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PARLIAMENTARY DEBATES 
(P art 1— Questions and A nswjers)

Friday  ̂ the 24th MaTah, 1950

The Houfie met at a QiiaHer to Eleven of the (Hock

[M r . Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

Impobt and  E xpobt of Cbmakt

^10d2. Shri Sidhva: (a) Will the Minister of OoQunarce be pleat»6<l to
6tate whether any Indian cement was exported to foreign oountriea during the 
vears 1948 and 1949 and if so, what quanttty 4nd to what country?

(b) Wliat was the quantity of foreign cement imported into India in 194S and 
1949?

(e) What was the total value of imports and what are tlu‘ naineK of countries 
from wheje they were imported?

The Minister of Oonunerce (Shri Neogy): (a) I place on the Table of the
H ouhg i statement showing the quantity of Indian cement for which export 
licences were issued duHng the vears 1948 and 1949 [iSee Apfcndix F, anncxurc 
No. 52]. ‘ .

i’ î nires of actual exiK)rts against these, licences are being collected niul Mill 
be laid on tlie Table as soon as possible.

(b) and (c). A statement giving the desired information for 1948 and 1949 
{January November'/ is also laid on the Table of the House. [See Appenfi'ur T', 
umeTUfe No, 53. |

Shri Sidhva: May T know what was the total quantity of cement iriiport/f'd
in the year 1949 and what was the qufuitity of indigenous production?

Shri IXBOgy : 1 2ms\\*ered a similar question on the 1st of February. I have 
i2:ot the figure of import for the financial year 1948-49. One lakh, forty-six 
thousand and odd tons wert* imported in that year. Tlie quantity produced in 
India was two million tons in the calendar year 1949.

Shri Sidhva: How does the price of imported cement compai'e with the j>nce 
•of the indigenous product?

Shri Keogy: I gave all that information on the 1st of February. The j^rrsent 
price of indigenous cement is Bs. 82-8-0 per ton, f.o.r. destination for all factorieb 
except for three new ones, in regard to which a special enhanced price has been 
Allowed at the rate of Rs. 90. These are in regard to factories at Trayancorc. 
Tinnevelli and Jamnagar. *

(1039)



Ab regards import prices, they vary from Rs. 70 to Rs. 120 per ton at the 
Indian ports. I mean the landed cost and I think we allow 10 per cent, to be 
added to this cost for purposes of sale in India.

Shri Sidhva: In view of increased produotioi:;̂  of indigenous cement, do 
Government propose to stop issuing licences for the import of foreign cement?

Bhrl Neogy: That is the policy of Government. As a matter of fact licences 
will be issued to a very smeJl extent and that also mainly in regard to specialise 
ed types of cement or in accordance with uny trad© agreement that may have 
been ontered into. '

Shri Sidhva: In view of the large quantity of indigenous cement now 
available, may I know whether Government intend to take an immediate 
decision on this matter?

Shri Veogy: I have already answered that question. ‘
.Shri Sidhva: In view of the abundant quantity of cement |)roduced, may

I know whether Government intend to remove the existing control on 
cement?

Shri Neogy: The question of control of distribution of cement is not a
matter which primarily concerns the Commerce Ministry and I am very sorry, 
therefore, that I cannot give an answer to that question.

Shri Bhar&ti: The hon. Minister just now said that in the case of the cement 
produced by three factories the price is fixed at Rs. 90 per ton. How long do 
they propose to keep that increased price of nearly Rs. 8 over the normal 
price?

Shri Neogy: That has been allowed for one year, as far as I can find out.,
from the 1st of July 1949, for the time being.

Sardar B. S. Man: In view of the fact that there is plenty of ceni(mt
available in the country now, do Government propose to docontrol cementV

Shri Neogy: As I have already stated, that quePtion should be addressef?
to my hon. colleague the Minister of Industry and Supply.

Babu BamnArayan Singh: May I know the approximate time by which
the import of cement will be totally stopped?

Shri Neogy: Wo are hoping that the indigenous production which is not
sufficient for the purpose of meeting internal demand so far would go up tô  
8 ’5 million tons by the end of 1950. Much will depend upon the actual 
increase that takes place in production.

Babu Ramnarayap, Singh: I want to know in terms of years.
Shri Neogy: Much will depend upon demand and supply.

Conditions of allotment of L and  to D isflaoed Persons

^1083. Shii Sidhva: Will the Minister of Behabilitation be pleased
to refer to the reply given to part (e) of my Starred Question No. 460 on 9th 
December 1949 and state on what terms and conditions the 1,280 plots have 
been offered to displaced persons?

The Miniater oi Sitate for Behabilitation (Shri Mohan Lai Saksena): The
conditions were that the applicants should be registered in Delhi within the 
prescribed dates and gainfully employed. They were also required to deposit 
Rs. 2,000 towards the cost of building material to ensure early construction,
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ORAL ANSWERS

Siiri Sidhva: How m any plot# have beon allotted to th e  displaced persons
and out) of these how m any to co-operative societies? * . . ,

Shri Mohan Lai Saksena: As I  informed the> House on an earlier occasion,
no plots were allotted to co-operative societies. B u t these plots were offered 
the m em bers of the society who applied with deposits. * '•

r>Shri Sidhva: H as any society applied for these plots and has any soc^iy
been allotted any plot? 1 am referring to the Nava B hara t Co-operative.Society.

Shri Mohan Lai Saksena: This question refers only to the conditions.
Shri Sidhva: B ut the hon. Minister m ust be prepared for supplem ent uries. *
Shri Mohan Lai Saksena: I  am prepared for the  supplem entaries; if the

hon. M ember wishes I  can just- give a reply; bu t this does not arise out of this 
question.

Sardai B. S. Man: May 1 know whether the condition of depositing a ruin ‘
of Ils. 2,000 was stipulated originally, or has i t  been added afterwards? *

Shri Mohan Lai Saksena: This condition was not stipulated originally. The
plots were allotted and we. had hoped th a t the allottees would pu t up the 
constructions. B u t the plots have been there for about a year and the 
constructions did not come up. Therefore, now in making allotm ents we have 
imposed this condition th a t those persons who are allotted plots m ust deposit 
Rs. 2,000 towards the purchase of building m aterials.

Shri Kes&va Rao: W hat is the minimum Hf-ea of land allotted to a single'
family ? '

Shri Mohan Lai Saksena: Two hundred square yards.
Shri P. T. Munshi: How m any persons have made, these deposits?
Shri Mohan Lai Sakssna: I  have not got th a t information, but I  under

stand th a t m any persons have deposited the am ount. There are many 
applications pending for these plots, and if the allottees do not deposit the 
am ount, the allotm ent will be cancelled, and the plot rerftllotted to applicants 
on the waiting list.

Sardar B. S. Man: Is it a fact th a t Government is now insisting tha t the
allottees themselves should develop the plots, whereaa originally it 'vas 
contem plated th a t fully-developed plots would be allotted?

Shri Mohan Lai Saksena: So far as individual allottees are concerned, they
are given developed plots. B u t the co-operative societies are required to develop 
th e  plots, because we have not got developed land.

A n t i-In d ia n  P r o pa g a n d a  b y  P a k ist a n  E m b a ssy  in  P er sia

*1084. Shri Sidhva: (a) Will the Prime Minister be pleased to state
w hether it is a fact th a t In d ia ’s Ambassador to Persia, in a statem ent made in 
Lucknow on the 12th January, 1950 stated th a t the Pakistan Em bassy in Persia 
was carrying on a m ost violent and pernicious propaganda against Ind ia?

(b) If  so. w hat steps have either the Government of India or the Ambassador 
taken to stop such propaganda in Persia? • ’

The Prime Minister (Shri Jawaharlal Nehru): (a) Yes.



(b) Government of India Missions abroad have been instructed to 
counteract suitably anti-Indian propaganda from Pakistan . A close watch in 
being kept on the situation and, wherever considered necessary, corrective 
material is supplied to Missions abroad for suitable action locally.

Shri Sidhva: May J know w hat is the attitude of H is, Imperial M ajesty
J4*e Shah towards India?

Mr. Speaker: How does it arise out of t'his question?
Shri Sidhva: Because there is a great deal of propaganda against India, by 

the people of Persia. I want to know w hat is the attitude of.......  -
Mr, Speaker: The hon. Member m ay put some other question.
Shri Sidhva: I have no other question, Sir.
Shri Brajeshwar Prasad: Has the Governm ent made any arrangem ent,

through the Ambassador to inform the Persian public regarding the true 
nature of the activities of the Pakistan Government?

Mr. Speaker: That question has already been answered.
Sardar B. S. Man: H as Government any information as to what appreciable 

extent. Pakistan propaganda in Iran has been able to affect public, opinion 
fciu re?

Bhri Jawaharlal Nehru: 1 should like to rem ind the House of the fact th a t
only a very short time ago—a few weeks ago—a treaty  of friendship was signed 
between the Governm ent of India and the Government of Iran. So far as the 
two Governments are concerned, we are friendly to each other and we 
co-operate with each other in a variety of fields. Ay for public opinion, if may 
be excited by a piece of news or piece of propaganda and it is very difficult to 
measure the effects of it.

Prof Kanga: W hat is the general position in Persia itself or the position
frf the Persian Government in regard to any sort of propaganda or controversy 
that may be carried on there between the two Embassies,— Indian and 
Pakistan?

Shri Jawaharlal Nehru: I do not know how to an>we,r my hon. friend's
question about the general position of the Iranian Government. The Iran'an 
Government, as 1 said, is on very friendly term s with us and we are on very 
friendly term s with them. B u t there are obviously elem ents in those countries 
which can be used for propaganda purposes. 1 am quite sure the Iranian 
Government does not approve of this type of propaganda by any coins try, 
because no Government normally approves of this kind of propaganda.

Sardar B. S. Man: Is it a fact that many Indian traders who were dom<rj
business there are now coming ovev to India because of anti-Indian feelings 
in Iran? ,

Shri Jawaharlal Nehru: 1 do not know whether it is a fact first that there
is any anti-Indian feeding there and secondly w hether the Indians are coming 
back. W ithout some sort of enquiry 1 cannot say.

Shri Kamath: In view of the fact th a t our external publicity in this region
find in the larger Aral) world has come in for adverse criticism in this Hou««. 
do Governm ent propose to re-organise and re-orientate the departm ent of 
K xterriftl V libHoity ?

Shri Jawaharlal Nehru; Yes, Sir, the Governm ent is very anxious to 
im prove external publicity. External publicity has partly suffered lately
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because. of economy cuts and most people have been withdrawn in tlie last 
few m onths. Quite a num ber, as m any as 15 im portant stations have been left 
w ithout publicity, because of these cuts. B u t apart from th a t we recognise 
th a t publicity generally has not been as good as it should have been.

Hon. Members rone—
Mr. Speaker: 1 am going to the next question.
Shri Biswanath Das: No, Sir, T have one question to  ask.
Mr. Speaker: There are eight Members standing up. I  cannot allow thafc,
Shri Biswanath Das: I have stood up several times.
Mr. Speaker: May be.

O u t st a n d in g  D ispu t e s  w it h  Pa k ist a n

*1085. Shri B. K. Das: (a) Will the Prime Minisiter *be pleased to state
what: are the outstanding disputes between Pakistan and India a t  present?

(b) W hat action has been taken for their solution?
(c) W hat disputes, if any, were agreed to for solution in Inter-Dom inion Con

ferences but remained subsequently unsolved and for w hat reasons?
The Minister of Transport and Railways (Shri Gopalaawami): (a.) The main

outstanding disputes between Pakistan and India a t  present are the following:
(1) Kashmir, (2) ("anal W ater Dispute, (8) Evacuee Property question, and 

(4) Problem? relating to minorities in E ast Bengal.
(b) and (e). The K ashm ir question, as the hon. Member is already aware, h  

before the Security Council. The disputes concerning Canal W ater and Evacuee 
Property have been discussed more than once with the Governm ent of Pakistan 
at Ministerial level conferences and some agreements have been reached. A <*>py 
of the e x i s t i n g  agreem ent on the Canal W ater D ispute was placed on the TahJe 
of the House in reply to Starred Question No. 442 asked by ,Shri Mahavir Tyagf 
on the 8th December, 1949, and the latest position regarding this issue was 
stated in reply to Starred Question No. 608 asked by Shri Sidhva on the 2nd 
March, 1950. The solution of the problem regarding Evacuee Property re m a in  
virtually repudiated by the Governm ent of Pakistan and a deadlock exit*is oo 
this issue The problems relating to minorities in E ast Bengal are receiving
the most serious consideration of the Government a t  present.

Shri B. K. Das: Are our Government still pursuing the No-War proposal?
Shri G-opalaswami: The No-War proposal a t present is a t a standstill. It

might be taken up perhaps later on.
Shri B. K. Das: Ts it contemplated to hold any conference a t an early date

as regards the East Bengal question?
Shri Gopalaswami: I am not aware of any conference between the two

Governments being proj>osed to be held on the E ast Bengal question.
Sh*i B. K. Das: Is there any m atter tha t has been given up by our Govern

m ent as beyond friendly solution?
Shri Gopalaswami: Friendly solutions are always hoped for



. Shii A. O. OolUt: What is the pOBition regarding the security of East Bengal 
^minorities? Wbat response has this Government received from the Pakistan 
Oovenunent as regg-rds the minorities of East Bengal?

Shri Oopalaswami: I think, judging from the speeches and radio talks >vhich 
the. Prime Minister of Pakistan has msde during the last three or four days, the 
response cannot be said to be unsatisfactory.

Dr. M. M. Db$i .go- far as the protection of the East Bengal minorities is 
£oycenie-d, may I know whether there wa« any discussion between the Pakistan 

^«overnn.e.nt and the (rbvernment of India before the present crisis began ?
Shri Oopalaswami: Nb discussions at any conference.

Seth Govind Das: (Since Partition, was any dispute between India and
Pakistan ever settled?

Shri GopaXaswami:. A good many have, been settled.
 ̂ Shri A. 0. Gulxa: Have the Government noticed that in the speeclies of 
the Prime Minister of Pakistan, he has put quite a large amount of the blame 
for thr? happenings in East Bengal on the Press of India and p'articulp.riy of 
West iJengal?
 ̂ Mr. Speaker: Order, order.

Sardar Hukam Singh: Ih not the rtu*overy of abducted women one r.f the
‘^uestioiis in dispute?

Shri Gopalaswami: I deliberately uficd the. words ‘The main dip])utes’. There 
« e  othe.r disputes too.

Pandit Kunzru: Have adequate : r̂rangernents been made for the safe tivivpl 
pf the members of the minority community in East Bengal who waiit io come 
to India?

Shri GopAlaswaml: I have brou^iii this matk^r Iro the notice of both
the East Bengal Government and the Government of Pakistan. According: to 
ihe re])ly we have received they are making every effort to ensure securily to 
people travelling from East to West Bengal.

Shri Kamath: Bearing in mind the Prime Miniftter’s statement the other
day that India has> made no move for a No-War or non-Aggression Paet with 
•ttnemljer-Nations of the Unit>ed Nations, may I know the partic\ilar reason which 
Impelled the Pdme Minister make this offer of No-War to Pakistan?

My. Speaker: I do not think thnl question ai-ises now.
* Sardar B. S. Man: May I know whether the disputre regarding the
po-operative bank payrneint5? and al«io the delivery of jut« ha? been solved to
iur satisfaction?

, Shri Gopalaswami: As regards the co-operative bank balances an agreejnent 
has been reached. That is my recollection.

Sardar B. S. Man: Whnt about the jute deliveries?
Shri Gopalaawami: There is U substantial part of the jute dispute which

4till requires to be settVd.
Dr. V. Subramaniam: Has the dispute over railway property been settled?
Shri Gopalaawami: Part of it has been settled, and a paH remains to be

•ettled. ‘
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dhri Majumdar: Is it a fact that a very large number of people on their
■way to West Bengal are marooned in way-side stations and steamers ghats? *

Shri Gk)palaswami: That is the information we have.

{[Establishmxtnt of Bioyolx Faotobibs

*1086, Shri Kesava Bao: (a) Will the Minister of lodiuvtrjr and Supply be
ipleased to state to how many foreign firms or how many Indian firms working 
in association with foreign firms, has permission been given for the erection of 
bicycle factories in India?

(b) What is the amount of capital involved and what poxt of it has been
•offered to the public in India?

The Minister of Industry and Supply (Dr. S. P. Mootkerjee): (a) Two.
(b) A statement is laid an the Table of the House. [See Appendio' V, 

^annejcure No. 54].
Shri KesaVa Rao: Sir, may I know.......

Shri Tyagi: On a point of order, Sir. If a statement is very big, it is laid 
on the Table of the House, but if it is a small statement, can that also be placed 
on the Table of the House?

Mr. Speaker: I presume it must be sufficiently lengthy. I presume that 
the lion. Member has seen that Ktai/ement.

Shri Tyagi: Sir, may I submit that it was requested that we should have
the benefit of statements before the questions ore put?

Mr. Speaker: As I have alreadj  ̂ said, I am considering the matter. It is
not so simple as hon. Members appear to think; but I shall certainly do my best 
to see that all facilities are given to hon. Members. It cannot, however, be 
done in a day.

Shri l^agi: May I inform you, Sir, that as far as I can see, it is the wish 
•of the majority of the Members of Parliament that they s-hould get the state
ments before the questions are put.

Mr, Speaker: Merely booause the majority wants me to act in a particular 
way, I cannot be expected to go ahead without consicleriug all the difficulties 
in the way and the possible implications of that course. All that will take 
€ome time,

Shri Tyagi: But the wish of the Parliament must prevail, Sir.

Mr. Speaker: Yea, it must prevail, consistently with the interests of the
whole of the House. ' ’

Shri Kefiaya Eao: May 1 know, Sir, where these two factories are j)ropoged 
to be constructed?

Dr. S. P. Mbokerjee: One neiar Calcutta and the other in Madras.

Shri Kesava Eao: What is the Government’s share in the capital?
Dr. S. P. l|ooker]ee: Government has no share.



81iri KeSAVft Bao: What help do Government propose to give to these
factories ?  ̂ ,

Dr. S. P, Mookar]«e: Well, we will liave to give them import liceneee for
paArts and components, and also I thinlc technical help and advice where 
nece^saxy.

Shri Keflava Bao: May I know ho\\ the Qoveniment is going to control the
manufacture of these cycles?

Br. 8. F. ]litXiM)«6: The question ot control really doee not arise. We are 
fixing the limiti of the tot&l manufacture which will be allowed for the time 
being. And aJso we will be able to control the production by regulating the 
impoH licence for such parts and components which cannot be mannfaetured 
here.

Shri MunavaUi: What will be tho installed capacity of these factorieiJi?
Dr. 8. P. Mooikeriee: One lakh each.

Shti DwlVBdi: Will tiiese factories manufacture all the part«, or will it h(>
necessary to import some parts?

Dr. S. P. Mbokerjee: Borne parts and components w’ill have to be imporl^d
from outside, but the utitimpt will be miule to manufacture as many part  ̂ and
components as possible here.

Prd. Ranga: Sir, what steps have Governniont taken or proj>ose to take
in order to improve the qualii^ of the cycles manufactured, in vieiw of the 
complaints made of the ineffectiveness of so many of our own local makes V

Dr. S. P. Mbokerlee: The quality has improved in recent months; and the 
necefisai’y plants and machinery will have to be imported foi* the purpose of 
improving the quality of the production of some parts' and components.

Shri Dotflbajldhu Gupta: Ŝ ir, wliat is our average consumption and what
is the average indigenous production to-day? *:

Dr. S. P. Mookarjee: Well, according to the Tariff Board’s report in 1950.
I think they said about 850,000 cycles may bu the demand; and of courKe the 
total production will not be even one lakh.

Shri Hoesain Imam: What is the prê ênt pn)duction of the Hindusthan
Cycles and the Hind CyoleeS

Dr. B. P. Mookerlee: The Hindusthan Cycles production per month is
about 1,000 and the Hind Cycles production in October was 4,900, in November 
it was 6,300 and in Deceimber it went up to 10,000.

1046 FAUr.IAMENTABY DEBATES [2 4 tH M a e . 1950

Silk  Imfobt

*1087. Dr. M. M. Daa: Will the Minister of Xndost^ and Supply be
pleased to state the total quantity of silk imported into India during the year 
1949.50?

The Minister of Industiy and Supply (Dr. S. P. Mookerjee): The total
quantity of silk including silk goods imported during the period April, 1949 to 
January 1950 is 2,09,767 lbs, A detailed stat^mejit is also laid on the Table.



s t a t e m e n t

Import* »iUi {qtiantiy and twfc*e) </«n*v {April /»< »-V o»«ory  I9S0)

Quantity Value
lbs. (lliouattnd Rupee*)

(1) Silk, tftw and CoooonB 1,11,922 12.20

(2) Silk Yam 1^2 3

(3) {Sooks and stockings ^
(4) Silk Picte Qood« 96,726 SO,64

(5) Sewing thread 915 1®

OBAL ANBWBES

Total 2,09.76T 43.06

Dr. M. M. Das: Mo-y I kJiow, whether this* silk was; imported into Indin
for the fulfilment of some terms of the trade agreements with the exporting
countries, or whether it wa« necensaxy for our weaving industry?

Dr. S. P. Mookerjee: Both, Sir.
Dr. H. M. Daa: May I know, îr, whether this import of silk has produced 

any adver8e (‘ffect upon our indigenous silk production in this country?
Dr. S. P. Mookar]de: Sir, the position now is, India is short of raw silk.

Therefore, though the silk fabrics which are produced certainly meet the demand 
of the country to some extent, our main difficulty is with regard to raw sillc.

Dr. 1C. M. Das; May I know whether the price of the imported silk is
higher or lower than the price of the indigenous/ silk?

Dr. S. P. Mooker}ee: Well, the price is not higher, because we pay henvy
import duty.

Shri S. C. Samanta: May T know whetht‘r niiy silk manufactured goods are
imported?

Dr. S. P. Mookerjee: Yes, I have given the figure.
Shri Munavalli: What quantity of the imported silk was consumed by the

handlooms ?
Mr. Speaker: T think that question was put and answered some time ago.

Next question.

EXPBl^DlTUBB INOUBRSD ON EbBNCH ShIF-BUILDING E xPEBTS

*̂ 1008. Dr. M. M. Das: Will the Minister of Industry and Supply be pleased 
to state the expenditure incurred by Government on the French Ship building 
experts who were invited to India?

Hie Minister of Industry and Supply (Dr. S. P. Mookerjee): About
Re. 61,000.

Dr. M. M. Das: May 1 know how many other teams of foreign ship-buiiding 
experts have been invited and have come to this country?

Dr. 8. P. Mookttjee: None, so far as T am aware.



Dr. M. M. 2>aa: May 1 know, when Government think it will be possible
for us to implement the recommendations of these teams?

Dr. S, P. Mookeorjee: It depends upon the financial resources of Govern
ment. For the time being we have decided to place orders for three ships on 
the Vizagapatam ship-building yard.

Dr. M. M. Das: May I Icnow whether this team visited suitable sites for
ship-building yards, or examined the yard at Vizagapatam and recommended 
some changes there? '

Dr. S, P. Hookerjee: No. They visited several places.
Shxi Joachim Alva: What was the special need for inviting French engineers 

for this work? Was it because the French built the Suez Canal, though France 
is not so advanced in the building of ships?

Dr. S. P. Mooker]ee: The experts that we selected from France were quite 
1?ood, quite competent.

CHCLDaBV LE?r BaffCVD Bvr

^1089. Shri Kesava Rao: (a) Will the Prime Minister be pleased to state
whether it is a fact that there are a number of “ unwanted” children left behind 
in India by abducted women?

(b) What arrangements have been made for bringing up these children?
(c) Have any of these children been adopted or liuve they offered for 

adoption?
The Minister ol Transport and Railways (Shrl Qopî aswami): (a) The

number of such children so far left behind in India by abducted women is 25.
(b) They are beinjz brought up by the * Government in the ('hildi'en’s 

National Institute, Swciaj Bhawan, Allahabad.
(c) No.
Shrl Kamath: 8ir, has Government given any thought, and if bo, what 

arrangements luivo been inade with regard to those children who were conceiv
ed by women afk r̂ they were abduoti'd to Pakistan, 'l)ut. were born in India 
aft'?r the mothers w(M*e reeovered and I’estored to India?

Shrl Gopalaswami: They have given thoup:ht to ilie case of every child of 
that description.

Shrl Kamath: What is the arrangement?

Shrl Gopalaswami: GcMiernlly the wishes ui the mother are taken, she is 
consulted in this matter, find if the mother wants to take the ehild back with 
her, the child goes with her. If she thinks that the child would be unwanted 
amongst the relations to whom she is going back, then the child is loft behind 
and care is taken of that child. It is children of this description, numbering 
25 thot have been sent to Allahabad.

Shri Majumdar: Are the fathers also oonsultt'd in this matter? 1’he hon. 
Minister said that the mothers were consulted, and I want to know whether 
the fathers are not consulted?

Bhrl Ctopalaswaml: The father is not necessarily consulted. But some
abductors who were responsible for the children did offer to take these children
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back itiid in thos'e oases we consulted the mothers firstly, whether they would 
allov̂  the children to go back to the father; and we generally left the decision 
of this question to the tribunal which we have set up in the oamps for abducted
women.

Shri Dealibandhu Gupta: May J know if these children are offered for 
adoption to other people and if so whether there has been some good response
to ihat?

Mr. Speaker: I do not think we need go into that.
Shri Kesava Rao: Is there any proposal to start an orphanage to train these 

chjJclren along with other orphan children in the country?
Shri Qopalaswami: There is a proposal to set up a kind of '*home”  for these 

children and their mothers in some part of the country, but that is still in the 
ijmbryonic stage.

R emoval of Salt from Swamp A reas

^1090. Shri Alagesan: (a) Will the Minister of IndoiM̂ ry and Suppty be
])1 eased to stnte whether there ie any j-estriction on the removal of salt from 
Evrarr.p areas?

(b) If 8 0 , wJiat is the quantity of swamp salt that is permitted to be used for 
lun) lan con siimption ?

The Minister ol Industry and Supply (Dr. S. P. Mookerjee): (a) li! the area 
of Rwa)H)) is less tVian 10 acres, there is no restriction but where the area 
exceed}*' 10 acres a license is necessary. There is however a qualitative 
jvstrictioii. *

(1)) r̂iie lota] quantity of swairip salt manufactured and passeJ for human 
(/onsinnption hy the ten acres concessionaires in 1949 was’ about 8 lakh Maunds.

Shri Alagesan: Ts it a. fact that if tlie sodium chloride content of salt 
inaniifactured in factories is less 90 per cent., it is not permitted for 
h uman consumption ?

Dr. S. P. Mookerjee: The' Salt Advisory Comnjittee lec^ommended that for 
edible salt it should be fixed n1 about 02 per cent, and an attempt is mnde to 
adhere to this standard.

Slirl Alagesan: Are Governmoit takinp any steps to jmalyse the chloride
content of swamp salt? .

Dr. S. P. Mookerjee: Yes.

Shri Sidhva: Is it a fact that tht- Salt Advisory Committ^ recommended
thut the salt should be sold in retail also in weight? If so, what steps are
Government taking in this regard? .

Dr. S. P. Mookerjee: That relates t;0 the next question.

R etail Sale of Salt

'1091 Shii Alagesan: (a) Will the Minister of Industry and Supply be
pleased to state whether it is a fact that salt, though issued by weight, is sold 
in measures by retailers in Madras?

(b) If so. do Government propose to enforce retail sale of salt by weight?
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The lUnî ter of Industry aad Supply (Dt. 8. P. Mookerĵ e): (a) Yen.

(b) The Madnrs Government have already been requested to stop the sale 
of wait by ineaHure and the niiittcr is still imder the consideration of that 
Goveninient.

fflui AJafMan: Are Govenunent aware that there is a tendency among 
mamifacturerB to produce li^ht salt instead of heav>̂  salt and that affects the 
quality of salt?

Dr. S. P. Hboikerjô : We know that and we have asked the Madras Gov- 
<,Tninent to take steps in the matter.

SbJi dAlageeaii; Have any representations been received from the Provincial 
Salt Manufacturers' and Merchants’ Associations in this respect and what is the 
rocommendation of the Salt Advisory Committee on this matter?

Dr S. P. Mookwlee; They also support this recommendation. Tho
Madrns Government were not inclined to accept it. Now they are consider
ing the matter and they will accept the suggestion.

Shri Alagesan: Is it necessary thai» legislation should be \mdertaken for
this purpose?

Dr. S. P. Mookerjee: Yes.
Shri Alagesan: Is tlie Centre going to nndertuk« it?
Or. S. P. MookotjBe: It is in the hands of the Stat-c* Government and we 

have asked them to take action.
Prof. Banga: Why is this rostnetion imposed in view of the fact that sale 

hy measure is so ])opular in the rural areas?
Dr S. P. Mookerjee: Madras Government will be able to answei* that 

question.
Shri Alaî esan: Are Government uware. that salt manufactui>ers are being 

told t/o realign their i)ans in order to produce purer salt which means heavy salt?
Mr, Speaker: He is making a complaint.
Prof. Banga: How do Government expect to be able to enforce this restric

tion if sale of salt by measure fUone is to be insisted upon?
Dr. S. P. Mookerjee: Other StatĤ  Governments have done it.

D bmand for Soda A sh

’̂ 1098. Shri Kishorimohan TMpaithl: Will the Minister of Industry and
Suj^ly be pleased to state the total annual demand of Soda Ash in India and 
its supply from Indian producers and foreign markets?

The Minister ol Industry and Supply (Dr. S. P. Mookerjee): The present 
annual demand of the country for Soda Ash is estimated at 1,30,000 tons. 
The indigenous production during 1950 is expected to be 40,(XX) tons. The 
balanee is to be met by imports.

Shri Kishorimohan THpathi: Is it a fact that the entire import trade in 
Soda ash is in the hands of the I.C.I. alone?

Dr. S. P. Mookerjee: They are the principal suppliers and naturally the
bulk of 'it is in their hands.
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Shri Xiahorlmohaii TripattU: Are Government satisfied thttt tiie foreign 
ash made available is made available at the cheapest rates?

Dr. S. P. Mookerlee: The difficultv is that imported soda ush luav beoonu' 
nvuiliible at a price which iy lower than the price of indigenouf? soda agh.

srr t  ^  ^  t  ^
5iTfT % aTiJTf f ' ?  ^  ’

Seth Oovind Das: is an̂ v new soda-ash factory btving Opened liereV Bv
what time a total sU^ppage of imports of scxia-ash may be expected?

Dr. S. P. Mooikafjee: At preseut thort- is no proposal to havf another
faetoi'_v for JSoda Ash.

Sbri Honain Zmun: Wlioro i»s ihib i'uctoiy o{ I.e .I .?
Sr. S. P. lCookerj««: One is in Pakistan, The nuiin supj)ly is in their

Jiands.

Shri Hossain Imaan: Is there no fa(*tory in India?

Dr. S. P. MookerJ«e: Not of T.cM. .

Shri Jhun]hunwala: Is tin* in)])orted soda ash available to us clieaper than
in oihei fo7*eign markets?

Dr. S. P. Mookerjee: / Tlie prii'e ol' ini])o» led soda ash is less than the price 
of Jn(li;ni RO<ia a>.Oi.

Shri Jhunjhunwala: I want to kiiow whethei* the soda ash which is being
iniporttjd and sufiplied U) ns, is it being supplied to us at ji competitive piicc
compared with other foreigti markets or whether we can get choaptM- supplies?

Dr. S. P. Mookerjee; 1 do not think so.

Shri Deshbandhu Gupta: In view o\ the fact that the J)ricc of importeil 
sod I ash is less than that of indigenous soda ash, have riovernment ef>nRideied 
the desirability of protecting this industry?

Dr. S. P. Mookerjee: That has already bt‘eji done.

KKU08K^E Oil

"̂ 1094. Shri Kiflhoriniohan Tripathi: Will tlie Minist(!r of InduBtry and 
Supply be pleased to state the total nnnnnl Indian demand of Kerosene and its 
sourees of supply?

Thf Minister of Industry and Supply (Dr. S. P. Mookerjee): It is estimated 
to be 1,(X)0.(XK) tons a yê n*. Apart from a. small indigenous prodnetion. im
ports in 1940 were jviade from Iran, Bahrein, Saudi Arabia, Singapoiv, Suinjitrji 
iuul East Indies. •

Shri Kishorimohan Tripathi: What [larl of the total import was innde 
fr(»in the Dollai* area?

OEAL AN8WEB8 lO B l

Dr. S. P. Mookerjee; Tliere is no Dollar area?



Shii KifllLorlinohan ^nripftUii: Are Government aware that the total amount 
of Kerosene available to the rural population is less than their demand while 
people in the urban areas get more than their needs ?

Mr. Speaker: It is not admissible.
flliri Dwivedl: Out of the total imports and the indigenous production, what 

are the quantities meant for rural areas smd what are the quantities meant for 
urban areas?

Dr. S. P. Mookerjee: That is for the States to say.
Sbrl OhalDia: Whnt is the percentage of Indian supplies to the total deiiiand ?

Dr. S. P. Mookecjee: Indian production is about 40,000 tons and irnport 
was about 700,000 tons.

Sllii Hofisaln Imam: May I know whether Bahrein and Saudi Arabia are 
placed in the Dollar or Sterling Area?

Dr. S. P. Mookerjee: I am told by the Financc Minister that it depends on 
the. actual producer. If it is taken from the American producer, it is paid in 
Dollars, otherwise it is not.

C o t t o n  C l o t h  a n d  Y a r n

*1095. Shri Kiahorimohaa Tripathi: (a) Will the Minister of Industry and 
5lupply be pleased to stiate the total annual Indian demand of cloth cotton and 
yarn of counts up to 40 S? .

(b) Are any of tliese varieties exported and if so, in what quantities?
The MiniBter of Industory and .Supply (Dr. S. P. Mookerjee): (a) Cotton cloth 

4,600 million yards. Coton yarn 7,08,000 bales of 400 lbs. v'jach.
(b) Yes. The position during the last year was as follows:
Cloth— (Tons)

Mill made ond Power Loom cloth . .  . .  .. 34,826 *5
Handloom cloth .......................................  .. .. 5,070 • 0
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39,896-6 
(or 398*9 million yardB)

Yam—
Counts Quantities (in bales of 400 IbB.)

1—20S .......................................  82820*5
21—SOS .......................................  583*0
31—39S .......................................  4^99 0
40 and above ........................... 3,666*5

91,366 0 Bales

Shii Kidxorimolian Ttipathl: Moy I know whether as a result of the large 
exports now made of coarse cloth, scarcity of these varieties has begun to be 
felt in the market and that prices have risen?

Dr. S. P. Mookerjee: The position is being constantly watched.



Shri IPriloiriinohwi TrtpAfhi: Are the Governnient aware that certain textile 
mills have entered into contracts with foreign buyers for the supply of parti
cular varieties of coarse cloth and they are manufacturing the same varieties 
only?

Dr. S. P. ICookMje*: That may be possible.

E mfloybes in  India  Stobbs D efabtmbnt, London

*1096. Sardar B. S, Man: (a) Will the Minister of Induatry and Supply be
pleased to state the total number of employees in India Stores Department, 
London?

(b) How many of them are Indian and how many are non-Indians?
The IQnlstar oC Industry and Supply (Dr. S. P. Mioojkeilee): (a) Sanctioned 

strength—684. Men in position—823.
(b) Indians—96 Non-Indians—227.

Shri Brajeahwar Piwad rose—
Mr. Speaker: Let the Member who. [xsked the question put his supplemen- 

taries first.
Saidar B. S. Man: What is the total pay roll of the British and how does it

compare with the pay roll of Indian employees there?
Dr. S. P. Mookerjee; I have not got the total pay roll here. Of course the 

grades are all fixed. In fact, if an Indian gets appointed, he gets an addition
al allowance which a Eritisher does not get if he is appointed.

Saxdar B. S. Man: What is the numt)er of senior appointments which 
Britishers hold here and wliat is the number of appointments which Indians 
hold in the same cadre?

Dr, S. P. Mookerjee: In fact, Sir,, most of the non-Indians are occupying 
inferior positions. Out of the 270 new appointments of non-Indians made
between April 1947 and September 1949, 249 are holding clerical and Class
IV appointments, lilce nu^ssengers, labourers, etc. So far as the number of 
officer-i is concerned, there are only 20 non-Indians.

Sardar B. S. Man: In view of the fact that the articles which are to be 
purchased are purchased from the British and many of the officers are also 
British, what steps do Government take to check the accuracy of the prices 
which) aire offered t>!) India?

Mr. Speaker: I think this implies an imputation, which I would not allow.
Shri Tyagi: Mi ĵ I know who finally decides the bargains, is it the British 

officers at the head of this office, or is an Indian also there to decide bargains 
finally?

I^. S. P. Mookerjiee: The Head of the Purchase Section is an Indian.
Shri Kamath: During the last 2J years has there been any appreciable 

Indianisatiov of this Department and, if so, what has been the pace of 
IndianisatioT:

Dr. S. P. Mookerje«: In 1945-46 there were only 28 Indians in the Depart
. ment. Today their number is 96.
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Shll Sotsain Imun: Wh«t is tlK? nuuiDer of Britisheiu?
Mr. SpMker; He btts already stated that it is 20.
81iri Brajesihwftir Prasad: If the vuliie al the purchasoR made thi-ough tho 

Stores Department in London is much leBS than those made through the 
Supj)ly MisRir)n in WtiHlunf l̂on, may I IcnoM’ why tlie staff in London in consi
derably Uirger tlian thoHC in Wiishington ?

Mr. Speaker: Order, order.

Sardar B« S. Man: Apnrt from meBsengers and clerks, may 1 know svhy
I he (>ffiper class hai; not heen completely Indianised so far?

Dr. 8. P. Mookerjee: There are special reasons for this. Of the 20 non- 
Ii d̂iari officers appointed aft̂ e)’ 15th August, 1947, about 12 or 18 are technical 
jobs, and they dt̂ al with mechanical and electrical items. Hon. Members 
will appreciate, it is very difficult to persuade Indiang to go from here to the 
United Kingdom unless we can make the terms very attractive. It is some- 
tinjes ch'eaper to employ competent Britishers than to send Indians from here. 
It is the policy of the Government to Indianise the stafF as soon as possible aî d 
this is being done.

Sardar B. S. Man: Rave nny }itteni])ts been made t(i pei*snade Indian 
lechnicians to go to the U .K .?

Dr. S. P. Mookerjee: It is done. In nuiny cases w'e get requests from th(‘ 
High (Commissioner, asking ns to suggest competent Indians from here. in
some* cuses wo bnve been able to do so, and in some C4:ises w'e have not been
able to do so.
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Japinbsk Ovbbsbas Aobnoibs in India

‘'1097. Dr. B. S. Slngk: (m) Will the Prime Mlniatar be pleased to stat'f' 
whether the Govennnent of India propose to allow Japan to establisli its 
overseas agencies in important Indian citicK?

(b) If so, will it be iiecessary for the Goverimient of Iridia to consult the 
Par pjaetem Commission for its approval?

The Deputy Mlxiii^r of Bxtemal Afiaiirs (Dr. Keskar): (a) Government have
no objection in principle.

(b) Yes. A policy decision by the Far Eastern Commission iji the matter 
will have to be taken. .

Dr. E. 8. Bing)x: May 1 know whotlb*r the Government of Japan made n\\ 
approach to the Goverrnnent of India for estal)lishing such agencies?

Dr. Keakar: Yes, the Government of Japan did approach us, but in view
of the present statuB of Japan, any decision on this matter htis to be taken
only with the consent of the Far Eastern Commisftion.

Dr, &• S. Singh: May I know whether theee agenoieB, if allowed, will he
permitted to function heie in the .same way ns other overseas agencies?

Mir. 8p6ak6f: It will be problematicnl rit this stage.



I ndians sm Tw cED  m  Malaya  io r  Poutioal  R sasohs

^1098. Dr. B. 8. Bin^: (a) Will the Ptrlmo Minister be pleased io state the 
niunber of Indians imprisoned, hanged and kill'ed in Malaya due to political 
reasonf? after the conclufrion of the World War II?

(b) How many Indians have been banished or deported from M)alaya due to 
the same reasons and during the game period?

V ie  iDeimtyr Muttsuv otvKxtomal Aflatai (Or. Sednr): (a) Government have 
no information about any casualties after the end of World War II. But the 
following figures are available since the proclamation of Emergency Begula- 
tions in June, 1948.

Killed 73

Exeouted .. ]
DeUOned .. 270

It is not possible to indicate how many of these are due to political reasons. 
Quit  ̂ B large number are for criminal reasons and among the killed there are 
a i n I mber of i)olinemen.

(b) Fifty-six Indijms have so far l>een deported and four banished foi’ 
alleged criminal activities.

Dr. B, S. Slxi«li: How many of llie Indians who have been deported from 
Malaya were Malayan citizens?

Dr. Koikar: Malayan citizenship has only recently come into, being, and no 
tiction with regard to Malayan citizenship has yet been taken. Therefore the 
question does not arise.

Dr. B. 8. Singh: May I know the number of Indians who were not Malayan 
tsitizens and who have beeti hanged or killed?

Dr. Keflkar: As I said, the Malayan citizenship question has not been 
finalised still.

Dr. B. S; Slni^: May I know whether the Malayan citizenship regulations 
say that Indians who liave resided there for 15 years are all Malayan citizens?

Dr. SMkttF: The rules and regulations of Malayan citizenship are there, but 
the exaot status of Malayan citizenship and many other relevant matters are 
not yet finalised by the Malayan Government.

Dr. B. S, Siacb: Is it not a fact that these rules and regulations are 
■fmictioning for the last fifteen or twenty years?

Dr. Keflkar: No, Sir.
Shri Kamath: How many Indians, Sir, are under detention today under 

the Emergency Begulations in Malaja^ '
Dr. Keekar: As I said, the number is 270.
Prof. 8. K. Miahra: May I know whether this subject was raised in any

one of the Commonwealth Conferences?
The Prime Itiniirter 8hri Jawahartal Vehxu: Such subjects are not raised 

ihere. As I have already pointed out to hon. Members, a Commonwealth Con
ference is not a superior body with the Members of the C/omnaonwealth as parties 
•to a dispute.
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No country likeg to treat that Conference as a superior body of that kind 
Therefore such matters aro dealt with between Governments, and not in the- 
Conference.

Fzof. Banga: Ib it a fact, Sir, that most of these people were accused o f 
having taken part in violent activities against the Government there?

Dr, Keskar: Yes, Sir.

F a o t o r y  f o b  p r o o b s s in g  M o n a z it b  Sa n m

''‘1099. Shri Alezandor: Will the Prime lUnitfter be pleased to stak; where 
the factory for processing monazite sands will be established?

The Prime Mmister (Shri Jawaharlal Nehru): The factory is likely to be 
established at Alwaye, but the matter is still under consideration.

Shri Alexander: May I know what is the estimated cost for establishing 
this factory and what is its estimated capital?

Shri Jawahailal Nehiu: I am afraid I could not immediately give figures.
I believe I have got them somewhere. I think the funds required for the* 
factory are Rs. 50 lakhs as fixed capital, and Rs. 10 lakhs as working capital. 
Out of this total of sixty lakhs, Government of India would give B7.5 lakhs 
and the Government of Travancore the rest.

Shri Ohallha: May I know whether the plant for processing monazite sands 
has arrived in India? *

Shri Jawaharlal Nehru: I do not think so. As I said, the site itself has. 
not yet been finally decided upon. It is likely to be Alwaye. I do not 
suppose that the plant is there when the site is not there.

ExPBBTS f o b  NbFA a n d  BiLLA SPU B PbOJB 0T6

*̂ 1100. Shri Kamath: Will the Minister of Industry and Supply be pleased' 
lo state:

(a) whether the Government of Madhya Pradesh have approached Govern
ment for the services of experts in connection with the Nepa and Ballaspur 
projects for the manufacture of newsprint and white printing paper respectively;

(b) If so, whether Government have taken any decision thereon;
(c) for what purpose the services of the experts are required; and
(d) how many experts are proposed to be deputed, and what are their names?'

The Miniaier ol Xnduftry and Supply (Dr. S. P. Mookerjee): (a) Yes Sir.
(b) Y-es, Sir.
(c) To serve on a Committee proposed to be set up by the Madhya Pradesh 

Government to examine the two projects.
(d) No Government expert of adequate status being available, none is 

being deputed.

Shri Kamalh ;̂ Has the Government of Madhya Pradesh asked for any 
financial assistance in the matter?
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Dr. S. P. Mcx^erjee: That queption has not arisen yet,
Sliri Kamsth; Have they como witli any request for a loan?
Dr. S. P. Mookeî ee: They made Rorne suggestion some time ago i)ut it 

wa  ̂ not pursued.

R ecommbndationr of W ool Development Committe®

*1101. Siirl S. 0. Samanta; Will the Minister of laditftey and Supply be
pleased to state:

(a) whether the 'recommendationK of the Wool DeveJopnient Committt^e 
have been implemented; and

(b) if BO, what are they?
The Mlnifltar of Induatry and Supply (Dr. S. P. llookerjee): (a) and (b) A

stntement is laid on the Table.

STATEMENT

The main recommendations made by the Wool Development Committee in its meetinĵ  
held on 4-7-49 were ‘

(i) import duty on woollen machinery and fibre and fibre tops should be examined
to ensure that there was no discrimination against the woollen industry;

(ii) import of ruffs and shoddy Italian materials should be restricted in the interest
of the indigenous industry;

(iii) restrictions on export of light weight woollen goods should be removed;
(iv) restriction on movement of small parcels (of woollen) should be removed;
(v) formation of a Central Woollen Technological Institute for imparting higher

technological training in manufacture of woollen goods.
Recommendations (ii), (iii) and (iv) have been fully implemented. Recommendation (v) 

in regard to the institute is still under discussion with various interests. In the case of (i) 
while the import duty on machinery for the woollen industry has been brought to the le ^  
of that for cotton textiles machine^, it has not been found possible to make any reducliuw 
of duty on the import of fibres and fibre tops. .

Shri S. 0. Samanta: May I know whether the various agpects of the indus
try have been considered by the Planning Sub-Committee of the DeTeiopmoil 
Committee?

Dr. S. P. Mookerjee: I have indicated the main reoommendations of Ibc 
Development Committee in the Statement. If the hon. Member wants. 1 o»n 
read it. It is only half a page. Shall I?

Xr. Speaktr: Oh yes; it is only half a page.
[The itatemsnt was r$ad out.]

Shri S. O. Samanta: May I know whether any woollen manufactures are
imported into India?

Dr. S. P. Mook«(r]6t: Yes.



l lK A i/u i  I n s u r a n c e  S c h h m k  in  KA€ToKrK^<

'̂ 1102 Shxi Atoxander: (a) Will- tlie Minister of Labour be pleaded to stiUe 
what progress has been mack* in the working of the Health Jjisurance Scheme 
in factories?

(h) Has any representation been made to (?o\t;rnrnent by factory-owners 
lo suspend the open^tion of tho Scheme and if so, what ansvver was *?iven‘'

(r) What are the States in wiiieh this Scheme is being worked?
The MlnMer of Works, Mines and Power (Shri Gadgil): (a) and (c). Tliwr 

attention of the hon. Member h invited to the answer given to stari’ed f|uestion 
No. put by Shri Kesava liao on the 11th March, 1950.

(b) Government have rweived no representation. Tlic* Direcftor (Vnei’al, 
Kniployees' State Insurance Corporation has however received a representation 
from the Delhi Factory Ownei's’ Federation urging among others the postpone- 
uiont of the Sr*hem(‘ . Government do not propose to postpone the Scheme.

J I a r ija n  S w e e p e u s  in  S in d

*1103. Shri Balmiki: (a) Will the Minist>er of EehaUlitation l>e pleased to 
>itate Iiovv iiDiny flarijans partiouhirly swoeperi  ̂ are tra])ped in Sii\d?

(b) Js it a fact that the Pakistan Government are not fdlowing them to 
migrate imder the Essential Services Ordinance?

(c) Do Government propose to take any steps to bring those people out from
Sind? ’

The Minlater of State for RehablHtation (Shri Mohap Lai SataMna); (a)
About one out* to r>no aiui a half lukh. out of whom about ten thounnnd may he 
8 weeper‘s.

(b) Yes.
(e) No.

t  aftr 3T*it  f f  t  ?ft Jwtsrr

f  3TT t  ? ■

Shri Balmiki: Will the hon. Minister be pleased to statt> whether tliero 
has been any con’esjiondenee with the Government of Pakistan or-, this subject? 
If so, with what results?

^  ?;> 11  I  ^  f3TT

t  3ft I  ;
Shri Mohan Lai Saksena: Of course, there has been some correspondence but 

the results have been as usual.
Dr. M. M. Das: Myiy I know whether Government has got any iuform.ition 

about the present condition of these Harijans?
Shri Mohan Lai Saksena: We have received informatina from our High

Commis^oner’s office that tliere have been alxnit 500 or 600 conversion. 
Otherwise their condition is satisfactory.
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Dr. M. M. d m : Ma> I kngw whelhei; it is a fact that <t Jaige uuinber other 
than those mentioned in this report have been converted and many of them 
butohezed?

Sbrl Moluui lAl Sakcena: TImt ik not oiir infonuatioii.

Shri Bathnaewamy: Bedsides forcible conversions, have forcible iTiarriagea 
1mken place?

Hr. Speaker: Order, order.
Sardaor B. S. Man: May J know whether any have been trapped in West 

Pnniflb? "

Shri Lai* Saksena: Wt lui* not awaio of llif t\\a(.*t numl»er. The
infonnation is that it is very small.

Fairs and Exhibitionh

*1104. Laia Raj Kanwar: Will the Minister of Induatry and Supply be
pleased to lay on the Table <jf the House a list of fairs and exhibitions orpuniPed 
or subsidised by the Government of India in the Centrally Administered areas 
with the amount spent by Government on each fair or exhibition annually dur
ing the past three years?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): Information 
is beinĉ  ̂ cnllectod iind will be laid on the Table of the House in due course.

Income-tax Appellate Tribunals

*1106. I*ala Raj Kanwar: Will tlu' Minist-er of Law be pitased to lay on tne
T.il»lo a statement showing:

(a) The number of Ineonie-Tux Appellate Tribunals functioning in tlie 
country and the personnel of each such Tribunal?

(b) How many cases hsve been instituted and disposed of by tiiese Tribunals 
during each of tho last three years?

(c) What is the number oJ cases now pending before each of these Tribu
nals?

The Minister oi Law (Dr. Ambedkar): A statement is placed on the Table.
(See Appendix V, Annexwe No, 55].

Lala Raj Kanwar: What steps do Government propose to take to expedite
disposal of the pending cases/

Dr. Ambedkar: 1 think the disposal is more or less satisfactory. If it is
not satisfactory, Government will institute more Tribunals.

Shri T. T. Krtshnaimachari: May I ask if the salary to be paid for the Mem
bers of the Tribunal has been reduced or re-graded recently?

Dr. Ambedkar: I require notice.
Shrimati Duî gabai: May I know how appointments to these Tribunals ar«

made?

Dr« Ambedkar: They are made by the Public Service Commission.
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R esearch  in  W ool I n d u st r y

ni07. Shri Eathnaswamy; Will the Minister of Industry and Supply be
pleased to state:

(a) whether any research in wool industry is conducted in India;
(b) if so, what its achieven;ents are;
(c) whether any grant is given for this research and if so, to what extent;

and
(d) whether it has any connection with the International Wool Organisa

tion?
The Minister of Industry and Supply (Dr. S. P. Mooker]ee): (a) to (c). There 

is as no Institute in India for research in the technology of woollen textiles. 
A Bohem e for the establishment of such an Institute is, however, now under pre
paration and will be considered by the Government in due course.

So far as raw wool is concerned, some work is being done under the Indian 
Council of Agricultural Research and also in the Department of Chemical Tech
nology of the Bombay University.

The Indian Council of Agricultural Research has so far spent ubouf Rs. 
bkhs on its schemes.

(d) No, but thc3 International Wool Secretnrint co-operate?  ̂ witb the ( j o \ em
inent in various matters.

Shri Rathnaarwamy: Have (lovernment any proposal in view to establisi: 
a Research Institute in the woollen industry somewhere in South Jndia?

Dr. S. P. Mookerlee: The question of eslnblisliing an Institute has not been 
decided yet. We could not therefore go in for a site in South India.

Shri Kamath; Whnt. steps have been fuken by Governtnerit recently to 
encourage wool gathering in India? '

Dr. S. P. Mookerlee: Nothinnr has been decided; if it is, I hope the hon. 
Member will be the best contributor.

Shri Kamath: Sir. I did not hear the answer.
An hon. Member: I did not hear the answer.
Mr. Speaker: He will get it in the report of the proceedings.
Shri Eathnaawamy: How long would it take for Government to give efiFccr 

to this proposal?

Dr. S. P. M09ker]ee: As I explained the other day, we are already in con
tact with the Industry trying to find out if any assistance will be available frrnji 
them. As soon as we get .m re,ply. we will be able to pursue the matter further.

Import of Tobacco Products

*ll08. Shri P. K. Ramiah: Will the Minister of Oommerce be pleased to state 
the value of annual imports of tobacco products into India from foreign coun
tries which are manufactured from raw tobacco exported from this country?
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4.U (8W  Neogy): The exact information required by
tro non. Member is not available. A statement is, however, laid on nie Table 
'Bhowing the valuê  of total imports of tobacco manufactured during 1948-49 and 
the 9 months ending December 1949 irrespective of the country of origin of the 
tobncco which enters into their composition.

WRITTEN ANSWERS 1Q(J1

STATEMENT

VaUt^ of impoHs of tobaoco manufa^urei into India during 1948-49 and 9 months
ending Decemhtf^ 1949.

(VaUu in thousands of rupees,)

Oomnodity 1948-40

Cigars .. .. ........................ 18 61
€igarettO0 ...................... .. . . 64.06 10,97
Tobaooo for pipea ., .. .. 2,04 1,24
Tobacoo) other sorts .. 43 ••

Total . , . 67,31 12,82

♦The figures exclude imports at t̂he ports of Kutoh and Snurftshtrp during the period 
OotoberDeoember 1^49.

Sliri P. K. Bamlah: May I know the names of the countries that have been 
importing large quantities of tobacco products into this country?

Shri Neogy: From this country?
Mr. Speaker: Importing into lliis country.
Shri Neogy: I have a long list here. The United Kingdom is actually the 

principal country concerned. There are several other countries which in<̂ icate 
very negligible export-s to India.

WEITTEN ANSWERS TO QUESTIONS

Parmits fob besbttlbmbnt granted by India and Pakistan

n092. Shri Ra} Bahadur: Will the Minister of Rehabilitation bo pleased to 
■state:

(a) if (iovernmonfc hav<5 any information regarding the number of permanent 
permits granted to Hi îdus and Sikhs by Pakistan Government for resettlement 
in Pakistan; and

(b) the number of pemument permits granted to Muslims by the Govern
ment of India for resettlement in India?

The MixiiBter ol State for Rehabilitatkm (Shri IColiaii Lai Saksona): (a) The
Government of India have no information.

(b) The attention of the hon. Member is invited to my reply to part (a) of 
Starred Question No. 840 on 22nd December 1949, which gives the number 
of permits for permanent resettlement in India issued to Muslims upto 81st



October 1949. During the period 1st November 1949 31st J e n il^  1950, 
about 100 permits for permanent resettlement in India have been iwued to 
Stuslinifi. ^ e  number of persons actually entering India will be much larger 

often a whole ffiinily in covered by a permit.

SUBPLUS Coal

1̂105. aiani G. S. MusafLr: Will the Minister of Iiidiurtry and Supply he
jilensed to state:

(a) the quantity of coal which used to be supplied to Pakistan and wliicb 
is now surplus on account of the stoppage of such supply; and

(b) ite  mode in which the said quantities of surplus coal have l)een utilised?
The d  Industsy and Supply (Dr. S. P. Mookeirjee): (a) The mini

mum monthly allocation was 170,000 tons.
(b) This quantity is for the present being utilised by allocating iucreMsed 

supplies to Railways, Iron and Steel Works and other Industries.

MANaFAOTURH OV TOBAOOO PhODUOTS

*1109. Shri P. K. Bamiah: Will the Minister of Industry and Supply be
pleased to state what steps being or proposed to be taken for encouroging
manufacture of tobacco products in this country?

The Minister ot Induatry and Supply (Dr. S. P. Mbokerjee): At a recent
meeting of the Development Committee the representatives of the industry
recommended that the question of standardisation of tobacco for hidi nna 
cigarettes should be taken up and also that the possibility of utilizafciou of 
tobacoo waste for the manufacture of Nicotine Sulphate should be explored. 
These suggestions are under considemtion. The Government assist the indus
try in finding export markets and in modernizing their plants by the issue of 
licences for ^ e  import of necessary" equipments.

L a KQUAGB IK WmOH Ob BDEKTIALS ABE FBB8ENTBD BY I n d TAN AMBASSADOBS

‘̂ 1110. Shil Balwant Sinha Mdita: Will the Prime Minister be pleased to 
state in which language our Ambassadors present their credentials to the heads 
of the various foreign Governments? ‘

The Deputy Minister ol Xztemal Affairs (Dr. Keskar): Thus far credentials
have been in English, but there have been instances where our Ambassador 
has, at the time of presenting credentials, spoken in Hindi. It is intended 
to encourage the use of Hindi.

A l l o t m b o t  or Pio I e o n  a n d  St b b l  to  St a t e s

^1111. Bhrl Balivant Sinha Mdhta: Will the Minister of Indwiiiv and
Supply be pleased to state what is the basis of allotting the quota of pig iron 
and steel to the States? •

The MlnMer of Industry and Supply (Dr. S. P. Mookerjee): Allotment of 
pig iron is made direct to ^ e  foundries on the basis of tlieir assessed capacity 
and on the recommendations of the State Governments concerned. Allot
ments of steel to the States are made from the following quotas—AgricultnraU
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Nou-AgrfcultumJ, Beftige© labricators, Cottage Industries and Harijans. The 
Agricultoral quota is distributed by the Ministay of Agriculture on the basis 
of fhe dezniinds received from the States and the importance of the schemeB. 
llic  Non-Agticuliural quot6. which is intended for the use of the general public 
and small scale fabricators of steel, is distributed to the States in proportion 
to their population, weightage being given for urban population. The question 
of re-fixing the quotas on the basis of the actual requirements of small scale 
fabricators in the States is under consideration. Allotments against the 

. Piefugee Fabricators Quota, ('ottage Industries Quota and the Harijans quota 
ari made on the basis of aciiirtl demands collected by the States concerned.

Aooo0irrs of I ndo -Pakistan D isputes in  TimaAN N hwspawbr

Sttnri 'Batiinsaimny: (a) Will the M m e Wnliier be pleased to state 
whether it is a fact that the newspaper Keyhan in Tehran published exaggerat
ed accounts of Indo-Pakistan disputes?

(b) What action is proposed to bo taken 'by Government to couuter-act the 
news V

(c) Hus the Indian embassy in Tehran loilged a protest »ind it* so. what is 
the result?

The Deputy AQnister of Xztemal Aflaini (Dr. Keakair): (a) Yes. Sir.
(b) and (c). Soon after the publication of the article in editorial form in the

Keyhan, of 27th February, 1950, our Ambassador in Iran lodged a protest v;ith 
the Government of Iran. A reply from the Iranian Government is awaited. 
Our Ambassador has also been asked to secure a contradiction of the mis
statements appearing in the paper and to inform the Iranian Governmoit of 
the correct position.

D bvblopmbnt of Industeibs in States

^1113. Shri P. 8a6i Beddi: Will the Minister of Industry and Supply b«*
pleased to state:

(a) whether it is a fact that some State Governments have sought the co
operation of, and entered into agreements with, foreign interests in the matter
of development of major industries in their respective States; and

(b) if so, whether the States have done so with the previou- jjpprovnl of 
the Union Government?

The of Industry and Supply (Dt; S P. Mortcerjie): (a) Yes, Sir,
(b) Not in every case. *

CoTTAGB Industry Products

*1114. Shri P. Bast Reddi: Will the Minister of Commerce he pleased to
state:

(a) the pre-war annual exports of small scale and cottage industry products:
and

(b) the oxport« in 1948 and 1940?
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The Minister of Ooxnmerce (Shri Neogy): (a) and (b) Small scale and cottage 
industry products, as such, are not separately classified in our foreign trade 
accounts. Statements showing the exports of selected commodities (which 
are known broadly, to be the products of small scale and cottage industries) 
during the years 1938-39, 1948-49 and also 1949-50 as far as available are, how- 

e\er, laid on the Table [ vSeo Appendix F, annexure No, 56].
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Glass P aotoriks

*1115. Bhri Kaanamwar: (a) Will the Minister of Industry and Supply be
pleased to state how many glass factories are in existence in India?

(b) Is it a fact that a glass factory at Warora in Madhya Pradesh is 
closed? "

(o) If so, do Government propose to resume the working of this factory?
The Xlnister of Industry and Supply (Dr. S. P. Mookerjee): (a) 104.
(b) The information is being obtained.
(c) Does not arise yet.

L eath e r  I ndu stries  ru n  on  Co -o pb r ativ b  B a s h

• ^
*1116. Shri Kannamwajr: (a) Will the M;inister of Industry and Supply be

pleased to state how many leather industries are run by leather workers on 
a co-operative basis in India?

(b) What special facilities do Government propose to give to leather workers 
who are trying to manufacture leather articles through registered co-operative 
institutions of their own?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) and (b).
Information is being collected imd will be placed on the Table of the House 
later on.

D ischarge  of I n dians em ployed  on  B urmese R a il w a y s

*1117. Dr. Deflhmukh: (a) Will the Prime Minister be pleased to state 
whether the attention of Government has been drawn to a Press Report dated 
the lOtli March, 1950 from Calcutta that 5,000 Indians employed on the Bur
mese railway have so far been dif ĉharged while 2,000 more await a similar 
fate?

(b) Are the facts mentioned therein correct?
(e) What is the exact position?
(d) Are there any other cases in which similar discharges have been given?
(e) Has any representation been made to the Burmese Government and if 

so, with what result?
(f) If not, do Government propose to take up the matter at an early date?
Tlie Deputy lOnister of External Affairs (Dr. Kedcar): (a) Yes, Sir.
(b) G overnm ent are not in possession of exact figures.



(̂ •) and (d). In pursuance of their policy of nationalisation of services, the 
Ciovemment of Burma have discharged a large number of their Indian em
ployees. The exact figures are being collected. Efforts have been made to 
absorb the discharg îd Indian personnel of the liurma Railways and others iu 
the Indian Bailways and so far 614 such persons have been absorbed in the 
Indian Bailways.

(e) und (f). »RepresentationB have been made to Government of Burma from 
time to time for safe-guarding the pension and other service benefits of the 
Indian nationals, and the grant to them of proportionate pension has been 
agreed to by that Government.

E xpbndittjbb on Organisation for R boovbby of A bduotbd W omen

’*‘1118. Dr. Pflrtimnkh; (a) Will the Prime Minister be pleased to state
on what date the organization" for recovery of abducted women and children
was started? '

(b) What is the total expenditure incurred up to 1st February 1950?
What is the number of abducted women and children recovered upto 

1st J^bruary 1950?
(d) Is it a fact that there are three independent offices, namely, Central 

Recovery Office, Provincial Recovery Office, (Delhi Province) and Provincial 
Recovery Office, (Punjab)?

(e) Is tfiero any proposal to oombini' these offices?
(f) Are these offices likely to be wound up and if so, when?
(g) What is the rate of recovery of abducted women and children since 1st 

July 1940 per month?
(h) Has the possibility of redaction of staff in these offices been considered

and if so, with what result?
The Minister of Transport and Railways (Bhri Qopalaswamj): (n) otii i>e. 

cember, 1947.
(b) Figures of expenditure during the financial years 1947-48 and 1946-49

are not readily available. In the current financial year i.e. 1949-50 the ex
penditure incurred upto the 1st February, 1950 is about Ils. 0,87,250.

(c) 12,669.
(d) These three separate offices function under the Ministry of External 

Affairs.
(e) Î Ioi because the nature of the duties assigned to each of these offices

is different from that of the other.
(f) They can be terminated only on the winding up of the recovery work.
(g) 201 per month on an average.
(h) These offices have been given the barest minimum staff and no retrench

ment is consiiJered possible.

Trade R bpbesbntativbs in Japan and Afghanistan

*1119. Dr. Deshnxttkh: (a) Will the Minister of Oommtroe be pleased to
state whether there has been any extension of the posts of India's Trade 
representatives so far as Japan and Afghanistan are concerned?
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(b) What will bê  the additional expenditm’e involved as a reRult of this 
oxt-ension ?

(e) What are the scales of salaries proposed to given Ui the Coininercial 
Counsellor, Begistrar, assistants and stenographers?

(d; What are the allowances in each case?
(e) Is full board and free accommodation pix)vided io any of the staff and 

if so, is this in addition to the allowance and what will be the cost incurred 
by Government per month in each case?

(f) Is the whole staff entitled to free accommodation?

The Mlaistar of Oommerce (Shri Keogy): (a) The postw of India's 1'rad©
L^presentatives in Japan and Afghanistan aro being extended up to the tiSth 
February 1951. •

(b) Thy overall expenditure involved on Trade Sections in »Japan and Afgha
nistan during the financial year 1950-51 is estimated to be—

Rff.
(i) Japan ottice . . . . . . . . . . . . 1,08,000
(ii) AfghBniRtan office .. . . . . . . .. f>5,200

(c) and (d). A statement containing tlie required information is laid down 
on the Table of the House. [See Appendix V, annexure No. 57.]

(e) Ves Sir, only in the case of Japan- Two Assistants and one Stenogra
pher of the office there live in the Marunoiichi Hot̂ l̂ and get tlie concession 
of full board in addition to compensatory allowance of Es. 150 each pin 3 free
accommodation in the hotel. The cost to Government on account of free
board and accommodation and compensatoi*y allowance anioimts approxiniatoly 
to 11b. 2.1B0 p.m. in the case of these three officers. In Afghanistin wo nirxn- 
her of the staff is allowed concession of full board.

(f) Yeg Sir. All the India-based staff serving in all Missions and Officea- 
abroad are entitled to free furnished accommodation according to their status.

COLLBOIION OF StAIISTICS

^ai20. Shri Kriflhnimand Bal: Will tlie Prime Idnlater be pleased t/) state:
(a) whether Government have got any Central Statistical Bureau to collect 

facts and figures of every item of production (such as cereals, raw nuiloiial,. 
mines, industrial products etc.) in our country;

(b) whether Governujent have the statistics of production and national
wealth for use of the Planning Conmiission; and

(c) if not, when the Government of India will ha\e such data?
The Prime Xinieter (Shri jAweharlal Nehru): (a) Statistics of production

are at present collected and published by a number of Ministries in the Central 
(Government which maintain for this purpose separate statistical sections or 
organizations. It has now been decided to have a Cent̂ ’al Statistical Organi
zation which will undertake co-ordinating and some other functions.

(b)t and (c). The Planning Commission is expected to examine, at an early 
stage in ita work, the existing body of statistical information and to ijidicate 
what further information, including that relating to production and national
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wealth, is required for [>uip-»seK of planning. Arrangements will tlunj be mtuio
to collect such informativ)n in the ghorteRt possible time. In tliis coiu^ection,
the Commission will ril-aO coTisidei* the adequacy of the macliinerv Rt present 
available for oollecting different types of statistioB.

Tubkrocix)sis in Labour A^eas in Kanpur

^1121. Shri Balmiki; (a) Will the Minî tî r of Labour be pleased to state 
what is the to.tal number of deaths by tuberculosis iu labour areas in Kanpur 
in the years 1949 and 1960?

(b) What steps do Oovcvnnient propose to take for the eradicatio)i of Ibis
disease from such areas.'

MiAiiter ol (Shri Ja|(»v«Q B»m): As this appears mainly tlie
concern of the iState (jovornment, mformation is not available. It will be 
placed on the Table of the House on receipt from the State Government which 
is being addressed.

WRITTBN ANSWEKB 10 6 7

ScHEniTLEi) ( a .‘‘.t l  E m p l o y e e s  in  M i n i .st k y  ok Fj a w

123. Prof, Yftahwant Rai: Will the MiniHter of I*aw l>e pleased to state*

(a) the number of persons belonging to the scheduled caRle.H in each of the 
following categories in the Ministt '̂ of law:

(i) Gazetted officer ;̂, (ii) Superintendents and Assistants <4nd (iii) Senior 
gradn nnd Junior jrrade clerks and stenographers;

(b) vvhetbtT the number is noi as leserved for scheduled cast(‘s; and

(c*) wlmi spec.inl ste]>s Government propose to take to fill in the reserved 
quota iu the spirit of Article S85 of the Constitution of India?

The Kiniiter of Law (Or. Axnbedkar): (a) The number of persons belong
ing to the scheduled castes in the Ministry of Law is as follows:

Gazetted oflflĉ ers Nil
SuperiatendfUitH . . . . NiJ
AsBi«tantH.......................................................... 2
Senior grade olericR . . .  . Nil
Junior grade clorkA . . • . . 3

»̂ 't©i-ographerR J

 ̂ The number is not up tc the percentage reserved for the j ĉliedulod (*Mst(>s 
e categories to which the reservation rules apply.

(e) Attention is invite»l to paragraph 5 and the second and third &ub-̂ p«ra- 
graphs of paragraph 7 of Section H of' the Beview of the Aotivitit?s oJ iIk Hr»n.e 
Ministi v for the year 1949.



M e t a l l u r g ic a l  C o a l

124. Shri Kam&th: (a) Will tho Minister of Industry and Supply bo pleased 
lo state whether the (jovernroent have received any ad interim rt port from the 
Committee appointed to enquire into the question of conservation of methllur- 
gioal ooal?

(b) If 80, have Government made any final decision regarding the policy 
of conservation of metallurgical coal?

(c) What quantities of n\etallurgical coal have been used in J949 in (i) Î aiU 
ways, (ii) Exports, and (iii) Industries other than the steel industry?

(d) What was the production of metallurgical coal at each of the State- 
owned coUienes during 1040?

The Minister ol Industry and Supply (Dr. S. P. Mookerjee): (a) Yes, Sir.
(b) No. A decision will be taken on receipt of the final Beport of the Com

mittee.
(c) Figures of actual consumption are not available, but figures of des- 

pat^es are as under:
(i) 4,869,669 tons.

(ii) 1,126,003 tons (this includes bunker also),
(iii) 8,201,017 tons.
(d) Bokaro ••• 12,25,278 tons

Seramporc 2,00,490 tons
Kurharbaroe 1,87,051 tons
Others •••

Output of Statb-ownmd Colubribs

126. Shii Kamath: Will the Minister of Industry and Supply be pleased to 
state:

(a) what the output of coal was at each of the State-owned collieries during 
1049;

(b) what was the cost per ton f.o.r. siding at each of these collieries in 1048
49?

(c) what were the amounts of profit and/or loss, as the case may be, at each> 
of tnese collieries during 1948-49 comparea with those of the then controlled 
rates of market for coal of similar grades;

(d) w h eth er in calculating the co s t  per ton of State-owned collicrieF:, in
come-tax, road ceBB and otner cesseB are included as are payable by market 
collierieB; and

(e) what amount of income-tax and road cess the market collieries would 
have paid on the quantity of coal raised from each of the State-owned collieries 
according to the profits shown in any of the Bailway Collieries Accoimts?

The o! Industry and Supply (Dr. S. P. Mookerjee): (a) to (e). The
information is being collected and will be laid on the Table of the House a» 
soon OB possible.
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126. Sliri KAmath: Will the Minister of Industry and Supply be pleased to 
state the considerations on v'hich the cut in prices of Grades III-A and IIl-B 
coal was based?

Tile ICinitfter of Industry and Supply (Dr. S. P. Mookerjee): The main con
siderations were (i) to reduce the margin on such coal, and (iij to encourage 
consumption, and thereby to increase demand for such coal.

D k s p a t c u  o f  S t e a m  a n d  S l a c k  G o a l  f r o m  S t a t e -o w n e d  C o l l ik r ie b

127. Shri Kamath: (a) Will the Minister of Industry and Supply be pleased 
to state what quantity of steam and slack coal was despatched from each of 
the State-owned colUeries to private consumers and industries during the year 
19^?

(b) Is it a fact that 40 per cent of the total output at each colliery is consi
dered as slack coal by the Coal Commissioner’s Department?

(c) If so, is the same percentage applicable in the case of the output at 
Bailway-owned collieries ?

(d) How is slack coal produced at Eailway collieries disposed of?
(e) What quantity of slack coal or run-of-mines was despatched from Rail

way collieries to steel industrieE during the year 1949 and what are the names 
of the collieries?

The Minister of Industry and Supply (!>r. S. P. Mbokerjee): (a) The figurep̂  
are given below; "

Q u a n t i t y
Name of Colliery Black Steam

(Toni) (Tona)

Giridih 20,768 Nil
Bokaro 132 Nil
Kargali 132 Nil
Kurana Nil 484
Jarangdih Nil Nil
Sawang Nil N il
Argada Nil Nil
Bhurkunda Nil Nil
M. S. M. Talcher 6,798 44

Deulbera 4,422 Nil

(b) This is the normal proportion fixed for private collieries solely for the 
purpose of equitable distribution among different classes of consumers.



(c) No, Sir. Uiilike private collieries the liailway owned collieries do not 
secure public or industrial orders and despatches to high priority industrial 
conBumers are madfi from Railway collieries only in emergent cases.

(d) 'rhf slack coal is liiainly used iu Railway Power House, Bailwuy Water 
Supply Ptamps and Stationei^ Boilers and the (iiridih Coke Plant.

(e) 17,556 tons from Giridili, Bokaro and Kargali oollieries.

IwmAN E mbassy BriLDJNG in  Pa bis

128. Dr. poghiwiiWli; («) Will the Prime Mlnlstei be pleased to state the 
price for which the Indian Embassy building in Paris wua piirchnsed by the 
Ooverwnent of India?

(b) When was the purchase finalized and on what date whk Ihe payment 
made?

(c) What is the oxpenditur.? proposed to be incurred in furnishing this bund
in'! ;

(d) Are there any additions proposed to the existing building and if eo, .'it 
what cost?

The Deimty Mlnistar cA Istesnal (Dr. KeSkiur): (a) Bs. 4,64,582.
;(,!>) 21st March 1949. The payment was also made on the same day.

(o) Bs. 3,16.000.
(d) No; but some minor repairs cti.-., coHting Its. 12.()'>!{ were lu-teHSiuy 

tore the building could b-j occupied.

Y a rk  and Cloth I’boductios

129. Shri S. N. Das: Will the MiniKtor oi Industry uid Supgay be pleased 
to lay on the table a statement showing the total quantities of the following 
produce in the yeivr 1949 in the Indian Union;

(i) Cotton yarn spun in the Indian Mills;
(ii) Hand spun cotton yarn;
îii) Hand spun and hand woven cloth;

(iv) Mill-made cloth;
{\) Cotton cloth made in hand looms; and
(vi) Cloth produced through the All-India Spinners Association?

Tfa« Minister of Industry and Supply (Dr. S. P. ICookerjee): (i) 1359-119 
million lbs.

(ii) and (iii). Infoimation i.̂  being collected and will he plsuu'd on the table 
pf the House.

(iv) 3906-185 million yards.
(v) Approximately 1200 million yaris.
(vi) Tnfo4.'rnntion is being colk-cted and will be placed on the Table of the 

House.,
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T b b a tt w rm

ISO, 8hrl Sidhva: Will the Prime Minister be pleased to state whether any
treaty between Nepal and India has been concluded?

The Deputy Minister ol EztenM Aflain (Dr. Keikar): No treaty has 
been qonoludsd. Certain drafts are under conBideration.

Child Laboub m Bombay Docks

181. Shii Sidhvit: (a) Will the Minister of Labour be pleased to refer to lua 
reply given to my ITnstarred Question No. 8 on 9th February, 1960 and atarbe 
whether his attention has been drawn to an article by 8n T. L. Koohavara in 
The Times of India*:

(b) Is it a fact that the photo showing juveniles working in Bombay Docks 
is shown in the same article?

(c) Is it a fact that the writer emphatically states that juveniles are employ
ed in Dock work?

(d) If so, what steps do Oovemment intend to take to stop juveniles work  ̂
ing in Docks?

The MinMar of Works, Mines and Power (Shri Oadgil): (a) to (c). Tee.
(d) The allegations contained in the Article have been very carefully inYeStf- 

gated and they have been found to be most exaggerated. A.s a reem  of per
sonal inspection of all the Docks in the Bombay Port, the Regional Labour 
Commissioner found on the days of hig inspection only twenty-four children 
in the premises nnd of these only four were found actually working. Practically 
most of them were found loitering in the dock area either for work or for 
getting some food from the crew. No child labour is employed in the handling 
of goods.

Children employed in the docks were found to b,e mostly engaged on clean
ing the boilers in ships. To check the entry of children in the dock nrea the 
Bombay Port Trust will be intToduoing ‘pass-system* from the 1st April 1950 
and also issuing instructions prohibiting the grant of passes to anyone below 
the age of 15 except to those, who are hona fide visitors. The Port Bylaw is 
also proposed to be amendetl by the Port authorities so as to leave contractors no 
latitude in the matter of employing children. (Jovemment will also examine 
the question of omending the Employment of Children Act 1o apply it to rIJ 
occupations in the Port area.
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P A R L IA M E N T A E Y  D E B A T E S  
P a et  I I — P bo cebdikq s other  th an  Questions and  A nsw bes

Friday, 24th Marcfi, 1960

The House met at a Quarter to Eleven of the Clock.

[Mb. S f b a k i b  in the Chair]

QUESTIONS AND ANSWERS 
(See Part I)

11.46.
INSURANCE (AMENDMENT) BILL

PUESENTATION OF RePOST OF SBLICT OOMICITTBB
The XtBlftar of Oommerce (Star! Vaogy)̂ : I beg to present the Report of 

the Select Committee on the Bill further to amend the Insuruioe Aot, 1988.

SCOPE o r  DISCUSSION ON APPROPRIATION BILLS 
l b .  Speaker: As the provisions in the Constitution set out the procsedure 

in financial matters, on the lines of the procedure in the House of Comnjons, 
I think it is necessary to state, in short, the principles underlying those pro- 
vieione as the procedure therein laid down is, in some respects, different from 
the procedure hitherto followed. This, I trust, will enable hon. Members to 
appreciate the scope of discufision on the Appropriation Bills.

It is hardly necessary to state that, in the case of a large-scale and country
wide administration, there can hardly ever be too much of parliamentary' con
trol on Government expenditure. The administration being in charge of 
numerous individuals, it is difficult, almost impossible, for every spendiiig 
authority to have an overall picture of the financial burden on the tax-payer 
and, consequently, any urge for economy. At the same time, it is necessaiy 
to vest fairly wide discretion in those to whom the administration is entrusted. 
Parliamentary control over finances is, to put it shortly, intended for the pur
pose of attaining maximum efficiency at the minimum cost to the tax-payer. 
It essentially means a thorough scrutiny of the accounts with a view to avoid 
waste and suggest ways and means for economy consistent with efficiency and 
the needs of the State in respect of all branches of its activities.

Hitherto, there was no such thing as the Consolidated Fund of India. Thj 
Consolidated Fund has been constituted by article 2(̂ 6 as a reservoir in which 
all collections by way of taxes, etc., shall be first accumulated; and thereafter, 
the m ^eys required for expenditure are to be taken out from that reservoir. 
The Ifipropriftt^ Bill is intended as an outlet machinery for the funds oo- 
eumiM8ted» to flow for the purpoeoi ol expenditure.

Hitherto, on the passing of the Demands for Onnts, a Schedule of autho
rised expenditure, signed by the Gk>vemor-Gencral, under section 85 of the Gov
ernment of India Act, 19o5» was laidi on the Table axkl no expenditure from
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the revenues of India was deemed to be duly authorised unless it was specified 
in th^ Schedule. It is obvious that the procedure outlined in section 85 ot' the 
Ooverrmient of India Act, 1935, wtis not in accord with the provisions in our 
Confcititution, and it is now necessary that Parliament itself should, by statute, 
provide for appropriation out of the Consolidated Fund of India of dll moneys 
required to meet the grants made hy Parliament and the expenditure charged 
on the Consolidated Fund. The Appropriation Bills thus provide the Govern
ment with the necessary statutory authority to draw from the Consolidated 
Fund. " «

We have therefore two Bills before u s :
’(1) foi* appropriation of funds for All activities of Government othar than 

the Eailways; and
1[2) for similar appropriation on ticeount of Bailways.

In view of the fact that al! Demands specified in the Schedules to the two 
Bills have been passed by Parliament, the Appropriation Bills, may, in a sense, 
b.3 said to be a formal legislation to give a statutory form to the decisions of 
the House in respect of the various Demands for Grants, both on account of 
the General Budget and the Eailway Budget. Though the Bills are tims for
mal, they are yet important as a further opportunity 'Which they give to hon. 
Members of making auggestioQs And comments on the activities of Government 
in respect of the various heads und^r which the moneys are being authorised 
to be drawn from the Congolidated Fund.

At this stage, I may state to the the various opportunities it has of
criticising >aud disous&ing the finances of the Govdmment:

(i) After the Budget is presented, the first opportunity is afforded in the 
form of a general jdisQUMion of the Bu4get unrler Buie 132. This disouasion is 
limited to iibm Budget as « whole pr any question of principle involved therein. 
This datermmes t̂h  ̂ charaoter of the diBcuaaion at that stage.

(ii) The seoond cq)|KMrtuiiity presents itself when the Demands for Grants 
are made and Cut Motions on Demands can be moved. The discustions at this 
»tage are Uxnited to each head of the Demand, and, Aiv;bere Cut Motions are 
moved they are atill further limited to the particular subject in respect of which 
the Cut Motion is moved. The discussion at this stage is more pointed both as 
regairds the particular head of adminii^tration as also the particular points of 
grievtmoes or critioism as in the Cut Motion. The object is to enable the 
Members to focus attention on specific points in s te p  of having a vague or 
diffiwed disQuwion.

(iii) A third opportunity of discussion on the finances is presented when the 
Finance Bill is before the House. It is an acknowledged jprinoiple that any 
subject can be discussed on the Finance Bill and any grievance ventilated, the 
principle being that the citizen should not be called u])on to pay. unless he is 
given, through Parliament, the fullest latitude of representing his views and 
conveying his grievances.

(iv) The fourth opportunity is when the Appropriation Bill is before the 
House.

It is diffic'ilt to lay down precise boundaries of the sphere of discussion be
tween the stage of discussion on Demands for Grants and the Cut Motions and 
the atage of ttbe Appropriation Bill. I t is, to a large extent, inevitable that 
the same kind of discussion can be raised on matters of administration a« can 
rbe doi>e when the Demands and Cut Motions are before the House. A clear- 
out distinction exists as between the Finance Bill in so far as taxation propo
sals go on the one hand and the Appropriation Bill on the other. Apart from
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A e wide latitude in discussion on the Finance Bill so as to cover the entir© 
field of administration, there is a specitic issue therein consisting of the taxa
tion proposals which can be discussed only on the Finance Bill,

Hon. Members will therefore see that when the Appropriation Bills are 
oonsidered it will not be permissible to raise discussion on the taxation propo
sals. The discussion can cover any matter of public importance or of adminii- 
trative policy implied in the Grants and the expenditure charged on the Con- 
aolidated Fund, in sc far as the aame is permitted under the Con$titution and 
the 3ules of Procedure, ques^ons of etfeoting economy, improv^mo^t in adzxxi- 
nistration, scrutiny and maintenance of proper accounts» re-appropriation eto.«— 
in fact, generally all matters in respect of which the House would Hke to point 
out defects or give directions to the administration for improving its tone lor 
better service to the people, better efficiency and better economy.

I have merely tiried to give the general outline, and the specific points men
tioned by me should be iaken as illustrations of what I mean. 1 trust thil 
clarifies to bon. Members the scope of discussion.

APPROPRIATION (RAlLWAYB) BILL S O W

APPBQPRIATION (BAII.WAyS) BILL
Mr. I e^l .wpon the hon. Miniater of Baiiwaye ^  move the Ap*

piopriatioix (BAliways) Bill. ^
Shrl SUUm (Madhya Krad^sh): Sir, I would au^gjest that the AjM^pwitiou 

Bill on general finance be tak^n first; as it is only a  matter of procedure. Thort 
is an important point on which I have :given nottee of w 'aanendment atoo. U 
you would kindly allow 4he Appropriation 'Bill on general fitiance to be ^takw 
first, I think it would be more desirable.

Mr. ^pn«k0r: The aequence of the Bills is of course given in the Agend# 
but J am Qot ^particular to stiqk to it. If the Hou$e de9ires that we tfhoUld 
tak3 the General Bill first, 1 have no objection.

Shri Biftwanath Daa (Orissa); No, Sir.
8|iri SJliva Bao (MadrM): Sir. 1 would suggest that we get out of the way 

first the Apprapdation Bill on Bailways so that we shall have the rest of th# 
day for discusaioa on the other Bill.

Shrl J. R. Kapoor (Uttar Pradesh): I think the proper sequence is that th# 
Appropriation tBill in respect of the Budget which was passed first should come 
first. That is what th^'-^nstitution lays down—that it should be taken up 
as soon as possible after ^Ae Grants are <nade.

Sbii Sldlivit: Not AeofBss^ly.
Vbe lUoMer pf TMlMpon IMlwujf (81m Sir, there U

one other point which I think should give ^rk)rity to the Appropriation (llail* 
wa\>>) Bill and that is this. Unless the expenditure on the Bailways is finally 
settled, the other Appropriation Bill for instance cannot take credit for whai» 
ever the Railways contribute to the General Budget. Therefore, our Budgii 
has to take precedence.

Mr. Spedrar: Opinion on this matter seems to be divided.
8M  T. !T. KllalUUliiiatiiart (Madroa): I am afraid my hon. iriend the Minister 

of Kflilways is completely wrong because we are not dealing with the ways 
and ineaiis position at all here: we are only dealing with appropriation of I)#- 
mands.

Shri Oopalaawami: I have great rerpect for Mr. T. T. Krishnnmarhari, but 
I am afrnid he is wrong and not I, because one of the it^ms in the Schedule 
to this Bill is a contribution we make to the General Revenues and unlms you 

this they cannot proT̂ ide for the expeiniiture irom It in tte  »tb«T Bill.



8hri Bi0ivanath Das: Added to it, thefe is a point of order to be raised in 
connection with the admissibifity of this Bailway Appropriation Bill. I  think 
it is better and desirable that this point of order be disposed of first.

Hion. Members: What is the point of order?
Slirl Biflwanath Das: I have to raise a point of order in this connection. I t  

is necessar^  ̂ that this should be disposed of first.
Mr. Speaker: What is the point of order?
fihri Biswanath Das: After the hon. Minister of Jiailwavs moves his motion 

for the consideration of the Bill I will raise my point of order, or if you want 
I  have no objection to state it now.

Mr. Speaker: I was going to tray that, as the opinion seems to be sharply 
divided. 1 would let the status quo remain as it is rather than accede to the 
request of Mr. Sidhva. I do see a possible point, which Mr. Sidhva has not 
made, and that is that he has tabled certain amendments to the General Bill 
and as both the frills have the same character, in case any of his amendments 
are accepted so far as the General Bill is concerned, the Railway Appropriation 
Bill will go without similar amendments.

Bhrl J. R. Kapoor: They may be taken to be moved for this Bill also.
M̂ . Spenkor: They will not apply retrospectively after the Bill is passed.
Bhrl J. B, Kapoor: My point is that be may be permitted to move his 

amendments even to this Bill because both the Bills are of an identical nature.
Ifr. Speaker: If he so likes and if the hon. Minister is agreeable......

 ̂ Bbxi T. T. Krishnamachftrt: May I point out that this reappropriation ques
tion which my hon. friend Mr. Sidhva has borrowed from the British example 
relates to one particular item only, namely, Defence where there might be a 
possibility of re appropriation being made? There is no such possibility ip re
gard to the Demands of the Railway Administration. I do not think there will
be any necessity for us to make an amendment so far as the Railway Appro
priation Bill is concerned, granting that the House accepts Mr. Sidhva’s 
amendment.

Mr. Speaker: I need not enter into any further tiiscussion of this point. 
12 N dose at live o’clock and any time taken in this will be taken

^^^away from the time available for the discussion of the Bills. We shall
•tick to the order set out in the Order Paper.
. Sbrl Gopalaawami: I had intended to say something < as to the constitu
tional position regarding Appropriation Bills as this will be the first Bill of its 
kind which the House will be called upon to consider. But as you have ex
plained thfi whole position in your opening remarks I propose to say nothing 
aboû  ̂ it and I shall simply move that the Appropriation (Railways) (Bill be 
taken into consideration.

I beg to move:
“ That the Bill to authoriae payment and appropriation of certain srms from and ou* 

of the Consolidated Fund of India for the service of the year ending on the 31st day of 
March, 1961, for the purposes of railways, be taken into consideration.**

Mr. Speakfli: Motion moved :
'*That the BiU to authorise payment and appropriation of osrli^n snms from and orat 

of the Conaolidate\l Fund of India for the service of the year ondiog on the 31tt da> of 
March, 1951, for the purposes of railways, be taken into oonaideration.**

Point of Order re Appropriation BUU

Shrl Bifwanattl Das: I rise to a point of order. The point of order which
1 propose to raise is this: I see from the agenda that two Bills have beett
tnticdueed in this ParUament and (wo Bills are proposed to be discussed and
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diepostifl of today. In terms of the Constitution there cannot be two different 
and separate BilU. There can be only one Bill in respeot of the Consolidated 
Fund which is called the Consolidated Fund of India—an annual financial state
ment, a Consolidated Fund of India and a Bill. In this conuection 1 propoge 
to invite jour attention to certain articles of the Constitution.

I should first like to refer to article 110. That defines Money Bills. In
this connection I specially invite your attention to clause (1) (c) of article 110
wherein “ the custody of the Consolidated Fund or the Contingency Fund of 
India, the payment of moneys into or the withdrawal of moneys from any suoh 
Fund*' have been stated.

lliereafter I  invite your attention to article 112 wherein finanoial prooadurt 
t^s been laid down for an annual financial statement. My purpose in invit* 
ing your attention to this article is to show that there can be only one finan« 
cial statement to be laid before Parliament. The Kailway Budget could be % 
part of this financial statement. }n terms, of the Constitution I think two 
financial statements, two Consolidated Funds and two Appropriation Bills are 
not contemplated. I invite your attention to clause (2) of article 112 under which 
the estimates of expenditure embodied in the annuci financial statement shall 
show separately the charged expenditure as also the expenditure on revenue 
accoinit and other expenditure, which, includes the expenditure on Railways or
other commercial undertakings undertaken by the State. I then invite youP
ofctentiou to  the la s t sentence of clause (2) of article 112, namely, “ and shall 
distinguis'h  ex p en d itu re  on revenue acco u n t from other ejcpenditure". “ Other 
e x p e n d itu re ” , 1 claim  in th is  connection, is w ide enough to include railway ex* 
penditure. Therefore any estimate or ; appropriation which oomed either^ in 
re sp e c t of B ail w ays or in re sp ec t of o rd inary  adnunistratiOTi has to come, in 
terms of article 112 of the Constitution, undê r o^e Appropriation? Bilfc.

Thereafter, I invite your attention to article 112(8)(c). I t says:
*'Debt chargeb for which the Gk)vernmeiit of India is liable inclading iotereti, tinkiag 

fund charges and redemption ohargea, and other expenditure reUting to the raising 9I 
loans and the service and redemption of debt."

The description “ loans and the service and the redemption of debt“ is also 
broad enough to bring within it the service under Railways.

Again, I would invite your attention to article 114, in which it hag been 
provided in sub-clause (1) that there shall be int’-oduced “ a BiH*'. The full 
text runs thus:

*'As soon as may be after the m nte under article 113 have been made by the House 
of the People, there shall be iatroonoed a B ill to provide th4 ofpfroffialion out of 
<J€fuoiidat€d t'u n d  of In d ia  of all monegrs reqoirod to m ee^

(a) the granU so made by the House of the People . . . etc. . . . etc."
Clearly, this article contemplates “ a (Bill“ , which in no sense could be two 

Bills.  ̂ ,
‘ Agfiin, I invite your*attention to cliMuse (8) of article 114., t t  says:.
, '^Sal^ect to the provisions of articles 115, and 116, no money' shall be withdrawn from 

thf Consolidated Fon4 of India except nnder appropriation madsxhy law passed in. accord* 
aiice with the provisions of this article.** '
' The provision under this article concerns and contemplates only one Aot

and that can be the result of only one Bill.
Then again, take artiicle 115. It relates to supplementary demands, addi* 

tional grants and excess grants. Here again, these sums are to come from the 
Consolidated Fund though in different and supplementary appropriations. Any 
sums of money which are in excesg of the sanctioned] flmounts, or additional 
amounts to supplement insufficient sums that are found to be necessary—all 
such appropriations of money are to cx>me out of the Consolidated Fund. Clear 
it is, therefore, that two parallel statements of expenditure or two Appropriation
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Bill» o r tw o Api)iT)priHtion A cts c a n n o t com e u n d e r  th e  p u rv iew  of th e se  p ro - 
vifiions u n d e r  and  in  th is  B u d g e t.

In this connection, let me invite your attention to the Government of India 
Act, 1935. I specially refer to Sections 181 to 203. There, provision has been 
•pecially made for a sifttutorj^r Railway Board in the body of the Act itgelf. 
jU thi» bodjf had » sepiurat  ̂ eaiiexiee at m uch aa the Central Legisla^
ture iti^lf. It calledi tiie StalUt6ry Federal lUilWiiy Autbwrity. Its com* 
poeition aud̂  finaneea w^re frotik the genmir fintfnce .̂ 14/ alsd had a
ieparate audit. Under these circumBtanoes, a separate. A^propiiation Bill t and 
a separate statement of receipts and expenditure was called for under the cons- 
tltutlWirf sifttup df tbe Atetf: Blit it ir gcfi&t MW: EVW â^Hlifiittg* that 
the prtfotiee Wan continued iti tmns o f same Aot, will iM VHM hrtMttr 
of the same A'ct, you will see that in terms of the ad^ttttibtitr that were efieot  ̂
ed, afteer India attained independence in 1947, in the Govertiment‘ of India 
Act, 1085, the old porttibn was reversed in the settse tHat ttief pi^iirfon regard
ing the Stiitutory Railŵ >̂  AiithoritV waa omitted. Therefore; tlM poiition 
oannot hofd ^ d  today. Assuming Waft iYstfte is fo»o in the existttig l«w« and̂  
rule  ̂ madb* theremid^; the Gbtetttmeiit of Ihdli Act h»s beett replied now 
hy the CbnstHutidn Ax>t and aî  sudi I clttlm tUat wc( oazinot bare tiwor Bilik 
for approjyiiatfen of mofiejr; otit̂  of̂  tUe samer Pund' itt' tit« same Bud^tl l i t  
twttis of Artlol  ̂ 800, all tHar we can lihiVd it a sqm ste fltranoM̂  amm^emetxt 
for the sixty-fhre diays that you had to go on with after the declaration of Be- 
puBlifj.

BM Vk H  Tberar is
ftuppavtiBg yo«9 ojuHftlisiii

Bhri n i i t  Whfttfever your wisdom is; optnkms might' differ;
Differences of opinion may exist re^yrding tba ooDstruotion of article 390, but 
there cannot be any differtnce in this, namely, tiiat the Railways of Tndia can
not hove a s^paratb e«isterte», wttH a »epl(i«te eifHtni«tfe, wiih a septtiKte Aj)pro- 
priatioh Bill and q separate A'pprofprration Ac .̂ titader tirege circunistances, I  
request you to consider this aspect of the question and rule th at the A ppropria
tion Bill in this p u d to t  can only be one. It should com e before Ptirlianjeiit 
Be ono B ill and not us two different B ills . P arliam ent should ])ass only one 
Act and that A(̂ t is the Appropriation Act of India for 19r)0-51 and inehides 
the general aceouTits of receiy^ts and expenditure inrdudinc^ those of the R ail
w ays. R ailw ays are afteer all a part of the State- activity. G overnm ent have 
taken up a num ber of otiier commercial enterprisej^ and liailways are one of 
that variety of ta’ansacti6ns. Therefor^, however laî ge or big the amount be or 
however large of extended thir activitiei' c^neemfed be, itt ilo sense cjould they 
eome in for a separate AppropHiKtibit' Btfl and' a separate Appropriation Act. 
This is my cont^tloni

Hr. flpaikar: I might m t that, at I consider the point at prtsent, erea 
After bearing the honi Mr fiiirwittk«tti* Bte; f  db* not f^t cmrHttead
tk«0 ol ii^oMld«lle«tMMd^ I slMkl» 1&#

Mttrr lilon. MVilMeritiNr d£
order. I do not think a prinm facie case in favour of nie point of order has 
hM̂ n mad<̂  otit .

BlUi T. T. Kiitfmamschari: I  should like to mention very briefly, not ior 
support, but otherwise, that we have fbllowed in this Constit\jtion more or less 
article 114 of the Australian Constitution. The Australian G overnm ent h ave  
enacted th at there shall be tw o Appropriation B ills , one for the general needs of 
the O ovem n ien t and ai'iother for works. A ctually the hon. the Law M inister 
has got in his possession the two separate A cts w’hich m ake it incum bent on 
the Australian Parliam ent to have two separate Appropriation B ills. Having
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that example before U8, I* feel inclined' to support your view' that th«w new i be 
uo further discussion on thjis,

Mr. Speaker: Therefore, as I  said, I  am not inclined to accept this point of 
order. If anj’ hon. Member hfts still’ anything to say in support thereof! he 
inny say so. But people who are opposing the point of order need not make any 
speedhet; Aftt» sill, I agNW with ^ e ir  oonolutkunfl, tfaou§^ my reav»ns may 
perhaps be different. ‘

I do not think I rievd'elai^ a<> iMigth my recicding over tKin Tbr•dDX'pcnnt 
whicfh ihe hon: Memb•^llM•■made it'tbai, beeause artiole 112 refei* to a financial 
stotement, it, therefore, follows that the ApproprieCtion Bill sliould  ̂ be one. 
He alM releMito the wording, of'article 114 which refers to ‘a Bill'. Now, to 
my mind, a > proper constifiiWlon of* tlteik« artiflliM'reall^ liW* doWB'iJhe tfthg.- 
aiid that i4,< t ^ t  ttiefe shall tie a CimaolUlated' Fuiid' t(nd tfaeT« shftlV be ati 
anouiil finaDotal s ta t^ e n t  and notliliig oaif drttwta out' of'tH&t Coissolidfttdd
Fund, imlesfl there is aii Appropriation Bill. Tliat is that principal provisioti 
of; the donstitutiOn. ltdoea not aay that you will operate upon the ConsoUdoted 
Fund onoe for all and by one stroke, ft' does n6t say thiit, and I dci liot see 
why it should not be perfectly competrat for a maii w^o watft^ to operate ou « 
oertflin aoeount' tc di^w different ohequea at ditfiftrent' times. "Wby should he 
be called-upon io draw on it' at one anid the aaiti^ tittte'/ ‘

Th»- fllBrii o t th»< ptonaiona in- tbe Constitution can be fiirtitm d efied  l>5 
rMcwnee ta^aiVola- lt6i Aatiolft 113 providea- that the annual tfiBtmcial ttote- 
DMBtt ihaU^MDital oi Mtiawied iMaipl» Md' «9q>^dlii«Mi Article 116 panuitV 
tikfl*H(Aiit<̂ fiMt 4»>liav« » Tste'OB aowMm .̂ t» i ^ t  it ibtfr-onv or mon oomparti 
mMMn. ¥ote ott am0 tbinit, aad- then, vot* on. «ot|Mr.. Xfj points tba| <i>* 

Mw’MtpNiStu«»dH> b> doa» Ib> attfWt
It' b« a>gjUcf«( tliaf* al«t40 116' atttborlwr th« spUtliBg in> atage*; buf' a* 

erevy stiig«' it' inelUdHt the’ ettttrti eUpM l̂lMIra: I t  d o *  not- Aak«’ dia^inctiao 
bet\*reen On hbad or two Heads of Government expenditure and'the other heads. 
THnt is trtjfe. But the spirit' appenrs to be that the House may take theee 
matters in such parts and at such time as it likes. Tt nowhere restricts that 
the House shall (i^nsider the entire’ expenditure as one block und that it shnll 
tnke only one Appropriation Bill. I do not think it will be iroper to restrict 
the House in dealing with its finanoifil affairs as it likes, so long as it does not 
olTeiid the fundamentals of the Constitution.

The hon. Membr'r himself hiis stutod that nrticlo 890 does not apply. He 
also poiivted out the analog of article 115 about excess piiymetits ani other 
things. That also showt that there can be not only a further stage, but also 
further compartments of the expenditure, llia t supports the arguiQont that 
tile HoiMtf oan' split' i t r  Budget' in' twt> parta.

A r rtigirdk' thk* <9<l¥ei>nffier[| OF Act. I  AighT OBl  ̂ tbak tifnw 
prbVliibiM' the* Mm. laHlHe* Uf, cWi# ifttft IbrM iu« lAdiK It

i'fMtNKi' pMviaiotf. TbeMfdNr, «fatttC'«Mlogf wtU<uotr^apv^ I  ml0N»*«taD 
irtMb ttiM ttltf IttijfliMe o f  (SMiktMlOllatf ilP i i M  seMt— 86 of< 
doyeflMMn<  ̂(#IiMliil<AeV, igW^ «  t  «KWlWilo«l>

We have already pftased the stage of cmi«idi)iltfg' Ats ffoitlt of order Wlten 
we diaousaed tlie Budget in tWo oOtfipartiAeittl. Wa tbnc up t&H’
Budga*' Ih tt' atid< tfaea' OoteMl Budgei. We ai» a«w eonntttedr to that 
prooMUie. k  pcMectly competent for us to ohaage that. But I do not 
think any fur^er argument on this point is neoessary.

I may also refer to Rule 1.S4 which distinctly provide* that the Budget can 
he presented in two purts. 1 do not rely ou this rule. becHuse it in always 
open to lu-gument that the rule is inconsistent with the Constitution und th..Te- 
foi'e has not got the force of law as against the Constituion. I am merely 
mentioning it in passing.
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Sliri Sidhva: You have fixed five o’clock for both the Bills.
Mr. Speaker: I  think we shall finish this B ill as soon as possible; if hon. 

Members want to finish it in fifteen m inutes, it can be done.
Shri Biswanath Dae: May I  know whether this is your ruling, or this is 

only some of the suggestions which have eincaiated from you?
Mr. Speaker: The hon. Member is an old legislator. He raised a point

of order and I have given my ruling on it.
Shrl Blewaaath Das: But I  have some points to explain.
Mr. Speaker: I  have given him ample opportimityi Now we shall

proceed.
Frol. Banga (Madras): I  wish to congratulate the House for having gob 

this opportunity of bringing under fire again the tlailway Demands, in so lur 
as they come before us now in this Bill, and I  thank i^u, Sir, for having gl%en 
Us the guidance as to how we should caity on our discussion. So far as the 
Bailways are concerned, my hon. friend was congratulated by so m m y  hon. 
Members upon the very rosy picture that he has placed before the House. In 
one sentence I wiah to say that if we were to take into consideration the times 
that we are going through and the growing or deepening economic depression 
and therefore the lessening of the pressure of traffic on the Bailways, I  am 
afraid the Bailways will be faced not with such a: rosy position at the end o! 
this year as we have been given to underst,and by my hon. friend. I t  is quite 
likely that there might be a very much more transference of Government's 
own funds to the Bailways in the course of this year, than has been provided 
for. Therefore, th? Bail way administrations will have to keep these facts in 
Tnir.d nnd try their bert to effect as much economy as posBible. Otherwise, 
they will he faced with a serious situation indeed on their revenue C's well as 
expenditiire sides by the time they have to prepare their next year's budget. I  
have in mind the great need for effecting economy in regard to their projects 
for electrificatiofi. I am not very enthusiastic about the need for developing 
these electrification schemes, unless they are demonstrated to be in the interest* 
of economy itself.

The Minister of State lor Tnwport and Ballwayi (Bbxi Santhanam): There 
is no such progrumme for 1950>5.1.

Prof. Banga: I am very glad that we have this assurance. But at the 
sanie time there were so many questions put to my hon. friend Mr. 
Gopaleswami Ayyangar and to which he was anxious to give a favourable 
answer—that he would like to consider the electrification of this line or that 
line and so on. Therefore, I want him to be careful about it«.

Secondly, there is the working of Government’s railway coal mines. I  am 
assured by those who have had ^  op^rtunity of studying this matter that 
there is pletitv of soope for economy in this direction. Then there are the 
railway workshops where many more officers and workers are empbyed than 
before. I want the Qovraunent to Ipok into this matter also with great care. 
There are quite 4 number of manufacturing centres, the biggest being the 
Jooomotive workshop ct Chittaranjan. The expenditure on these seems to be 
mapped out on a too liberal scale. This needs careful scrutiny.

Taking again the re conditioning plants of the Government for wagons and 
other things connected with wagon manufacture, I am also told that there is 
too much of wa-stage. Speaking subject to correction, in the Bangalore factory 
they are getting quite a large number of wagons re-conditioned.

Shri T. T. Eriahnamachari: Coaches.
Prof. Eanga: Yes, reconditioned or improved. Here also there is consi

derable waste and careful scrutiny has to be made into that.
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Then let us take the railway staff—working olasses as as the officers. 
There are too many people for the work that we are able to get done. Thati 
is why I am anxious that the Government should supply us from time to time 
either annual or half-yearly reports of the action taken upon the various 
recommendations made by the Kunzru Committee so far as economy on the 
railways is concern^. With this information it will be possible for this House 
to know with what success the railway administration is carrying on its drive 
for economy. I do admit that economy, at the same time, should Lot lead 
to too much <'f inconvenient unemployment in such sectors of their employees 
as is likely to cause us very much more trouble on the other side. But, 
keeping that objection in the'r mind, I  do think that the hon. Ministers in cbirge 
of the Railways should devote a: major portion of their attention to the
possibilities of achioring economy in regard to railways.

Then, I  think that the time is coming when it would be n ^ ssa ry  for jthe 
railways to develop road services as complement or auiilUty' to tlie railwuvs so 
that our railways may not be faced, as was the case before the war, with too 
bitter and too costly competition from other transport agencies. If only the 
railway administration can put down at least a portion of ticketless travel on 
one side and corruption on the part of their servants on the other, they would 
be able to effect f considerable defi*ree of economy, Ccrniption preveuts the 
railways from earning as much as they can; while the railway empioyeos get 
a-major part of the freight charges, the rail\i:ay customers get on\y 1/10 of 
the benefit. This loss to the railways has got to be prevented. The complete 
stopping of the ticketless travel will help the railways and enable if to huTd 
more money for the administration. Til th'^Se two Irfir̂ ctionB I have io voice 
my dissatisfaction ut the achievement of the railways. ’ ■

My hon. friend Shri S&nthanaju has made it his special task to achieve' the 
©Hmination or avoidance of corruption. I wish to tell him—I am sure he 
knows it <00—that he has not been able to achieve very much of success, 
although there is the beginning of tightening in this direction than has been 
the case in the past. But very much more remains to be done.

Bhrl Shiva Bao: He alone cannot do it. He wants public oo-operation.
Piof. Banga: I do hope he will invite and get the help and aasistanoe of 

the Hailway Adviacry Committees, the Merchants Chambers as well as the 
general public in acliieviug this result.

Lastly, I  am not quite sure how far I  would be justified in making these 
remarks, but I venture to offer them for what they are worth. The railways are 
not making as much contribution as they ought to to the general revenues, I  
do hope that this time the Finance Minister ^  not be as liberal as he wag list 
time. I  was not vety faa|^y #hen the new Oottveotion was accepted by this 
House by which thie Central Bevenuas got mcr̂ e ihonay. Bui it ^ u s t 1>e 
96smlmbeiM thal wc have inreisted 900 orores of rupees Bind we M  gfettin^ only 
8 ppr cent, from the railways. *

thici Sanihiiuun.: Pour per cent.
F)mt. Bw gf: But: the 400 cmres invented ih those d&ys whihi' every crore 

was worth as ^ c h  as four ordres are fetching oiily 4 per cent, which is only 
equal to one per cent, or two per cent. I think the general revenues deservj a 
higher return.

I thank you, Sir. for having allowed me to make this remark, hecrniRr*, in 
the light of the guidance you had given, I was not quite sure whether I was 
^jntitled to suggest anything that is likely to take awny more money from the 
Railway Budget into the General Budget. But I did want, that the railway 
ttaff and the general public should keep this thing very much in mini and fcr 
that reason I am putting it all in one sentence before you object. Sir, we are
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finding it impossible to levy any more taxes. Nevertheless we are in need of 
Ciore and more mone\ for the Central Government so that it will b© pospible 
loi‘ U lo pive TTcney to the provincial Governments for various development 
projects and for the de\elopment of our social economy. How is the Central 
Government to ^ei this money except through the State indul^t^iee? If the 
private -nd^fitrie^ are not prepared to provide as much as they shouldv the 
Central Goveniment would soon come to a sort of dead-end and that why 1 
anrt amrious that the public should make up their minds to, if neces^ar;, re
concile themselves, adding a special slab upon some of the charges levied 
for various services, as a special contribxition to go into the qeiiera} ri?venwirv 
in the same manner in which todajr we are levying^ central) i»xctse or itnpoi^ 
duties for revenue purposefc and so on.

BW  0. SlIbramillliMil (Madras): I t  is not intention to brings undw 
fire the Railway administration aŝ  my hon. friend Prof. Ranga has attempted tô  
dn. I only wish to point out that a certain item of appropriation proposed in
clause 8 is not quite appropriate in this Bill. I  refer to item 3 0 ^ “ Dividend 
payable to General l^evenues”—Rs. 31 crores 84 lakhs and odd. You will 
find in article 2A6 of the Constitution about the Consolidated Fmid of India^i 
it is i f ta t^ :

Hki of m  slid ib» pMvitMfl oT tlMi iHU^
WSfjMr- tW' of ih r  or of tlir n<lr prtm^ r  of» oirUi«« tMar^
dvtiot to eiikUi^ .all rewwew iooel¥ed bfr tb# .............. thtfl f srtg
m sttU dIM  f « l i  to lio oaiiiUtf *tW cS sA liia M  oT la d ii^ ................. ”

And article 114 says:
iM i o r  mil^ U  IMM m m i ^  M m

of the Peonle, there ihall be intr^ooed a Bill to provide for the appropriartiion out of
ibe CdnabHdsted Fond of India of all monejg roqnirod* to nm t

(a) the trant^ao madop bjr the House of the People ; and
(b) tbe QXpeitdittire oharfiied on the Cbti{iOlid4it>ed Ftiihd'Oflndia...................At?/*

NoW', it is piopt»sed that Rs. 31 crores and 84 lakhs ought to be drawn out of
tho ( ■onsoliflated Tnncl foi tbo purpose of again being put into the Co])solidatefl 
Pnrid of India.

An Hon. Member: It is another account.
Bhri 0. Subramaaiam: There is no question of any other account. As 

far as the Cons:titntion is concerned, the entire amount forms the Consolidiited 
Fund of Inditt. Th^re id no quegtion of any fund being, earmarked for any* 
puivoae. It is open to the to ph> ^e for tUê  expeadtivrr dl> a Dsiplirtt
ment' ftom the Consolidtiled Ftiikd  ̂of̂  Ikidia  ̂ But< tlwto^ir nti' qMrtioh tbMr i  
oiTtaitt fund hslengp^io^ t^c RdlwtgBS, tha#*tk» cMmr fiiiMl baM gr
ta»>> ttuH» snoMber* fu&d̂  halnnp :k>̂ aa■lla e *  gb cm  TliiM
is no question of any identiil’eation of any fund oM i H^goea*#:) Cddaali*Ae4 
Fund of India. If that be so, I  don't see any neoeaMty ip m akr a pfoviaion 
of Rs. 31 crores and odd; and for what purpose? ptil1J6se of sgrain

it  hacdi. into TtuiA a t IM k . »  goes w m  CMteral
Mvemieti but tfh# BwaitiMit fbilti^pM o# llle CotMHdtfM
Jund of IndiEi The hon. ShH SatltManatti sa^^ it is Dividend pawble to 
General Revenues, but the General Revenues go to the Consolidated I .
therefore respectfully submit that whatever might have been the convention 
for the purpose of working out the finances of the Railways and the Genc*ral 
Revenues, it is not ntctssary for a Bill of this sort to provide that Rs. 31 crores 
and odd should be taken out of the Consolidat-ed Fund of India ax̂ d ai<ain put 
hack int:> the Consolidated Fund. As far as that Fund is concerned, it remains 
the frume.
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In a case of this sort, article 114 will not apply. You are taking tbis 
amoant^ ottt of tHe Comoli«Jat6id Ftind, but, in spit© of it, it is going to rfettifim 
as the Consolidated fund.

emn Santhanam: There are ottieof itemr aUô  for example, items 18 and
14.

Shfi q, eebwnsnlam; If m  otHer objeetibtiî hr itmrs, ttter need
n o t find a p lace  th e re ;  th is  a m o u n t is n o t going to  b e  tak en  o u t of the  C on
so lida ted  F u ttd ' as snch . Only fllhdtf wHich ar'e going to  be bnko!i o tit' of Uie 
Cou$oKdatfed I^und for i h t  pu t^btfe o f be ing  expended  th ey  alone should find a 
p lace  in th e  a p p ro p r ia tio n  Bill'. S im ply  because  it is m arked  in th e  B u d g e t 
as |\ ic h , fo r  th e  purpost^ ofHHe convenient* w orking o f  th e  various D e p a rtm e n ts—  
Ko m u ch  for diBVelopnient, so m u ch  for dep rec ia tio n , etic. i t  is n o t necessary  to 
have ti^ese itt^ms m en tio n ed  in an A p p ro p ria tio n  B ill.

SUfi T. T. Krtabnamacliari: I quite agree that my hon. friend Mr. C.
Subramaniani, like the clever lawyer that he is, has found a distinction, or 
rather has tried to makt; a point that diversion of fund from the liailway 
Revenues td the Genet^al Revenues iff not a matter which eaii be really 
distinguished as being a separate aetj and therefore it need not be mentioned^ 
or that it n«ed not find a place in tbe Appropriation Bill. But J t-hink there 
will l)e a definite, lacuna if this item is left out, for the rv'.iHon that the Con
solidated FuiMi is not’ tomeihing whieik ii' very nebulous. If it wtre so all 
money cot>W all monkey can oul  ̂df i% I t  is M i at* if liir the
money it inhcw pud kidded ovar to tfai Pinanoe I^ a rtm e n t to be beid in 
<^argir; It' i|i to whoM< ^tftig i0 miied up. ActUallj- tha
bails on whiiib (^yen^medV onvr^d on is tKat th«y are put under
definite* heads artd-Under th i^  hei^» these aw aeeotmtfed for. If no reference 
is made to the poilion of the Rdftway Revennas which are paid over to the
Gerieral T^evonues, wtil, there Would have t6 be some kind cf accounting to
be done. And tiM|> AffMpnation vitisM^ becauve
this paiticukr i# m entf^id  I do li^  thiilk fileM safd
anything abotit that. I t  the Appl̂ op)i4atit>n Bill merely ririakes provision 
for pivjiter approprieti^i), but also in(^entally fofitifWS proper ê iocounting pro
cedure, there cannot be anything wrong in that Appit>priation Bill. This is an 
arsp’uable point. I quite agree. If we are abstracting the idea of a Consolidated 
Fund fi*om what it refeUy is, and if We just firgue ih vacuum, T thitik my hon.
friend is perfectly right. But if you regard the Consolidated Fund of Fndia
in the context of the realities of the situation, I think what the hon. Minister 
of Hailwayt hfl» da»e, iil^tmitling » drfnilfe m  i i t  afci* the ttnttlffkt- rtf thi« 
amount ib'o^c«irn«tf. tb ir  ooite<Stt I db rot tSilftir this
by itself vitiates the Bill before the House. My hon. friend Mr. Santhannm 
mentiooed tinMr there ir  m eii^n  of o^ffr^ilenif^ikv itefnm 1ft and 14. They 
refer to particular funds, and mobey is diverted tD particular fundi, tfiere
should  ̂b# r  mention of tboif-^monn|Mti the MpfoprfiBrtibn Bill, 'fhero musf 
b« a dtfiniie â pc tion by Hotiat. Oth<m%e money cannot^ be dinrert»d 
to any other fUB̂ d. Th«i^for«,' tihe poin^ which itny hon. friend has raised is 
really a piece of dialectics wltio|i has no application b o  fttr as the reah’tfes of 
the situation ooncemed arid X don’̂  tUnlr the House need concern itseli 
about it.

Xr. Ohalsniaa; K »  I  lequMi hon. IfMsbet* i» «i»bl« m« to finiA this
Bill before one o'clock? Tbe non. Speaker has already announced thot he would 
like to finish this lilll before we rise for lunch. The pOinte, I think, have b»en 
sufficiently cleared, and the hon. Minister in charge of this Bill would also,
I think, like to clear up certain points, llierafore, I think bon. Members would 
allow me finish (hit Bill betoe one o'chxik.

a p p r o p r u t j i o k  {mihmAVB) b i l l  2 0 f l



^  s rr^  ^  ^  11 w  aftr ^

Babn Bamnaiayaa Singh (Bihar): I  have to say something. The debaiie
on this may be continued.

firfgT i «ft i

Xr« Ohairman: Kindly wait. Shri Alagesan.

Shrl Alagesaa (Madras): I  shall be very brief. Indeed, 1 had no intention 
of speakiuR at this stat:e but for the curious demand made by Prof. lianga. He 
deferred to the electritioation scheme and wanted more or loss an assurance 
from the hon. Minister that it will not be pursued;. I  do not know why it 
should be so, and the hon. Mr. Santhanam hastened to assure hun that there 
is no proposal for electrifioation in the next year’s Budget, as if it is something 
wrong. I have no quarrel if Prof. Ranga's stand is that every electrification 
scheme should be examined, its pros and cons weighed ând thv̂ n und^rtalien. 
But why he opposes the electrification scheme as such I cannot understand.

In fact I asked ihe hon. Ministei: pf Railways during my speech on the 
Budget to clarify the policy of h is, .Ministry with rogar( .̂ to electrification 
becansc soon after the Budget was presented we saw a p.resĵ  report of an 
interview given by the Financial Commissioner that all electrificntion projects 
have no prospect of being taken up; until cbeevp r hydro-Qlectrip power is avail
able iu the country. I ^aid that it is not possible to wait imtil cheap hydro
electric power is avaiJable because we have to proceed with tl)e eiectrificatio:a 
even if it be through thermal power. Taking the case of a multi-purpose pro» 
ject like the CajOi^ar Project where it is proposed to produce hydi'o-electric 
power, to ensure a certain quantity of firm power throughout the year, they 
are instalUng a thermal station at I3okaro for which we have taken o loan too. 
The technical opinion also is that hydro-dlectric power or thermal power by 
Itself is not considered to be cheap. It is cheap only when these two are linked 
up and you have power. So I was requesting the hon. the Railway Minister 
not to wait until cheap hydro-electric power was available in the country but 
to proceed with the electrification. Taking the case of the S. I. Railway, there 
is every need to extend the present length of the electric line. So I should 
like to request the hon. the Railway Minister to make the policy clear that he 
would proceed with the electrification even if it be with thermal power alone for 
a time and satisfy the needs of the various Railways.

Mr. Qhatrman: Babu Ramnarayan Singh. I  would request him to finish 
his speech within a few minutes to enable the hon. Minister to reply.

TPRTTPm ^  ^  w  r̂*PT#«Tr I i j t  w  ftrw srp

f t ,  j r f k  ’ T f  srr*ra5ft ’ frrrw  ^  sn%  f  « ( \ t

If ^?rr I Tt ̂ 5ET*f JfTT fSTtV t  ^  ̂  j  % 'TTT
■ ^  f  I ^  ^  vtflrr t  • ^  ^

o i l 'd  * f t  I * f t  P p  ^  ^  *IT
^  1II?  w  I n t  iT![t T P * r  ^r5j R T  *rr  aflrr « f t r  ^  ^

iTT^ <ff I jp T K T  ^  ^  I 3T? ?ft 5*1 8PT’ T ^  ^
ilTT^ ®TT*T ^  T g ^ H I  ^  I a ftT  ^  W T W  1><HI P p

w ,  3 w  ^  ^  ^  a f k  g r v r f t e n r r #  ^  3n% a f t r  a r ^  ^
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3n*T ^̂ PTT afh: gw anR sH fhTTtrtn^vtf «m(^

'ftO ?Wt, %pF»T SPft 8TPT 9*̂ *1 ^  *ll»*( 1̂*11 ft> ^1^ ^  ^  (Bi&llwfty
lin e j)  1 ^  I *nmsr
^  %  5 :̂, <t w t ^  ^  %  I r  a f t r  f ^ n :  ^  ^  ^  ; r m f c  ^  %  5ft ^

^  j f j w  ^  ^  1 3 f r <  ^  i m n T P r  %  ^  ^  i ?ft * r » f t  w' w f m r n  g

W T iT T T  *ift I I ?  ^  f d  ’ fr tw  t  s f t r  j f t  5 ftf^  ^  ?T*r<ffr |  ?(? > ft a»g^i<a<H 

•p?^ t  I

g ft ^ 3 ' m :  5 f l %  ^  ^ r a "  ^  j j f t  I  I

^  T.TO Jii <r a v t ^ ^  € h P  t  f %  w m r  «i5t ? f t %  ?ft s r f t  t  ^n^r? ^  

w p m  f i t  t  ft> 1 1  ^  ^  t  ^  ftM i< i*i« d  %  q ^ r  f i p p n

^  airar t  ’J? t  ^  ^  i sftr 3pit w jt  «i|t
^r ^  f ,  <sft ^  t *  ®fT ^ rc  q f  »n iT  ?ft 3 ft a ir T  a rP T ift

^  i  f t f  n ?  « m r  5 T ^  T ? T  WT3ITC i t  a m m r  i

^  ^ [ T V R  ^  ^  ^  ^  i  ^  i x n r t  v t w m  T g n r  ft> < r m x  %  < m r

^  s n f t  3IT t  ^  ?ft q r f t  ^ *t  ^ r a f  ^  ^  f  i « < ,♦ ! <  %  < m r I ^ r h t  ^  a r m f  

5 ’5 w t ? f t  ^  v O i j i ^ a r ?  W F P T T ^ r f ^ a r k f n w i O  % ^i Q| <)  i 

If? ^  f artr ’ffrt ^  ^  ir? ’tt«^ ft^ fr 4̂ rr <?t itr % ^  ^  
f t m  1 1  V E r f ^  ” R n #  ^  ^  ^  a r n r  a f t r w w  f W r i -

J f a j  ^  ^  t i  ^ ^ T ? r  q n :%  i f t w ^ s n f t  a r r i p R  ^ r r f v  ^r a r t r  g r « r n n  ^

%  w f^ ft f ,  f r  5ft 4 m  a rra r |  * i ?  ^  ^  t n u m  t .  ^  ^

?TTq*Pt W  I 'S f ^  <T?r '? 4 m  * T ^  ^  Wl%»i anr r»m ? l W f f f  ^  ?W  fY 'T T ff-

J t' s  %  ^ r«t*<i ^  I I f ?  5ft ? r^  + t |  ^  fq r 3T*nj ^  ?ft

8 i k  ^  a r ^  i n W  ^  #  st^  ariJrr ^ r r f ^  i

f t f ^ g r  ^ r  f>T5!3 a jV t f  I

^  < I H H K W ” I f f f f : 3 T ^  ^  t  I ^  ^  JT?f 5  %  JTgJT ?TT<Tr 3ft

' 3 H  5ft T T  ^  W F T

» P W  i n p < * K I ^  f[t?fT t  ' ‘T<j5T ^ t ’TT t  t  '^ P p ’ T ?ft 5 ^ r *T T  I f r ^  { f t ^

^  t .  ^  ^  t  I ^  ^  ^  * 1 ? ^  ^  t
S T O ' T T %  ? T !r ^  f r  3 ft t c m n l  T t  %  l » ^  ^ T *T  J ^ > H t  %  5 %

f  ?r ^  a rr? ift  ’ j i p i f t f t

^ t? ft ^  I ^ v  ^  ^ T R ^ rr  ^  ?ft w ^  WJ5T ai^5r ^  ^  a A r  *^ft

n m  ^  arr^ift 1 1  ?ft ^  a f t r  ^R Tf ^  w t ’ r  v t f t r a  v ^ j f t  w i f ^

f t r n E W t ^ t  i ^ ( t  a f t r '^ H T  i f i ^  w n w T  w w  f p  ^  v r  ^  f * r ^  i * w w w  m  

t  ftf fro ^ir ̂ wi# ^  ftnsr ?roj ̂  f̂. ^  ^  ^
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^  ^ ^ ^  ^  ^  WR’ ?nr ?f>f» ipirnp^*!T r̂V?;
^PtoT firWJTT t  I ^  ^  # 3T̂ T̂T̂  f  fr W
^  ^  11 ?ft ^  I  ^  w  TT irthn* ^  i| i ^  ^

I ^  w  ijff arRrfr ^  ^ r  t  i  \

gft fefjc (R e tu rn  C oncessional T ic k e t.)  i

^  imHiiwvr f%g: ^  ?ft q?% ^̂ t ;ar5 ?ft ^rrf^

isftx K̂WK rorer ^  ?ft ^  -fn? % eft ̂ trft ft* ^rrf^ »i 

^  '^ f i4 : v^d^mir fte#  ftvEi^hrr i

Wt%^<\^ ^ m  f % ;  : 5ft 3fW ^  P?)T ^ tf? T  ^  # 5 ^TFTT f  ftF ^TT^FTft i|f»^ i?' ^

V T ^ r ' f i r ^ g w  ^  3 m r v T C T  ^iTf^ v t  g |R m #  ^
^  ^  fsnf f*̂ rr i

{Engli»h tfQn$latMi Qf ,ihs .abave *pMch)

Baton BimiMMTaB (UBgh: I  propose to apeak ^or a veiy «hoft t o e .  Ori- 
giaally 1 bad an idea not ,to %p^ik much on Jtm 4 9auea invoked but I differ 
frgm the remarks mRde by hon. Prof. Ranga. To my knowledge, many more 
people have begun to eQiertain a f«imllar vienr-point «a myself. JSe has just 
Qbsavv^ that our Kailwaya should «im deciving much larger incomes and 
at making huge profits. He is, a^ ip , of the view that those funds should be 
treated as the normal part and parcel of the General Central Revenue, dis 
bursements wherefrom should be made-to the States to enable them to conduct 
their multiple activities. It is very necessary that we give due thought to such 
an idea. Britishers had constructed and worked these railway lines in this 
country merely out of considerations of pqlioy. In «uch und^rth^in^ -ibey had 
in no way the countr>  ̂ s all-round progress or people s comfort «t their heart. 
They were guided purely by considerations of how to perpetuate their rule over 
this" country iiiid by many such other things. Ours is an independent country 
now. Now is un opportunity when we have to utilize the railways in taking our 
country ahead towards an all-round progress. We have, again, to use them 
for providing all possible convenienoes ^  our people. I t is, therefore, undesir
able lhat b ^ u s e  tboe is ‘a Railway P ^artm ent we should think in terms of 
utilizing it for marking rnone\ to fill Government treasuries and to spend the Shme 
eventually on different undertakings. I  will have no objection when larger 
eurnipgs oome and thev are spent in those ways. A proper study of the 
problem will, however, convince you that railway-lines are needed throughout 
the kngth and breadth of the country beyond any proportions today. Take the 
caae of Madras, the Punjab or my S t̂ate of B iW  and, in particul^, Chbota 
Nagpur, in fact, any individual State, you will realize that the railway lines iu 
all these territories are indeed very few and worth the name only. I, therefore, 
regard Ahe ^wreient GoTfrnnient pcUoy in fch;3 jw^paet m  noii U  all good u*. 
and those who support this policy are doing aqually a great disservice.



APPROPWAIIW (RAllrWAX#) itfLL a&T6
,8W Syammmflw 3ali#ya (iBibar): Not oi^y th^ir palioy, but 'ttoir mtoition® 

are equally bad.

Babu Bammrayjae Siagh: I t  is ^ l y  oorre^t that the policy of the Gov
ernment is not a good one. As for their inteutions^ perhapa we may agree 
that they are not good either. I t  is just possible. It is, therefore, a desirable 
thing to do that all Bailway-revenue be utilized solely towards their further 
development for the time being. You can well realize that the to^I monoy 
is liable to be wasted in cflse all of it flows into ^a4ike wa«te|g of the Govern
ment treasuries. 1 have already conveyed the Ciovemment my feelings in 
this respect and 1 will continue to say that all Govermnent Lioney is being 
wasted without the leant regard. The Governmejrt must consider ail revenue 
as trust !Tioney and it should be properly used. I repeajb and the country 
should know that nrconey is not properly spent. For this reason I want that 
very little M these funds should be credited to general revenues of this Govern
ment. The railivay earnings, in particular, should not be so appropriated. I 
will draw ©articular art;tention of the bon. 6bri Gopalaswami and the ]ion. Bhri 
Santhanain to sea that, as honesty demands, total railway reven*je should be 
spent on the improvement on rajlways alone. Construction of railway-Unes 
should 4)e undertaken where *they 4on’H exist at present so that this
Department may provide some real facility to the people there. It is cominou 
knowledge that many places need railvvjiy oQJViQctiQns yqry Jb^l^. We, jbhere- 
iore, should see to it that a rcdlway line passes through such places ^nd thtet 
the Railway earnings are not transferred to the General Central Revenues.

JCr. COuUmaa: Two m ^ to s  mpjce.

Baton Jtamiuurajan 8 t i ^ :  eight. I  havq 4  ̂ make a further submission
that most of -our funds ^ e  apent in s  way that ibe puhHp in genoial do i>ot 
stand to benefit at all. About the Railway P^artm eut it is a m tte r
whether it is workit\g satisfactorily pr not. It is, nevertheless, .correct
that it does afford some sort of convenience or facility to the general 
public. One of the outstanding e ĉan̂ ple of mismunfigement on the
railway-lines is provided by the way the contracts for the refreshment- 
rooms cuid tea-stalls on the various railway stations are placed with a 
chosen few. This is .t very undesirable course to adopt as it gives rise 
to bribery. A few persons getting such contracts ottmept to bribe in 
many ways. The Department and the hon. Ministers, therefore, should 
make efforts to put an end to bribery and a legislative measure should 
be enacted which may make it impossible even to pive an opportunity 
for practising Jjribery. I mean that local people of th© 3reas wbece such
stations happen to be situiited, should .receive priority of considerjation for ail 
such shops irrespetrtive of their being refreshment-rooms or other concents. 
They have certainly a right to such consideration. This is,, therefore, an 
effective way to abclish bribery. The most important aspect of the whole 
thing is that ti’J those in Government employ do not discharge their duties 
honestly, the udjninisiration of justice and provisions of amenities will 
continue to prove hard-nuts to craqk. We are told that bribery is now on the 
decrease in this Deportment. This is, no doubt, a gratifying ieature lu t 1 
cannot rely on it rather too much. This practice has, of course, to be st<>pped 
completely. I have not much to say now, hence I conclude.

Shri Syamnandan Sahaya: Something about return concessional tickets.
3atou ilamnataym Singh: Of oouvse, all those former facilities should be 

restored and while pleading in this way, I mean also to refer to the iseue of 
return tickets. All thost  ̂ former fivcilit’es should be mad-» «va»kbU V* VM 
agaiu, if not more, at least, Qrigiqal position in refê i>eet of them should be 
maintained.



8hn Syamnandia 8abay&: In particular, facility in respect of the con
cessional return tickets.

Babu Bamnaraysa Singh: I  resume my seat after repeating once more 
that the railway-revenue must not be treated as a part of the gereral revenue 
snd that the total raii\^ay-eamings must be utilized towards their further 
development and towards the provision of amenities for the passengers.

Bliri Ctopalaswami: I do not wish to mcJke any long reply to the observa
tions that h ave  been made, but I should first like to refer to the somewhat 
subtle legaJ point which w as raised by m y  hon. friend, Mr. Subramaniaia. 1 
must say  that it is a subtle legal point, if we fasten our attention on the 
language of the articles of the Constitution to which he made reference, but 
we hav e  to  in te rp re t  th e se  a rtic le s  in a m a n n e r  w hich would, I th in k , be in 
keeping with the wishes of Parliament and yet not so violently opposed to the 
articles as to require that we should not make any provision for the expenditure 
which is debited lo Bail\^ays and which is necessarily precluded from being 
considered in this Appropriation Bill as something which was going against the 
principles of the Constitution. We must, however, accept the positioji that by 
a Besolution of this House Bailway Finance has been separated from General 
Finance.

Sliil 0. Sttbramaniam; That Besolution was passed before the Ck>nBtitution> 
came into force.

8]ui Ck>p^aiwami: It is true, but that continues in force. I  think we 
can only cancel that Besolution by a fresh Besolution of this Houie. After 
all, it was a Resolution. Now, once we accept the position that Railway 
Finance is to be separate from General Finance, we have got to prepare a 
separate Budget for those portions of the Consolidated Fund which fall under 
Railways and to separate them from the other items of expenditure. We have 
done that. We have got a certain reservoir of railway funds the expenditure 
of which we have provided for; the items on which that expenditure will be 
incuri’ed have been placed before the House and have been voted by the House. 
And the general principle of the Constitution is that the grants that have been 
Toted by the House during the discussions that we have had already should 
be emb^ied in an Appropriation Bill which is later on placed before the House 
for the purpose of giving that expenditure, the imprimature of a law passed by 
Parliament, instead of merely taking that expenditure authenticated by the 
Governor General as used to be the case. If we take that position, I  do pot 
see, so far as railway expenditure is concerned, how we can get any of the grants 
which have been voted by the House outside an Appropriation Bill. If I ninv 
veiiture to indulge in a subtlety of the same kind as my hon. friend Mr. 
Subramaniam, iiiduJged in, I might point out that there is some slight difference 
in language between article 266(8) and article 114(8). Article 114(3) talks of 
withdrawal from the Consolidated Fund, while article 266(3) talks of mere 
appropriation. It is open to me to argue that appropriation of Railway revenues 
need not be appropriation out of the Consolidated Fund itself, it is appropriation 
of Kail way revenues though it is credited to a different sec tor of the 
Consolidated Fund. I t  is appropriation of Railway revenues in the sente that 
Bn appropriation which has been sanctioned by a Resolution or vote of the 
House previously has got to be included in an Appropriation Bill relating to 
Railways. That is all I have got to say about it.

I  listened with very great interest to what Prof. Rangn said on a wide 
variety of matters relaring to Railways. I am sure he does uot expect to 
traverse over that wide ground wittiin th« minute or two that I have at my 
disposal. I  rwogni^ that he gives us advice which, as an old Member of this 
I«e^slature, be is entitled to ^ve to whosoevei may be in oharge for the time
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being. He has drawn upon his experience and his wide knowledge, and said 
that those who ore in oharge of the Bailways must take care about this and 
must not ftkll into the other pitfall, and must do several things which he would 
like to be done. I will surely give to advice of that description all the con
sideration that it deserves. I  notice that he does not quite approve of this 
House having agreed to the Convention that was passed two or three months 
ago. That may be his opinion. Perhaps he would let me say that 1 do not 
figree with him and in any case 1 have to carry out the wishes of this House, 

j Then be referred to some rosy picture which I painted before the
House as regards the administration of the railways. If there was 

any oonscious effort on my part in presenting a rosy picture..............
8hri 0. Sttlmmiaiatiia; It is guilding the lily.
Shri Gopabmruni: If there was any consoious effort on my part, it was 

not to say anything to the House which was not a fact. I  simply presented 
the facti of the administration before the House, and I resisted the temptation 
to boost up things which certainly deserved boosting up. If the f^ ts  as stated 
before the House appeared to be a rosy picture to Prof. Banga, I am more than 
satisfied.

As regards overcrowding, ticketless travelling and so on, we have discussed 
them ad tiauBtum in this House. We have placed before the House all that we 
have proposed to do. As regards corruption, we can only do our best, aud  ̂
thfnk there is nothing in what has been done in the past of which the Railway 
administration need be ashamed.

PtoC TBLUlgk: Question.
Baba Baamimyaa Singh: You get your facte &om othen.
Shii Ctopaliiwami: Now, I do not think I  need take up any more time 

of the House. It is extraordinary that an innooent Railway Appropriation Bill 
should have t£ ^ n  even the t ^ ^  that it has done. I  noi!oe that in the House 
of Commons last yeur, tho Apprc^naHbn Bill tbck only one minute on each of 
the two occasions on which it came up before the House. The first Motion wap 
that the Bill be rer»d a second time and referred to a Committee. It wat 
agreed to. Following it, the Bill was reported upon by the Committee to tbn 
House without amendment. The Third Beading was agreed to. That is aU 
that wafl done. (See Parliamentary Debates, Part II, dated 18-4-50 for CortBc- 
tiona fo this Statement).

Mr. Ohainnan: The question is:
**That the Bill to aaihorw  pajBieiii a n d o f  o#rtaln somi from aad oat 

of the CoiiBolicUtod Fond of India for the tervioe of the jm r  sndiog on the Slut day o f  
March, 1951, for the purpoies of railwaja, bo taken into consideration.**

The motion was adopted.
Us. Cnudrnuti: Since thene Is no amendment to this Bill, I  willi put all the 

clauses and the Schedule together. Tlie question is:
**That ciaofes 1 to 3 and the Schednle stand part of the Bill.**
The motion was adopted. .
Clauses !l to 3 and the Schedule w0re added to the Bill.
The Title and the Enacting Formula were added to the Bill.
Shiri Ck)pala«wami: I beg to move:

**That the BiU be passed."
Hr. Ohairmaa: The question is:

**That thd BiU be passed/*
The motion was adopted.
The House then adjourned for Lunch tSl Thirty-five Minutes Past Two of 

the Clock,
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The House re-aesemlted after Lunch at Thirty-five Minutes Past Two of the 
'"lock.

[M r . S peaker in the Ch^iir.]
BUSINESS OF THE HOUSE

SM  Xamalh (Madhya Pradesh): Sir, before we take up the busmess oi
the duy, may I bring to your notice a serious lack of co-ordiaation in oiir 
Parliamentary affairs. The Order Paper shows that the half-hour discussion 
for today was fixed as long ago as Wednesday. Today, I learn that a meeting 
of the Select Committee on the Finance Bill has been fixed for five o’clock. 
I under?itand there ere Members who want to be present at five o’clock in the 
House and also attend the Select Committee meeting. This has happened 
once before also. \'ou are aware that then this half-hour discussion has had to 
be postponed for ubont tei«. days and I was given to understand that this would 
net hopptin again. I request, Sir, that the meeting of the Select Committee 
might be directed to be held at 5-30 p .m. and not at 6 p .m., and this discussion 
be held at 5 p .m. î s arj’f iiged. Otherwise, serious inconvenience will be caused 
to the Members. I do not know how this clash occurred.

Mr. Speaker: I  entirely agree that this should not have happened. The
Select Committee, 1 am sure, will take this mto consideration and it will meet 
at 5-80. Is it possible to notify the Members now? The Members are in the
House. The Select Committee instead of meeting at 5-5 will meet at 5'85 P.m.
Will that 1)6 convenient)^

Bon. Members: Tea.
Mr. Speaker: That is all right. I  do not know what subsequent engage

ments Members of the Select Committee will have and how this would conflict 
with them. Whatever it may be, I am proceeding on the principle that the 
business of the House must have precedence:

APPKOPRIATION BILL
The Minister of finance (Dr. Matthal): I  beg to move:
“That the Bill to authoriae payment &nd a])propriation of certain sums from and out 

of the Ccniolidated Fond of India for the tervioe of the year ending on the 31st day <Af 
March, 1951, be taken into consideration.

Mr. Speaker: Motion moved:
**That the Bill to anthorlM payment and appropriation of certain siimB from and onti 

of the Coniolidated Fund of India for the eervice of the year ending on the SUt day of 
Marrh, 1961, be ^ken into consideration.’*

Shri Sidhva (Madhya Pradesh): I  am very glad that for the f!rst time
* after the attainment of Republic, we hav© the Appropriation Bill presentod to 
the House. You have rightly described the various stages in which this House 
takes part in the discussion of the Budget: making a general survey of the 
whole situation, voting or* the Demands and the last but one s ta^ , today, the 
Appropriation Bill. You have also rightly pointed out. Sir, ih^i we ma\ not 
now discuss taxation matters.

I  do feel that ^his Appropriation Bill is not exhaustive as I have been thlp 
to see from the Appropriation Bills in other countHet, naxQ%ly, JLustraiia, 

and South Africa and in the United KlnsioeL Tho kpjpnpnMcm
(2078)



Bill in the United Kingdom compriBes nearly 45 pages; not only 4^ pages, but 
there are several sub-heads under each head and the different items bre shown. 
Of course, thk is the firsjt stage. I am not suggesting anything new, 1 am 
only inviting att>ention to what exists in the South African Appfopriatiou Bill 
and from that point of view, I  have suggested certain amendments which I  
shall discuss when the Bill is taken up clause by clause. Hon. Members o( 
this House who were alsc Members of the Constituent Assembly,—*1 mean Ihe 
Constitution making body—may recollect the very important and illuminating 
contributions that were made both by members of the Drafting Committee and 
Members of the Constituent Assembly, at the time when this article was dis
cussed and adopted. They not only appreciated, but congratulated the Draft
ing Committee for having adopted this article whereby the fullest opportunity 
will be given to Parlitment to discuss the Appropriation Bill. As you stated, 
Sir, there are four stages. First, when the Budget is presented, we make a 
general sui-vey of the whole situation in the country. At the second stage,; 
Demands are made for each item and the Members have the right to di^cubs 
each Demand in detail. The third stage is the Finance Bill. The fourth stage, 
today, is C'>Jisideration ot‘ the Appropriation Bill. But, while the Constitutio?i 
has made very healthy provisions, I may sorry that the hon. Minister of 
Finu’ice has not adopted the procedure laid down in the article bearing on this 
Appropriation Bill. That is, he has not been agreeable to the appointment of 
an Estimates Committee: probably maybe for want of time. Immediately 
after the Constitution wau passed, you, Sir, re-adjusted the rules to bring 
them in consonance with the provisions of the Constitution. I do not see any 
reaso?i why the hon. Finance Minister has not taken steps to appoint un Esti
mates Committee so thrii the House may have an opportunity to discuss item 
by item very carefully. I do not want to undermine the iovereignty of the 
Parliament as the watch-dog of the administration of the national finances of 
the country. But, what are we doing? We talk; but we do not watch. 
Although we are very anxious to watch, we are not allowed to watch. We are 
allowed to talk as much as we can; they are oven prepared to give more days 
to talk. That may be very good in the previous days. It is really surprising 
that although the Constitution provides, and we have been talking all along this 
month, we have not been able to make any substantial contribution, as 1 w»nl 
to put it. The simple reason is, the old system prevails and what is provided 
in the ("onstitution is no! adhered to. I can give a glaring instance. There 
are Standing Committees for the various Ministries. In the past, and even 
today, the complahit is that the Standing Committee of each Ministiy shorJd 
fee given ample opportunity to go into the matters in detail. The ho?i. Financa 
Minister said at one sta ,̂e, at the time of the last Budget, if I remember rigbt, 
that the scope of the Standing Committee and the members of t!io Standing 
Committees should be to go into the details. He also said that \e  have to 
adojit the procedm-e of the House of Commons, that is, the Standing Committee 
xnembers have to sit for £c longer period continuously. I do not think any 
Member objects to it. 1 ask, why has it not been adopted?

Sliri T. T. SrilhiiAmAChart (Madras): There are no Standing Comxnitiees
today.

Shii Sidlm : Today we are on the 24tb of March and I have not beard
anything from the hon. Finance Minister or from the Parliament Secrctaiiai 
^r from anybody responsible for. this, about the formation of the Standing 
C/omniittees whose terms are to expire on the 31st of March. There are iiearly 
■2r> Committees. I do not know what is the cause of the delay in making the 
proposal. {Interruption) I  am glad to know that something is being done. But 
what do we do in the Standing Committees? I am talking of my own 
experience. We sit for half an hour and pass crores of rupees. The meetinge 
*r^ held when the session of this House is over, so that Members may be 
•exhausted and have not the time to look into details. This morning ttiere was
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[Shri Sidhw]
the meeting of the Standing Finance Committee of the Railways. I  am a 
member of that Committee and supplementary grants worth Rs. 20 orores were 
passed between 10-16 and 10-45 a .m . There were only two papers* suppliea 
to the members and we had to pass Rs. 20 crores. Is it fair? Is it not the 
intention that they do not want the Members to know everything. I would 
ask the Finance Minister kindly to see if some device could be found so that in 
the new Comrfjittees Members will be able to go into the details of all the 
items and make suggestions to the Government. Now we have no sucii 
opportunity. Ail the papers are not even placed at the meetings. 1 have just 
now given you the illiistration of the Standing Finance Committee for RnilwayB.

The Finances of the country are the sole conceni and are under the control 
of the Parliament. The Parliament votea the money for the Ministry. They 
have already paased the Budget. At this stage we say “ Please see that you 
do not squander the money. Please see that the Administration properly spends 
the mpney w h  have given you." The object of this Bill is to remind again the 
Government and so there may be repetition of arguments advanced during the 
general diBcussion. Repetition is sometimes essential. The Constitution wa»̂  
made in Deoember 1949 and became an Act only on the 26th January. Sc it 
is only tbr'se months. The persons who framed the Act were not fools: they; 
kne>w what the Act meant. Therefore we must repeat the arguments where 
neoesB,^ so that we mav bring them  to the notice of the Government. Aa 
you, Sir, rightly stated toere are four opportunities given to this House for 
thia purpose We say we have voted money ba you wanted but please see 
that there are ppssible savinga and also see that the amounts Rhown under 
each sub-head, are not reappropriated, by executive order from one head to 
another. If that is dome the whole object of this Bill will be frustrated. I  
want in this Bill that; the House should have the power of reappropriation and 
not the Executive. Previously the Governor-General had the discretion and 
the authority to authorise expenditure. But now the President has no locua 
9t(ir\4i. Under the Constitution it ia the Parliament which has the power. 
I t  should have all the powers as far aa finances are concerned. If you read the 
proceedings of the Constituent Assembly when this article was passed, you 
will find that Dr, Ambedkar, Mr. T. T. Krishnamachari and other Membera 
made in^portant contributions on that occasion. This is the stage at which 
the Ministers should bear in mind as to what the Constituent Assembly dutired 
in this matter. Despite the desire of the House to cut down certain itema 
not a single item has been curtailed. I  have been a Member of Legislature for 
fourteen years All that we have been doing is that ^e have been talking and 
talking ajl along and there has been no opportunity to reduce expenditure 
because the prooedure haa been faulty. Now that stage has gone. Let us start 
with a new stage or a new procedure whereby we can also make our contribu
tion in regnlating the finances of this country and we may have the satiafactioiii 
that there has been economy and the money voted by this House is properly 
spent. That should be our object

All along we have complained that when there was excess expenditure 
over what was granted by the House the GomptaroUer and Auditor-General 
issued cheques. This matter came up before the Assembly on previous occa
sions. We wer-d then told that the Governor-General had special powers. There 
is no Governor-General now. I would suggest therefore that the Finance Minis
ter and the Auditor-General shoald be the real watch-dogs. They must see 
that they do not allow expenditure beyond what the House has passed. Under 
the Constitution we expert that even for suppfementary grants they should 
come before the House before such exp^diture is incurred. I  understand 
the dmculties that might arise in cases of emergency. Therefore the Constitu. 
tion gives them power, but this point should be borne in mind by «ie hon
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Minister that the money voted by the House bhould be properly bpent and 
not frittered away. - , :

T hey  should also see that no reappropriution is made from one head to an
other head. Perhaps under the same head from one tub-head to another i t  
can be done, but reappropriation from one head to another should be avoided. 
That is my point.

During the discussion on the Finance Bill the hon. Finance Minister while 
winding up the debate stated in response to the request of my hon. friend that 
he will personaliy see that iu future, whan a staff oar is wanted, whether it is 
really needed or not. We arc thankful to him for this. As he rightly stated 

*<iheck on staff oars will noi bring in crores of rupees. But there are many agree- 
fioents entered into by various Ministries with rarious concerns. Take for in
stance the ease of the agreement entered into for pre£sbricated housos. The 
hon. Minister’s predecessor signed an agreement in London. I sent a copy of 
the agreement to you. iSjr. for certain interpretations. If atiyotttt rfads the 
iBkgreement lie i^ill find that it 4 ''one-«ided agrddttient, de tfto^ taL  ^  the 
mterests of the Btate. It is all on the side of the cobtractorft and the result 
is that th<, expenditure is piling up dfty by day. I brought it to the notice of 
ittie hon. Health Minister previously. In a question a^ed  whether the hon. 
Minister s attehtion T\ as drawn to the fact that prefabricated houses in Great 
Britain were n success and she replied in the negative. I tiien asked whether 
lihe will make enquiries and «ee that such a scheme is considered, »he replied 
''Yes’. She immediately entered into correspondence and this agreement waa 
•entered into, in which she has no voice. I want to know whether the Finance 
Minister went into the details of this agreement. In view of the questions in 
this House has he called for this agreement even today and seen why those 
amounts are being piled u|). As the House is aware we were told that the houses 
would be ready last October. From October it shifted to December and later the 
Minister told me that it will be in March. Subsequently we are told that it 
will be in August and thereafter a spokesman of the Gbvernment says that it
will be in December......

Sbri Kamsth (Madhya Pradesh): January.
Shri Sidhva: What does th^t meati? I t  means that the agreement was 

defective and oi:r costs have increased. The contractors or maaufaotiirers send 
their men at our cost and see what' is happening here. All this cost is debited 
to our account. If the agreetalent is defective, has the hon. Minister taken 
p^ns to-see or call for ^n explanation as to why it is so? There are so many 
Agreements over whksb he must keep a watch. I t is a good thing that be is 
goin;  ̂ to keep a watch over staff cars. But these are the big items which will 
give him a crore of rupees if he and his staff keep an eye over them. If the 
staff is under-manned you can have more staff if there is to be a real check. But

the staff is wanted merely <for the iUce of keeping the staff then cf;rtainly 
we will oppose it.

Having said that, I would like to draw the attention of the hon. the Com- < 
xnunicatlons Minister to one matter. The other day, just when it was time for 
ithe guillotine, he made an atmouncement that Sunday will be a holiday in 
future—from 1st April or 1st May. it was not clear,—for all the postmen atid 
no letters would be delivered. Ilie House was anxious to know more about 
this but by the time he could further explain the guillotine was applied. But 
I  at least put one question as to whether any alternative arrangement cannot 
l>e made for deliver}  ̂ of the letters and he replied "If the Finance Minister give* 
tne one crbre of rupees I  will do it**, ^ave you not got to look to the faclUtiea 
iof the people? If‘Sunday is to be observed in Post-offices, the staff in hospitals 
will have to be given a holiday. They do ha^« » holiday, but may I know 
wfcethe.- 4he patieftts are tota to go h m 4  On Sunday you SfvrfU otaift the 
hospitals on djiy? r ,
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Sbri XMDtth: There are the railways also.
8hll SMhva: The railways are there, and many other services. But

suddenly on the tloor of the ELouse the Communications Minister makoB this 
announoement and does not give any opportunity to the House or any notice 
that they are making this big announcement. Sufficient notice should have 
been given to Members. Then the Houfie would have expressed its views. I  
have been gauging the opinion of the Members in this matter and I can say that 
they are very much displeased that in respect of such an important measure 
no opportunity was given to the House to discuss it. The hon. Minister makes 
a statement and goes home. My point therefore is this. This is a matter of 
great importance. If a crore is to be spent despite economy—I do not know 
how ho has arrived at the figure of one crore— can say tihat the postmen 
wouH be glad to work if they are paid over-time allowance.

Hon. Memben: No.
Bliri Sidhva: Yes, they are. But you don’t want to pay them. You 

must pay them. Then they will work on Sundays. If you want to have an
other shift, have another shift. There are many ways of doing it. You can have 
another shift, you can pay over-time allowance or you can have the necessary 
increased staff. Why do they not do it? That is the point. I  was obliged to 
send you, Bir, a communication for a discussion of this question. I Lave now 
got an opportunity, and if I get a satisfactory reply I shall not demand dis
cussion. Otherwise you wiJl have to give time for a discussion of this question^ 

^because it is a question of very great importance.
Mr. Speaker: Order, order. I do not wish to put any time-limit. But I

think the hon. the Finance Minister will require about half an hour or an hour. 
What time will he require, may I know?

Dr. Matthal: I would only require about a quarter of an hour.
Mr. Bpoaker: So I must call upon him to reply at about 4-30. I shall 

reserve half an hour for him,—because at five o’clock sharp I must put the 
question. Therefore the only thing which I would enquire of the hon. Member
b, will he let other Members have some time?

Bhii Bldhya: Yes, Sir.
ICr. Speaker: But I do not \\ish to fix any time limit on him.
Bliii SldliTa: I  am thankfxd to you, Sir. I  had no opportunity to make 

this kind of puggestion in thp past. But I won*t take more time. I will imish 
▼ery soon.

Last time when we agreed to the rate of two annas for the envelope and 
threo> pice for the post-card, against our real intention or will not to have one pice 
more o.i the post-card, we agreed to it because it was stated that there would 
be many post offices opened in the villages. The other day in reply to one ques
tion I was shocked to hear that they are asking for a sum of Ks. 750 or more 

« p from the villagers who want a post office to be opened. The quali-
* * fication underlying was that for a village with a population cf two

thousand ajid over no deposit is required.
The Deputy W juM b i  of Ctanmnnicatioiui (Bhrl d n n lied  Lai); May I

interrupt for a moment? What I said was that if the loss in a post office is 
estimated to exceed Its. 750 then they are required to make up what is over 
that sum. We have opened 2,300 post offices without any gxiarantee. If the 
losi exceeds Bs. 760, only then, they are required to make up what is over and 
above lis. 760.

■hzi BMkTa: Thai is true and I faaye understood it. But why didn’t  
make that point clear while asking the House to pass this increased rate
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poBfcoara—that lor openiug post offices in the villages this will be the oondition 
that over a n d  above K b 750 if there is anything they shall have to ray i l .  
nii9 is a new thing.

Bliri Xhvniud Lai: I t  is not a new thing. I t has been there previougljr. 
Formerly the limit of loss wat* Rs. 240. We raised it to Rs. 750.

Sliii Bldhvi: Whatever it may be, we understood that post offices woulu 
be opened in villages, small or big, without a n y  deposit. That is my point 
and I have my grievance on thia matter.

I will not take much time of the House. I only want to draw the atteutiu*^ 
of the hon. the Finance Minister to another point, namely, the re-organiz.ation 
of the administration. While I say ‘reorganization’ 1 do not mean reorganiza
tion in the sense of retrenchment. Retrenchment may come automatically. 
But what I mean is the disposal of the work in the administration which is 
commonly known as red4apism. May I know whether after these two tmd 
half years the hon. the Finance Minister has given any consideration to the 
question of changing the whole system o£ this red-tapism?

An Hon. Member: They have changed the colour.
Slirl Sidbva: l  will give you one iUustratioo. There is the Salt Committee 

of which 1 am the Chajrmau. Our Committee has been in existence for tbe last 
four months only. We have met thrice and made suggestions to the Govern
ment, as the Committee's functions are of an advisory nature. We have got 
hi our Department—although I have no power in the administration of the 
staff—a Deputy Controller, and Assistant Controller and a Chief Controller. 
The Chief Controller’k salary is Rs. 2,800. He is a Gazetted officer drawing 
high salary. But what happens? The Controller sends the Committee s papers 
through ail the stages in the 1. and S. Ministry. Anything going from our Chief 
Controller who. as I said, draws a salary of Rs. 2,800, has to go to an Assistant 
Secretary in the Industry and Supply Ministry drawing perhaps a salary of Rs. 
700. Then it has to go to the Deputy Secretary, then to the Joint Secretary 
and then it goes to the Secretary. And for all these three months our proposals 
are held up due to the cumbersome procedure. Is it fair? Why should not all 
matters relating to the Salt Department go straightway to the Minister? The 
things are handled in this manner simply to keep the posts there—the Assist
ant Secretary, Deputy Secretary, Joint Secretary etc.—with the result that 
the work is not disposed of. I t  does not give pleasure to work as the Chairman 
of the Advisoi7  Committee if things are not carried out quickly. 1 believe in 
prompt disposals. I t may be that the idea of the Government may be not to 
reorganise as that would add to unemployment. But they might And other 
ways of checking unemployment. I am certainly for seeing that unemployment 
is not increased. How it is to be checked it is for Government to consider. 
But for the purpose of checking unemployment efficiency would not suffer. 
For days together the work suffers and I can give you a description of how 
work suffers. I  read some time ago a speech delivered by the Prime Minister in 
regard to this matter, and I was very happy to find the Prime Minister statin,j 
on the same lines that the disposals should be quick. I sent you one quePtioii 
whether all the offices are following the Prime Ministers advice, but you, B.ir, 
kindly disallowed it. I  was, however, happy to find in your own Secretariat, 
fei a nice glass frame the following words " I  am not interested in ^xcuse^ for 
Jelay. I  am interested only in a thing done.—Jawaharlal Nehru’'. This is,
Sir, in your own office. I  saw this in the Assistant Secretary's room, and other 
rooms. I went to the Secretariat to see whether the Prime Minister had given 
•uoh orders to every Department. But there was no such frame in the Secre* 
tariat offices where the administration is functioning. I did not see it--it may 
be somewhere—but I went to many rooms and I did not see such Instructions put'
In frame. iS.o, it happens that your Secretary is very capable and alert. H#
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wants quick disposaU in hib oflSce. The other Departments must come and 
learn a lesson from the Parliament Secretariat. They should see how quickly 
papers are being disposed of here. When the Prime Minister has laid down 
that dictum, it should be pursued. Each hon. Minister should tail nil the 
iubordinate staff—I mesm the clerks—and mix with them. He must mecrt 
them once in a month. Why should Ministers at all feel shy, or rather exhibit 
a superiority complex that they do not want to see the cierks but they must see 
iUieir Secretaries only? If you talk to the clerks, if you meet them, your ad
ministration will improve. Your efficiency will improve. They will feel proud 
that the Minister is taking interest in them. They will open thehr heart to you 
and you can direct them properly, ftut I do not know why Ministers are not 
doing it. We are the personiB who said that we belong to the people and yet this 
is what we find. I  do not know if Deputy Ministers and Ministei* ol State are 
also doing the same thing, although most of them are popular persons, i  do 
not Jcnow whether they have at any time held a meeting with the clerks and 
talked to them, or whether they are r id i^  the high horse, thinking that it ifi 
beneath their dignity to address clerks, m v e  they gone into the a&ce rooms 
where clerks are working—1 want to toow? Wb&t is th^ fbcuEpe jn going to 
the office rooms where clerks sit? I t  v?ill only cheer them up.‘ "'They wilrfeel 
that the Minister is listening to them. They wfll open their heart ito you and 
you can also direct them properly. If that policy is adopted, effioienby will be 
considerably improved. Therefore, I make this suggestion.

I have many suggestions, but I do not want to take up the time of the 
House. All these matters that I have mentioned relate to finances and the 
hon. Fihanoe Minister must bring round all the other Ministers. V ery  fre
quently, we hear the complaint that there is no co-ordination. One does not 
know whether there is really co-ordination or not. W e hear when questions 
are p u t  on the floor of the House that they do have co-ordination. All right. 
It in very  good if you have  co -o rd ination . W e will be very  huppy . W e will be very 
pleased. But please follow it and bring about a uniform policy, a uniform kind 
of system for the aduiinietration of the Government. That is my view point, 
and if that is done, our object will be served. Although we have not been given 
an opportunity to discuss the Budget threadbare, clause by clause, an d  we 
have not been able to cut one pie from what Government have proposed, let us 
have the satisfaction of knowing that the hon. the Finance Minister will take 
steps during the current year to see that economy is really effected and rotrench- 
ment is made. On this question of unemployment, I can tell you this; Un
employment will take its natural course. I am not in favour of creating un
employment, but unemployment should not come in the way of simplifjung 
the process of administration,. Therefore, Government must have courage. 
They should g a th f T  all tiie strengtii in them and effect retr^dhiment. You 
appointed an Economy Committee and it submitted a report riuming to several 
pages. I have gone through it page by pi^e. And yet, when 1 put a question 
the other day, the hon. the Finance Minister replied that Government have to 
epend about Rs 60 per question. Whatever may be the merit of this question,
I do feel that the hon. the Finance Minister has broad shoulders and whatever 
comment we make, he takes it in a broad sense. When he answered that ques
tion the other day, 1 do not know if hon. Members who put the question had the 
only object of knowing the cost of each question or with some other motive! 
However, Dr. Matthai refuted in the most emphatic terms that questions are 
valueless, ©n the contrary, he said that they were welcome. He also ^aid 
that in his epinion, questions in Parliament brought up something new which 
he had not known. Let me tell you, fiir,—one Minister told me privately that 
be did not know the matter raised in one of my questions; he had to find out 
w d  put the thing right. I t  is for the House to decide whether the Question
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Hour should be dispensed with or not—that is not for me. I do not- know 
frhether my friends who put that question about the cost of each question hftd 
any other intentions for bringing up that question. If they did, they do noi 
know piirliamentary procedure or the duties and privileges of Members of 
Parliament, However costly it may be, it is not a question of money. Here
IB the right thing and we must spend on it. You know that the House is full
<during Question H our~it id; much more crowded then than at any other time. 
We are discussing the Budget now where we are giving away crores of lupees, 
but the House is thin. During Question Hour, it is fuM. That shows that 
Members learr. I also lenrn. I have learnt very many things throu^'li ques
tions. I have learnt from the questions put by other hon, Mem-
trers very many things. So, it is not a question of our not having enough
money. Members are jealous of those who put questions, but let me tell them 
ibbat I  arn also learning from what they ask during Question Hour. So, (Ques
tion Hour is very importsant and illustrative and therefore I am sure the Jlouse 
will not be willing to cut even one minute from it.

1 do feel that \ihenever we bring all these measures before the hon. the 
Finance Minister we should not be given the answer thAt we are given, nnmely,

have no money to do this.” That answer will n ^  satisfy us. You must 
•imultaneously let us know what economy you have earnestly made, what 
rfEort you have made to cut down expenditure, l l ia t  is the point: whetbet 
%tx effort has been made. Then, we will have the satisfaction that the e^oi^ 
has been made. Here is the Economy Committee’s report; no effort has been 
made to implement its recommendations. We are told that they are out-dated; 
that they cannot work now because devaluation has come. knows wha*
may come hereafter. With these words I appeal to the hon. the iPinftn̂ ê Afinis- 
ter to watch the finances which the House has sanctioned and see that ev^rv pie 
of it is spent rightly and correctly.

Bhri Shiva Rao (Madras): I  shall try to be as brief aa jpossible, and I
will hold out no threats of non-co-operation either with the Finance Minister 
or anyone else. It seenis to me that in the statement that you, Sir, mad^ this 
morning before the debate started you tried to indicate what, in your opinion, 
should be the scope of the debate at each stage of the Budget Discussion. I 
fo u g h t that the whole point of your introductory statement was to give a sort 
of warning to the House, without laying down any’rules, that there should be, 
m  far as possible, avoidance of repetition and duplication of points. 1 Rhoiild 
4^y that the last speaker ertirely missed this point of your observation when 
ke said that he expected the same points of view to be repeated four timoa 
over in the Budget Seesion.

This Appropriation Bill is, as is pointed out, in accordance with artit'Ie 114 
of the new Constitution'which provides that out of the Consolidated Fund of 
India the moneys required for meeting the expenses oif Oovernmenjb will be 
ghinted by Fnrliament. As this is the first time that we are having a debate 
^  this character, I tried to acquaint mytelf with the procedure that is adopted 
in the House of Commons at the time of the discussion of the Appropriation 
Bill, and here I would like to acknowledge the hfelp that I have had from our 
very ccmipetent and knowledgeable Secretary. Mr. Kaul, Ihiding eut the precise 
soope of the debate on the Appropriation Bill. I t is customary in the House 
<A Commons at the time of a debate of t^is character for the Oppoeition to put 
down m motion on one or two Ministries, so that there may be a very dciailed 
discussion on the administrative aspects of those Miaistries. I  do not say 
^ a t  the practice is the same in the Dominion Parliament». I think my hott. 
friend Mr. T. T. Krishnaznuhari pointed out this morning that at varies from 
Dominion to Dominion. Recently. I  remember to have read that it was on 
tiie Apprq>riatbn Bill in the Sratb African ParHament that Oen. Smuts 
^▼ ed a vote ol cenrare on the Govemxnent for Dr. Malan't racial roiicy. H
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would be difficult for any Speaker, nowever, vigilant he may be, to preveiil* 
repetition of statements which have previously been made on ^rlier occasions 
at the time of the discussion of the Budget or on Demands for Grants. Jheie- 
lore, it seems to mo that from the start we should try to lay down conveutioi^r 
so that we discuss the financial policy at the time of the discussion of th<̂  
Finance Bill, the other activities of Government at the time of the Genemi 
Discussion on the Budget and confine ourselves, on the Appropriation Bill, to 
administrative aspects of Government's activities.

The last speaker made a passing reference to the form in which this Bill 
has been placed beforr) the House and I  think he contrasted it, quite rightly, 
with the very much more elaborate Bill which is presented in the House of 
Commons. 1 have before m'  ̂ the last Appropriation Act of the British Parlia
ment. The Schedule which is attached to the Actr-the Bill as it wa« when i t  
was before Parliament—runs to something like 57 pages and goes, iiito great 
details of expenditure in each Ministry. I agree with the last speaker pHuerally 
that whenever there is a re-appropriation, the spending Ministries should come 
for sanction to Parliament and as my friend Mr. Kriahnamachari i>ointed out, 
the only exception made in the British Parliament to permit re-appropriation 
and spending by any department without further sanction, is in respect of the 
Army, the Navy and the Air Force, and that too in certain cases of exigency the 
Treasury may authorise expenditure which has not been provided for, but a 
condition it attached that the aggregate grants for the Navy, Army and Air 
Force should not be exceeded.

Now, I make this point because our own Appropriation Bill only gives lump 
sums under each heading. We have Rs. 30 crores and odd allotted to the 
Indian Posts and Telegraphs Department, Rs. 141 crores for the Defence fier- 
vices and so on. There is one point in regard to this matter on which I  would 
like to make an observation and that is this: 1 think it is a complaint of more 
than one Ministry that there is far too much rigidity of financial control even 
after grants have been voted by this House. When a scheme has been sanc
tioned entirely in accordance with the policies and principles of Government^ 
then it should not be left to a mere Under Secretary or subordinate officer 
attached to a Ministry to scrutinise meticulously every detail, with the result 
that a great deal of time is wasted and very often the Ministry is compelled 
to return the money as having lapsed at the end of the financial year. I  think 
it is a problem which should engage the attention of the Finance Minister, how 
to make financial control effective without being rigid and undiscriminating.

Since at the present moment we are in what one may term a formative 
stage and we are building up a new machinery, so to speak, for the more effec
tive financial control over the expenditure of the Government, I would like to 
ti^e  this opportunity of making one or two suggestions which partially coincide 
with those mentioned by the last speaker. I t  is the intention of the hon. the 
Finance Minister to ask this House at a somewhat later stage to elect an Esti> 
mates Committee. The last speaker made a complaint that the Finance Mhns-* 
ter has not been prompt in asking this House to take that step. To be fftir 
to the Finance ^Minister, I do not see how anyone in his position, with the time 
at the disposal of the House, could have appointed an Estimates Committee, 
If it was seriously to acrutinise the expenditure of one or more Ministries. In 
the circumstances in vHbich we have found ourselves this year, I do not think the 
Finance Minister could have had recourse to any other step than the one whicft 
he has taken. Therefore, we find ourselves without an Estimates Committee 
a t the present moment. I  have no doubt that he will ask us before the session 
li over to elect an Estimates Conmiittee whk)h will scrutinise the estimates of
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one or more MiniBtries according to its choice. I  believe, it is also his intention 
to ask us to elect a Standing Finance Committee, in addition to the Estimates 
Committ-ee. The functions of the two are very different. While the Estimaxieo 
Committee will scrutinise th(! estimates of each Ministry, and suggest econo
mies, in accordance with the policies laid down by the Government und sanc
tioned by the House, the Standing Finance Committee, on the other hand, 
will look into new schemes ot’ expenditure. At the present moment, therefore, 
we arc in the position of having to adopt the Appropriation Bill without the 
benefit of the work of the Estimates Committee. Next year when the Finance 
Minister presents an Appropriation Bill of this character, it will be for the 
House, on the basis of the experience of the Estimates Committee that we shall 
elect this year, to go a little more fully into the administrative aspects of Gov
ernment's policy than we are in a position to do now.

fipeaking about the Standing Finance Committee, I would like to take this, 
opportunity of paying a very sincere tribute to the uniformly helpful and 
iympathetic attitude which the Finance Minister has adopted as Chairman 
ol the Standing Finance Committee.

Shzi Tyagl (Uttar Pradesh): He is politer in committees; he is more co-opera
tive at meetings.

Shri Sblva Bao: He is certainly franker in the. committees.
I do not think we realise on the floor of the House for how many things 

the Finance Minister is held responsible and criticised where criticism shouH 
properly go to one or more of his colleagues. I t  is the practice of Members ot 
Government to hand over their babies to the Finance Minister to hold, ond some 
of his colleagues, 1 am afraid, are somewhat prolific in this respect. On tho' 
whole, I  consider that the Standing Finance Committee has done very useful 
work and should continue to exist to carry on the activities which have been- 
assigned to it in the past.

I would also like to say this: I agree with the last speaker that there is
a very strong case for continuing the Standing Committees of this House 
attached to the various Ministries. I  know that it has been argued that thers 
are no Standing CJommittees in the House of Commons. My fnend, Mr. 
Erishnamachari, pointed this out some days ago to the last speaker. But 1 
would like to point out that the analogy of the House of Commons cannot al
ways be made e^pplicable to Indian conditions. In the House of Commons 
because of its long experience, there are on the opposition Benches several 
members with inside knowledge of the administration. In this House with the 
very meagre knowledge of the inside of administration that we possess, it is 
these Standing Committeea which give us limited opportunities for acquainting 
ourselves with the work of the different Ministries. I was glad to hear thp 
Minister of/State for Parliamentary Affairs tell the House that it is proposed to 
move for the re-election of these Standing Committees on a somewhat larger 
basis than has been the practice so far.

So far as the Standing Committee are concerned, I  would like to make a 
few suggestions. My considered view is that these Committees he larger in 
number: my own conception of a Standing Committee is that it should conEist 
of not less than 25 or even 80 Members. Some may criticise my suggestion on 
the ground that it is too large a number. My answer is htat attendance is sel
dom a hundred per cent. Very often it is round about 50 per cent.—I regret 
to say. Secondly, I  would like these Standing Committees to develop more or 
less on the lines of the committees ihey hare in America, with enlarged powers, 
fimctions and responsibilities. I  do believe that the work of this Parlinrnent 
will be much more effective if we had the benefit of a certain amourt ot inside
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knowledge of the workmg or the different Ministries. I would, therefore, sug
gest for the consideration of Government that to each Standing ('onrimittee 
should bo attached—call him a convenor or even a Parliamentary Secretary— 
a person who ghould have no administrative functions or responsibilities. In 
reality he would be a liaison officer, so to speak, between the Standing Com
mittee on the olje side and the Ministry on the other. He would prepare the 
agenda for each meeting of the standing committee and he would preside over 
meetings i ) the absence of the Minister. I t  would be his duty also to invite to 
such meetings the heads of the different Departments.

An Hon. Member: He need not be a wbole-timer.
Shri SliiVft Kao: If I  may illustrate ^  point I  am making I  would say 

this: We have had on the floor of this House a number of questions, for in
stance in regard to disposals which, I consider, in spite of the defence put up 
by the Minister of Industry and Supply last week, to be one of the major 
Bcandals. We have thrown away ciores and crores worth of capital goods 
through sheer neglect nnd incompetence and yet, we have never had an ade
quate opportimity of knowing directly what is happening to our stores which are 
scattered in different parts of the coimtry. If my proposal is accepted, I  would 
certainly expect the Standing Committee attached to the Ministry of Indiifit^ 
and Supply to invite the officer or ofl&cers concerned with stores and explain 
to us informally, but frankly, precisely what is happening to our stores. I'l'iOTe 
are many other subjects about which we have extremely scanty knowledge, 
because we have not opportunities of discussing those subjects fully on the flocir 

-of the House. In other w'ords, these Standing Committees would function very 
much on th?̂  lines on which we have had informal meetings in connection \vith 
our Cut Motions on th3 Budget with the representatives of the different Minis
tries—the Minister inviting his officials to assist us to clear up many of otir 
doubts before we decide which Cut Motion we should move on the fiber of the 
House. In that ŵ ay, it seems to me that we shall not only gain greater know
ledge of the inside? of the administrative machinery, but that we shall also have 
the added advantage of appreciating directly the point of view of the officials 
who are re^onsible for initiuting policy in many more respects than the House 
suspects. Jn many matters it is not the Minister who initiates policies, but 
really it is the ofliciul ŵ ho sits behind him in the Secretaries that does it. So, 
as I ventured to point out last year at the time of the General Discussion of 
flhe Budget, a great change has come over the attitude of the Secretariat, so far 
as this House is concerned. In the old days, although the Executive w’as not 
responsible to the House, there was always a fear of a defeat; and, officials, who 
were nominated Members of either the Assembly or the Council of Statt', pro
vided opportunities of contact for the non-official Members of the Legislature, 
^ s  those officials were responsible for carrying out the policies of Government, 
‘contacts were very useful, but now they are completely lost. All our aenior 
officers of Government make no secret of the fact that it does not matter very 
'much to them w’hat is said on the floor of the House. All that matters to them 
are the instructions given to them by their respective Ministers. In the ciicum- 
gtances, I think it is very necessary, both to give us an inside knowledge of 
jbhe administrative machinery and also to bring us into closer contact w’ith 
ijihe officials so that w-e may appreciate each other's point of view and each 
'Other's difficulties, that the standing committees should function more or leas 
^n the lines I have suggested.

One other point before I conclude. I t seems to me that one of the gveftft 
weaknesses of this House is that we have no contact at all and we seek no 
contact at all with our constituenoieB for the simple reas(») thait our consti
tuencies are States and not divkions of States aa would be the oase after >Jba 
general elections hayo token place.
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Prof. Banga (Madras): That is not the case with moat of the Member*.
. Sliri Sbiva Bao; The r^Buit is that up attempt is made by Members of thia. 

House who are not Membeis of Government, between sessions of Parliament 
to explain the policies and defend the actions of the Government before the 
electorate.

Ftof. Banga: That is not correct.
8hrl Sldbva: Who says?
Shri Shiva Bao: That is my view.
Proif. Banga: May I iufonxi the hou. Member that it may be the cose of 

Jiose friends who have been obliged to stay all the time in Delhi or abroad?
Mr. Speaker: Anyway, the hon. Member is speaking for himself.
Sliri Shiva Bao: The suggestion I was going to make was this: We have

not organised our political torces in the way in which they should be, bome 
time ago 1 took the liberty of writing to the headquarters of both the Conserva
tive and Labour Parties and a few weeks ago I got from them literature on the 
stnicture and constitution and mode of functioning of those bodies, the manner 
in which their election programmes are drawn up. 1 have hod sent to me, in 
spite of the preoccupation of those two parties with the General Election which 
took place in Britain recently, most interesting and valuable literature which 
I  propose to place before the party executive here.

Mv point is that unless greater facilities are given to Members of Parlia
ment to travel about the country, we cannot have that contact which I think 
is necessary between the Members of this House and public opinion outside. 
Therefore I would like to suggest, particularly to the Minister for Railways, 
whether it would not be possible to substitute for travelling allowance, fi^e 
passes to enable Members of Parliament to go about as much as they desire.
I  am glad the House agrees with my view on this point.

Hr. Speaker: Before we proceed further, l  would like to have one point
claritied about the fixation ot the time. We have this Bill now in two stages. 
After the consideration motion we shall come to the clause by clause stage. 
Mr. Sidhva has certain amendments to be moved at the clause by clause stage. 
Now how do we divide the time available ? How long shall we have the general 
consideration ?

Shrl Shlya Bao: The introductory speech naay be taken as having been 
made in respect of the amendments.

Mjr. Speaker: I would like to know from him whether he is going to move 
hie amendments.

Shri Stdhva: I  would like to know the view of the hon. Minister. This is 
in consonance with the provision in the South African Constitution which gives 
power to the House.

BiMlnr: For praotioal purposes then I  take it that he has expressed 
faiB viewH in support of his (imendments and would like to hear the Miniutor 
Then he may or may not move the amendments.

Shri Bldhvs: Yes.

Mr. 9p6tk6r: Then we need not take a long time at tbe'olouie by ottiUse - 
■lage. •'

We shall then prooeed with the General Di^ussion right up to 4-flO.
An Bon. Mcoibn: The Minister may reply after the first reading.
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Mr. Speakar: If we go on with the first reading till 4-80, the Mixiister will
reply and we shall reach the clause by clause stage.

Prol. Banga: In  that case you will have to give a little more time to ikhe
Miiiistttr. We find it very unsatisfactory when the Minister tries to give answers 
in  five minutes. There would be no meaning to the debate if the Minister 
replies in five minutes.

Mr. Speaker; If I  extend the time up to 4>30 and then call upon
Minister to reply, he muy take as much time as he wants and if there wul be no 
•time left for the clause by clause discussion, I shall put the question at 5 p.m. 
I  shall call upon him to reply at 4-80,.

Shri T. T. Krifihnamacluri: At the outset, I  would like to mention one
fact that has happened in the course of the Budget discussion that took plaoe 
during this month and that is that matters were so arranged that there was 
no concentration on the policy of the Government generally except such ae 
was indicated by the hon. the finance Minist-er in his Budget speech and hia 
^UDsequent explanations. So we had no discussion on Cabinet which used

be in the pust the main subject of discussion. I do not know who is responsi- 
Die, but that made the possibility of a full-dressed debate on the policy of 

'Government something which could not take place.

1 propose to devote the few minutes that 1 am going to allot myself, to deal 
with one or two aspects of the general policy of Government, particularly in 
regard to administration. But before doing so, I would like to refer to the
positioji taken up by my hon. friend Mr. Sidhva in regfiurd to the fact that the
Appropriation Bill is a document which does nob cover many pages. Actually 
there is no point in our copying somebody else. In fact the Appropriation Bill 
follows the scheme of the authentication by the Governor-General in the past, 
and if the House scrutinises the Appropriation Act of the House of Commons 
whicli Mr. Shiva Rao quoted, they would find that there is nothing much in 
it, excepting that it mentions the borrowing power of Government, that it also 

«exi)resse8 certain amount of latitude in regard to appropriations in the matter 
of the three defence services, that if there should be a buî Iub in one service, 
it could be appropriated to the other services. I  would like to mention that 
since we are now beginning more or less afresh, two things would be necessary 
before long. One is that the Finance Minister will have to bring in a Bill
before the House for providing for a Contingency Fund under article 267 of the
Conptitution. The second fact is that the House, unless it proposes to agree to 
the status quo, will have to indicate the limit of borrowing that it proposes to 
put on Government. I think there is an article which permits Parliament to 
put a limit on borrowings, should it want to do so. Well, that oan be done an 
•an ancillary Bill to the Finance Bill. I t may be that the Finance Minister 
would be able to say how much he is going to borrow or have an overall limit
BO that he may have the freedom to borrow a little more. I find the hon.
Minister is looking into the Constitution for the particular article. I t  is article 

'292. That would be necessary.
Another matter to which I  would like to refer before I  go Into my mein 

subject is the speech made by Mr. Shiva Bao. My hon. friend Mr. Rao 
apparently thinks that the Estimates Conmiittee would go into all the estl- 
Tnates. I  do not know if it would do so. But in the House of Commons it does
not, there it only goes into a few of the items.

Prof. Tear by year?
Shri T. T. Kriahnamicharl: Yes, it may be that oYer a period of years they 

««iompleie the whole set of demands*
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[ S hrimati D uroabai in the Chair,]
The second fact that he mentioned and with which I am afraid I am entirely 

in disagreement with him is due to the fact that my friend is a little too late in 
making this suggestion. My friend Mr. Shiva Eao mad© the suggestion that 
we should have committees analogous to the committees that function in the 
United States of America, or perhaps even committees that function in France. 
That suggestion should have been made at the time when we made the Constitu* 
tion. In that way we could have done away with the responsibility of the 
Minister, and put in an irresponsible executive, a more or less irremoveable 
executive and then tied him up by means of load-stones round his neck by 
meaui of Parliamentary or Congressional committees. My friend is mixing up 
the two things, and it is a very bad mix-up. Personally speaking, if actually 
ail these committees are going to be started, if they are to be brought into 
existence, I  have no doubt that it will be a very popular suggestion, though 
many hon. friends would like to get elected to the commit4»ees but may not 
like to attend their meetings. But w^hat would really happen is...

Shri Sidhva: Do you want to expand the functions of the committees?
Stari T. T. Krlahnamacbari: My hon. friend Mr. Sidhva will please hold

his soul in putienco lor a few minutes, if he has one. The question is, who is 
^ in g  to be responsible? The responsibility is going to be on the Minister. 
Naturally the committee is a fifth wheel, more or less. In fact, if I would be 
permitted to make the suggestion, I think we had better scrap most of the 
Stfuiding Committees attached to the various Ministries that now exist. On the 
other hand for the purpose not merely of educating Members and also for keep
ing them in touch with what is happening, a large committee similar to what 
Mr. Shiva Rao mentioned iiiuy be had, for two or three broad subjects, covering 
economic affairs, Finance, Foreign Affairs, Food and Agriculture—because they 
ftre important—let us have something on those lines with a larger number of 
Members to whom the Ministers concerned may make statements of policy, 
bringing officials when necessary to assist them^ and they would get guidance 
and direction from the Members of the House. That would probably be more 
efficient, especially if the meetings are held at periodical intervals. As regard* 
the existing committees, most ol them hardly have any quorum when they meet.
I know of one particular case— am not a member on any committee now—one 
connected with the Commerce Ministry, and it rarely gets a quorum. The 
Minister proposes certain things and the whole thing is passed and you get a sort 
of summary of the Committee g proceedings. It is time the House does consider 
how to make co-operation between the Members of the House and the Ministries 
effective, nt the snme time leaving the responsibility of the Ministers unimpaired.
If the Members of this House want to have a finger in the pie, as undoubtedly 
they want, and they have a larjie gtanding committee attached to every Ministry, 
then the ministerial responsibility to that extent is affected. The House has 
therefore better decide which they wont, whether the Minister should be ren- 
ponsible or whether the Minister should be made irresponsible.

One matter which I wanted to mention particularly, taking this q>portumty 
IS something which has been made mention of before by Mr. Sidhva and also 
by my friend Mr. Alagesan on a previous occasion. I  am one of those who 
think Government have not b̂ *en idle all these years. They have been active. It 
IS wrong to say that the Ministers of this Government have wasted their time.
It would be wrong to put at the doors of any particular Minister or at the bead 
^f the administration, the sins of omission, because during; the last two and n 
half years, ther have been so preoccupied. But at the sa^e time, the fact 
remains that the administration has not been geared to the needs of an inde
pendent country. My hon. friend the Minister of Hailwavs and Transport was 
Piii hk ebaiyre of the reorvanisetioo work of the BeeretarLsl. I  do not know If
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[Shri X. Krighnamaohari]
any report or even tbe aummary of his report has been circulated to Membera. 
Perhaps it hai not even been xsonaidered by tbe Cabinet, and we know nothing 
about it. But it is undoubtedly true that the Secretariat to-day is working in 
the Biime way that it has been doing before. Not that I  would like to echo 
the sentimenta that ore expressed olten times in this House about what the 
officials do, tbeir sins of commision and of omission. In fact, I  think it is com
pletely wrong. I think one of the reasons why, in spite of our preoccupations, 
in spite of our inability to devote all the attention that is necessary for the re
forming of the administration, that administration is kept going, it is due to 
the core of the civil service. And Members of this House ore doing no service 
to this country by condemning them in season and out of season. There may 
be a imr officers here and there who are lazy. There may be officers here and 
there who are selfuih. As a matter of fact most of us are lazy and some of us 
undoubtedly selfish. But the majority of the offiGers have a sense of duty and 
in these rather difficult circumstances they are functioning as efficiently as they 
possibly can.

I think it will be very unfortunate if we, responsible Members of Parlia
ment don't reco^niee the difficulties and handicaps under which they labour. 
Nevertheless it does not mean that the administration could not be reformed
and improved. There is undoubtedly a lot of duplication of work. There is
undoubtedly a lot of unintelligent allocation of work and thare is
also very little of co-ordinution between Ministry and Ministry. 1
see my frioiul Mr. Neogy is here. On a previous occasion I ventured to offer 
hii:i Houie advice in regard to a particular section of his Ministry, and—I don’t  
Imow for what reason,—he suddenly flared up and asked me to keep my text
book knowledge to myself. 1 would like to tell him that these things are not 
borrowed from textbooks; these are leamt from severe lessons which he and 
myself have leamt by trying to see where the administration goes wrong and 
by comtantly using our grey cells or making them work instead of just lying 
in the back and feeling completely frustrated. I have no desire to get evea 
with my hon. friend but 1 do feel that as I had no opportunity to speak in this 
House utter that occasion, F have to say that. I think that atUick he made, 
which was publicised by an avid press which just hangs on the lips of hon. 
Ministers, was completely uncalled for when I suggested that he could reform a 
Dopurtment of his which stands, 1 think probably to a very large extent nnjusti- 
fiuhly—most criticiEed in the eyes of the public. But 1 do feel that the time has. 
oonie when if the report of my hon. friend Mr. N. Gopalaswami Ayyangar is not 
adequate, it is worth-while having another Committee with some experts in 
administration to go through the whole matter again and give a report for a 
ooniplete reorganization of the Ministries, so that the responsibility can be 
spread over a number of people. There is no point in having a Deputy Secre* 
tary, a fairly highly paid man with about ten or fifteen years' experienoe and 
then ask him to wait for every order that he has to issue for the wishes of his 
Secretary or the Minister. Some responsibility must be placed on his shoulder.
If he goes wrong once, twice, third and fourth time, sack him. Similarly the 
work of the Ministries must be more or less divided evenly among the senior 
officers. In fact I do feel that in a Government like ours with the demands on 
its work and effiotenoy constantly growing, you want more people to take 
reaponsibility, similar to the Principals in England and our position is not the 
some as Bngland because in England the Government is a imitary Government 
that functions in the country. Here this is a Government super-imposed on 
a number of Governments functkming in various areas. Therefore the difficul
ties of ibis Government are far greater than any Government under a Unitary 
Constitution. I t  would therefore be necessary that officers in this Government 
win have to take responsibility. The responsibility will have to be divided
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amoug them so that more important things will have to oome to the Minister^
other thingb wHi go probably with one or two checks ao that matters oouid be*
attended to expeditiousi}^. I t  has been mentioned to me in Madras that tha
Provincial Goverumeiii oiteu tinds that once they send something to Delhi* 
nothing is heard about it unless they send somebody along with it, a Secretary oi 
a Minieitcr to take the matter up at the highest level, and then only things niuve. 
Therefore there is some thing wrong and the reorganissation of the Secretariat 
is a very necessary thing. At the same lime 1 would also like the Qovemmexit 
to bestow bome attention in regard to policy-making aspect of it. I  think my 
hon. fi'iend Mr. Shiva Bao said that otiicials oftentimes initiate policies. 1 am 
afraid it is not altogether right. Unless it be that the Ministers have absolute 
contidence in the officials and are prepared to stand by whatever they do, policy 
making must at some stage or other be thrust on the Minister and on thv3 
Cabinet. Take for instance a subject about which I  spoke the other day vi$», 
a particular provision in the FinaAce Bill. How does the new proposal for taxa* 
tion emanate;^ It emanates from the fact that the tail wags the head, i t  is 
not often the case of a tail, it is just that little brush of hair at the end of the 
tail that wags the whole head. 1 have no quarrel with that particular person 
who represents that little brush of hair or perhaps a wisp of hair but from what 
I have heard subsequently, it is wrong to allow any junior officer in any Depart
ment, however much an expert he may be, to be the last word on the subject 
in the Ministry of the Government of India, to be able to say .to any person 
‘Tes we shall have a duty of 90 per cent, this year, we shall have 150 per cent* 
next year and you have no bufiiness to exist if you should suffer thereby 
That is the position under which the Government of India is functioning to-day. 
An official with a status of less than a Deputy Secretary and who is merely an 
expert should be only able to advise. If he is going to say tliat am laying down 
a policy” , and  in actual fact he has laid down a policy which has passed through 
various Secretariat meetings, through various meetings of Ministen and 
Ministerial Committees, through the Cabinet and through the Legislative 
Department and ultimately there emanates a particular clause in a very im
portant hieasure of ttixation, then I  think there is something wrong with the 
Government of India and I am making this statement not with any reservation.
I am quite prepared to stand the test of any enquiry when I say here and now 
that thi^ is a thing which has i^manated from somebody who may not be held 
responsible. I t is wrong to invest that responsibility on him because it is 
apparent he is unbalanc^. This is only an indication of how things move and 
therefore it is very necessary that before we prcjceed further, the report of the 
Gopalaswami Ayyangar Committee for Beorganization must be considered at 
the highest level and if they find that there is any difference of opinion among 
the members of the Cabinet in regard to the advisability or otherwise of fai- 
plementing the whole or a part of that report, there must be a further Expert 
Committee to go into the question so that a complete reorganization will be 
made. Responsibility in matters of office should be fixed on officer bej^nnintr 
from Deputy Secretary upwards and so far as the ultimate policy-making is 
concerned, it will be the responsibility of the Minister and the Minister will 
have to take the fullest responsibility and no measure should oome before Pariia- 
ment before it is completely vetted, before opinion is canvassed on it, before 
every possible facet of its effect has been completely examined and then only 
Parliament should be asked to pass its opinion on it.

I  apologize to my hon. Colleagues in this House for taking this time but I 
did feel verv strongly on this because I had no opportunity to go into \t when the 
Finan.^e Bill was being discussed but as T went about investi(?atin^ hoir it 
happened I  felt that there was some serious lacunae somewhere, and T felt 
that such of those hon. Members of Government as are present here ought to 
be told about it so that they may tell the Cabinet and the Prime Minister that
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[Shri T. T, Krishimmachari] •
the reorgaiiiasstioii of the Government of India and the question of deciding on 
the j>oiicie8 to be followed by our Government should have their primary oon- 
feideratiou ia spite of ail other preoccupations.

1 have no doubt that the House will not ask me to say anything about thk  
particular Bill which again is only an opportunity for peopl<̂  who have not parti
cipated in the budget debate like myself to have their say and 1 am very grateful 
that the Government have instituted this additional measure which provides an 
opportunity for people like me to bave a say in this House.

t tf i Borooah (Assam): l  only want to make one point in this coxmecUon. 
My hon. friend Mr. XrishnamacWi made a distinction between the nature of 
the Government of India and of G r̂eat Britain. He has shown that the Govem- 
mwit of Great Britain being a unitary one, things are rather easy for them but 
so far as this Government is concerned, this is not a Unitary Government. 
There are different State Gh>vemments. But ultimately the administration of 
the country, the good government of the country, is the responsibility of 
august House and the Government that represents this House. Therefore 1 
feel that there has been some difficulty about co-ordinating the work of this 
Govemment and the Provincial Governments on the one hand and the work of 
the diflerent Departments of this Government itself on the other. I  would 
only cite one example. We have been told in this Houfle that the one big prob
lem for U5» is to earn dollars. The one industry that gets us a Bubstantial purt 
of our dollar earnings is tea. I t gives us about Rs. 80 crores worth of dollar 
exohange for us, and therefore it is an industry about which we have to take 
particular care. The hon. the Finance Minister has prepared his Budget wifh 
a view to stimulate investment and production in this country, and therefore 
this Budget has been aptly called a production Budget. I  do not know what 
will be effect of these tax reliefs on the production in this country. What I  
want io bring to your notice is that while the Finance Minister has given some 
incentive to the capitalists, he has provided for no incentive to the labourer. 
Unfortunately the primary producers of tea in this country have been alto
gether neglected. The labourers who in the ultimate analysis produce wealth, 
produce about Rs. 80 crores worth of dollar exchange for us, have not been 
taken notice of in this Budget, 1 will only quote from a repoH of the Deputy 
Director-General of Health Bervices of the Government of India about the 
condition of the labourers in the tea plantations in India. He says:

gm ral impresvion gjined during the tour of Amaih wm that state of health 
of the labour was poor. Under-nouriihment and wn«ral weakneM were evident ev«n 

m o r  wiOking along the roadi. There seemed
. m 2 W 4  Uk« ~  ^

TTiis repoH wiw publfahed in 1W7. These are the conditions o£ the men. 
woineu and children who produce this Eb. 8() crc«:es worth of dc^ar exchanae for 

4  * should have thought that the Government could have tfthen
* * some e^tra care of these people, if not on humanitarian grounds but 

at lefist on biiKineaR ;̂ To\ind6, on commercial grovmds, to see that thest*. pro- 
duoers of our wealth are better looked after, that their health and strength 
improve and along with them their productive capacity also improves. The 
Government- of India waa good enough to call a tripartite conference of labour, 
(■Jovemment and the planters to discuss how to improve the living conditions of 
the workers. And from the report of the proceedings of the Industrial Com
mittee on Ptantations I  And the* the planters gave an undertaking to the Gkw- 
^nnoent as well as to labour that (hey would fulfil all the recanunendai^.ons of
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the Deputy Director-General of Health SeiTioes. I  would quote oulj one 
tttiuteoao from that:

'*H« (Mr. LlewcUyn who represented the planters on the Committeoj thought that 
'everyt^iing •ugtseated in the Heport should be carried out by Ic^iglation but aMured the 
House that the Indian Tea Association would not wait for a^y legislation but would at 
once go ahead to carry out in spirit and in letter everything that Major Lloyd Jones had
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This was in 1948. Two years have since passed and nothing has been done.

1 would point out to another aspect of the report B u b m i t te d  by Major Lloyd 
Jones. He says that apart from mal-nutritioii which has impcdred the strength 
and therefore the productive capacity of our labour, the child mortality in the 
plantations is enormous. In certain gardens it is as much as 38 per cent. 
What incentive can these poor people have to produce wealth* when their 
ehiidreii die in such large numbers in their infancy?

•
The other day 1 heard the hon. the Finance Minister criticising Mr. Khandu- 

bhai Desai and saying that he did not know whether he was a well-wisher of 
labour or somebody else masquerading as one. I  do not know whether the 
Finance Minister makes a distinqtion between fnende acd eBemies. He may 
or may not know, but I can tell you that if anybody stands between chaos and 
order in the tea industry, it is Mr. Khandubhai Desai and his workers. You 
have s';̂ en the intolerable conditions that are oH)tainiiiK today iTi the tea planta
tions and you also know that it is on acoount of these intolerable conditions, 
Malaya has become a hot bed of loot, arson and murder. I  may assure you 
that none of us want that condition to prevail in the plantations of Assam, there
by not only impairing our internal security, but also our dollar earning capa
city. It has been suggested by the owners of the plantations who are mostly 
Britishers, that they cannot afford to improve the conditions of labour because 
there is a slump nnmd the corner. As a matter of fact, eyen in the meeting 
of the Industrial Committee on Plantations, the representaliTes ol the tea indus
try made it clear on the authority of the Chairman of ihe IntematioDal Tea 
C/onunittee that they were expecting a slump any time. But, then, I  learn 
from the monthly statistical summary o! the International Tea Committee for 
February I960 that consumption of tea has gone up this year by about 70 million 
pounds, and also that the price of tea has gone up considerably. In 1946 the 
export rate was Bs. 1-10-9 a pound. Today, it is Rs. 2-1-10. You are aware 
that the tea companies paid enormous dividends, some of them as high as 95 per 
<jent. Even today, many of them are paying high dividends. In addition, they 
are also paying their European BxeeutiTe officeri. directors rtnd shareholders a 
]of of mouey in the shape of what may be called bonus. But, they say that 
they have little money to improve the conditions of labo\ir. I t is a pi<  ̂ that 
due to lock of co-ordination between this Government and the State Govem- 
Tnent of Assam, the case of labour is going by default. When the labour leaders 
approach the Government of Assam, they say that this is the responsibility of 
the Central Government inasmuch as the Plantation Committee was called 
under the allspices of the Central Government and the Central Government 
took upon themselves the responsibility of initiating the Plantation Bill. When 
thev come to the Central Government here, they are told that this is ultimately 
and really the reBponsibility of the provincial Governments and as such they 
have corno to the wron^ plare. Therefore, I  feel that there is a ease for better 
rr>-ordiTi,Mtion between the State Govermnents and the Central • €k>vemment. 
The other day. the hon. l^Cinister of State for Railways criticised the Govern
ment of Assam very severely. I t  pained us a good deal,
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81ui Bofooih! 1 Q-yn f<niTiing to th&t. 1 cuu glfld that he h&B made haudsox&e  ̂
amends for that. 1 refer to it not because 1 want to oritioise him, but only I 
want to bring out that there has been lack of co-ordination between the pro
vincial Governments and the Central Government on the one hand and the 
various departments of the Central Government on the other. We find that 
so far as the building of these two roads is concerned, three departments of the 
Government of India were independently in touch with the Government of 
Assam without reference to each other. Such a thing must be put a stop to, 
if we want the administration to improve.

Mr. Ohairman: May I suggest to the bon. Member that he may be brief 
in maldng his submissions, because we have got only 20 minutes more. If he 
is brief, he will be giving an opportunity to other hon. Members to make their 
submissions.

Bhrl Borootli: I  am concluding. Therefore, I  suggest that we should take*
extni care to see that there is better co-ordination between this Government and 
the State Government as well as between the various depajrtments of this Gov- 
•rnment and that would improve the tone of the administration to a great--WkWllVm

■hri JoAQhim Alva (Bomaby): The hon. Finance Minister in a light-hearted 
i|iood said the the other day that we might face economic dictatorship as against 
the economic democracy we are working for. This is no light-hearted statement, 
for, during the next four or five years, we shall have to build up our economy 
in sucb a way that we shall not falter; otherwise we shall be on the brink of a 
revolution. I arn one of the representatives from the city of Bombay where 
there k  a large urban population. A large urban population which has neither 
I10U808, nor food nor clothing makes up the best cause for a revolution. After 
nil is said and done, people from the couiitryside go into the towns and cities 
and the cities have now an overwhelming population and if their problems of 
housing, food and clothi^ are not solved in time to the satisfaction of the large 
masB of urban workers, in the cities, we shall have all the elements to make up 
ft revolution during the next four or five years. Half of Europe is in the grip 
of economic dietfilorship. Economic dictatorship taps at the door whether of 
the political worker, or the industrial worker or above all an intellectual scholar, 
as it did in the days of Nazism. We are a kind of an island on this side of 
Asia and if this island is submerpjed in a revolution, there shall be no kind of 
freedom left. The capitalist struck when the Liaquat Ali Budget of 1947-48 
came up, when it was found that less than 25 per cent, of the population waa 
nskofl to pay half of the taxes. No doubt, our national wealth today is about 
Kfi. 4,500 crores and on that we are raising a revenue of ten per cent. Our 
national wealth wrr Bs. 2,500 crores before the war. This national wealth has 
to be diRtnbnted among the large mass of humanity in the countryside and m 
the to^Tis. As I told you, if in the three or two principal cities like Bombay 
and Calcutta, you cannot solve the housing, clothini? and food problem we shall 
have vei*y severe trouble ahead. *

In rogard to economy, we have more or less agreed that we shall have 5  
kmrt of mixed economy. Ag you know, you have to take a realistic -riew of the 
problem. In Boinbay, we have pot about or more than 60 mills in which there 
are about five lakhs of workers. If you ask a lakh of workers to contribute one 
rupee each and become the shareholders of the mill and run it, and tell them 
that they are entitled to the profits, the workers mav not' come forward or per
haps they may not be able to run the mill at all.' We must take s  realietie 
view of the problem. When you ask for the nationalisation of big industries. 
iMCe the case of cement or steel, they are run on very perfect business and 
•ound lines, and we shall have a better and sounder business p ro p o siti when 
we worke>rs of this country or the Government or the masses will have a fifty
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per oent. oon r̂ol over ihe large industrieft and the other per oent. oontrol- 
led by private enterprise, so that there may emerge m  elfioient organisation 
puttiug au end to all this large soale oorruption or ineffioieuoy as the ease may 
be that is existent in the railways, posts and tele^aphs and other departments. 
We are glad that we shall have a kind of mixed economy, in which some in
dustries will be left for private enterprise and certain top industries will be 
nationalised and some others in joint enterprise, private and state. We shall 
have to hold fast and firm to these ideas for the next four or five years.

The hon. Finance Minister made a tine Budget statement but the skylines 
have not been hit and there is not that brightness that there should be. He 
looked towards the capitalists, the industrialists and to the investors and to 
them made a preseno of Bs. 15 crores. But these people have not risen to the 
occasion. The investment market has not shot up. I t  is still in the same dull 
state: there are no bulls and it is all bears. Is this the way in whioh capiti4 
should co-operate with Government with a background of the most promising 
Budget statement made by the Finance Minister. That shows that capital 
cannot rise to the heights of patriotism. Unless there is general co-operation 
and co-ordinated effort with inspired patriotism both on the p̂ urt of labour and 
capital, we cannot pull this country out of the chaos whioh will threaten us in 
no distant time. We have to pull our country with the spirit of sacrifice which 
permeated Mahatma Gandhi and his followers, many of whom are in this House. 
As Mr. Karmarkar very rightly expressed we shall have to pool our efforts for 
the next 25 years as we did during the period 1920 to 1947, so that India can 
attain a stature w’hich will put her up on the map of the world. Towards that 
end every citizen should work hard and contribute her or his share to the 
national income.

There are some obvious remedies. We have those projects for the construc
tion of six dams which will cost us more than 400 crores and whioh are expected 
to be oonRtructed in the next ten or twelve years. Out of them it is expected 
to peiieratp ‘2*/) million kilowatt of electric ener̂ ^y und 21 •;25 million acres of 
land which will be brought under irrigation during the next ten or twelve years. 
We shall perhaps then have our countryside strewn with harvests, whioh our 
agriculturists will be happy to reap and electric energy harnessed for cottage 
industries.

Next is the housing problem. As I  said this problem is really very serious 
and half of the urban population is almost on the streets. You may find in one 
small room as many as twenty people in the cities. The Government of India 
promised one million houses in 1 9 ^  but we have not yet achieved even one- 
tenth of that target.

Then, there was the great announcement regarding the Planning Conamis- 
sion in the Hndfzet Rtatement of the hon. Minister. In ordinary times an 
announcement like that if made in any part of the world would have aroused, 
the highc'st expectations. We have a  Planning Commission consisting of very 
distinguished persons and the finest personnel yon can find in the country, the 
best team of experts, wise men and patriotic men and above all men of un
impeachable integrity. Yet we are not very enthusiastic about it, because 
th in .jfs  ore still not dynamic. Capital is still stagnant a n d  Iwhour in  a n'hellinjs 
mood. Our salvation in the next two or three years will depend on the results 
of tliis Commission. If the Planninsf Commission plans wisely we shall be 
able to ôU'i* a  lot of ovir problems. But I find that the terms of the Planning 
Comiuî ^ îon make no mention of f\i11 empk)ympnt for everybody and tha^ 
the crux of the problem. No dmiht the terms of reference state that we efaall 
exploit all our resources and that the talent and wealth of India will be broii((fat 
together and exploited for the benefit of the country. !We flfaall >0 in #
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out what is the income, what state imuranoe or family proteotion nh»31 be
accorded, the family being the unit of the State. The welfare of the State and 
m  development as a whole should be dealt with at the lower and top levels. 
The announcement of Planning Commission has been received with mixed 
feelmgs. Capital today is in a striking mood and labour is in an irritant mood 
and petjple are sullen not knowing what liie issues are which are a t stake. I  

. hope this Commission will bring out its rej)ort within the next eighteen months 
and if this (tovorament or the Government that be does not put into practice 
the Commissioirs recommejidations or fulfil them we shall be really for hard 
time.

1 wjuit to mcintion one point about the Income-tax Investigation Commission. 
Pi*om the report of the tux Evasion Investigation Commission it is obvious 
that the adopted to evade luxation by the rich m en and capitahsts aie
disgusting. The rich m en overloaded with war profits have been trying to find 
ways and means to hide them, even from their best friends, neighbours and 
mlatioris and they have invested them in gold, pearls and diamonds which are 
hidden or invested abroad. This money is tainted money. But we have also 
got to take a realistic* view of things. This money was the outcome of the war, 
they are the results of war profits. The Britishers were allowed to walk away 
with tons of such money and W’e did not raise our hands or voice so much against 
them b\it only smiled at them when they packed off from this land. We must 
also remf»nd)er—̂ nd it is a plain fact—thrtt a lot of money for the coffers of the  
nationalist Tijovement come from the captains of industry. Our hopes and ideas 
are mixed u|) and there is a kind of vicious circle. Out of over a thousand 
câ eK tackled by the Commission they were able to net in only four or five 
crores and one would wonder whether it is worth all the effort and labour of 
the Commission. Tt almost looks like the case of the proverbial mountain in 
hihour bringing forth a mouse. We must make the income-tax law tighter for the 
futtire so ^ a t  malefactors and black-marketeers shall not escape the clutohes 
of tho law.

We shall now have to get on to the next business. Our problems for the 
fiit\ire are very hard and onr tasks are much greater. We shall have to turn 
to these people again and tell them that they have not arisen to the patriotic 
heights expected of them and that we shall not allow them to go away like that 
in future. We shall then appeal to all sections of society in the countiy to 
make a united effort, so that we may march on to the next task ahead.

In the Select Committee stage the Pinance Minister should take note of 
five essential things which the average man in the countryside needs—^matches, 
vegetable oils, cloth, cigarettes and kerosene. The excise duties on them should 
be lowered. The rations for every individual in the city cost an individual, 
less than ten nipees—T mean the rice or wheat and the other things that you get 
viith your essential rations for every day. Matches, kerosene, cigarettes and 
other things make the cream of a man's life and the excise duties on them 
must be red)iced. The people must have some kind of relief in this respect. 
A man who earned Bs. 1»500 formerly before the war. is on a par with the man 
who e. r̂ns Rs. . ,̂000 today and there must be relief {?iven to people iip to 
Rs. 10,000. Tn the next five years we shall have to make a great, heroic and 
herculean effort or else an economic dictatorship or the march of iron heels will 
be inevitable in our country.
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Mi. Ohitraun: Mr. He may please finish in five nuBotes.
Mad«m, you have allowed only five minutes I must out

»hort what 1 want to submit and speak out the Bentencea which I jxist want to
bring on record.

Hie first thing 1 want to omphasize is that it must be borne in mind that 
expenditure must be ax^cording to the amount of revenue, and revenue must 
be based on the capacity of the taxpayer tr> pay ultimately. That is the basic 
principle which I believe in finance. We shr. i ! i ni fhst create our expenditure 
and then to meet the expenditure tax Hhe people. This is a wrong way. We 
muBt know how much we can realize and then spend nccording to that. Thia 
is ‘appropriation’ of whatever has been passed in the Budget. I submit it is 
misappropriation if there is even a rupee spent where it is not necessary. I t  
must be spent onl\ on essential things and from that point of view we should 
regulate the expenditure of the year. This is my second point.

My third point is that the State has to be democratic. In the first place I 
demand that before appropriation is permitted the Government must become a 
Republican Government according to the Constitution that we have passed.
1 mean that the Government must be reconstituted by the President because it 
is the demand of the Constitution that the President must appoint a Council of 
Mirusters. It must be appointed inmiediately and it must be the new Govern* 
meat which must handle the money now being allowed to be appropriated.

An Ron. Member: l^ey  have taken their oath of allegiance.
aiuri The MinistrieB must be re-grouped. The present unscientiflo

line of grouping whould not be perpetuated but they must be redistributed. 
The number of Cabinet Ministers must be reduced and the number of Office 
Ministers mtist be more—-meaning that Office Miniwters are those who work 
on the files and Cabinet Ministers those who will think about our problems— 
so that the other Ministers mu!d work the Departments. Evei^ Cabinet 
Minister must have three or four Departmients in his cluirpje which must be 
worked by the other Ministers who may not be Cabinet Ministers. I am in a 
hurry and therefore I am just aubmittin^ my pointa.

Tlien, along with this, the Secretariat must be reorganised. This demand
hm been made many times but it has not been met. I  submit that it must be 
loorganized, and those Secretaries who have been here for a number of years 
must now be sent to the Provinces to give the benefit of their experience to the 
State Governments. Previously, in the BrititUi days, after ihriM) or four \e;irrt 
M Secretary used to be sent out. But now once a Secretary is appointed he is 
perpetuated for ever. It will deteriorate the adminlstra^on if they are aQowed 
to stay here for long periods. They must be tent out and fresh blood must 
be had.

Then this idea of pomp and show and exhibition and false notions of position 
and prestige must 1 submit that so long m  the Prime Minister does not 
himself voluntarily behave in the way of a proletarian Ministt^r we shall be 
satit^li^. Vi/t want to see the Ministers eating on a table alofig M'itli their 
chapra9$is. This is my criterion. Manhood will be respected in India only when 
the bifijgfcst w'll eat with the chapmsHi on the same table. So long hh the
Government does not give up its false notions of prestige, India cannot bring
faith in our claims of being a Bepublican Government. Thtit is my view* 
So, the false notion of prestige must he shed from the Ministerkd I^Ncthes, 
and then from the Secretaries and other high officials and then from the sub
ordinates. Here, there is a question of one man ‘bossing’ over the other, mean
ing as if one has become a slave of the other. This slavery starts from the 
governmental organisation. This slaTery must be wiped out. Discipline wHl be
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best iiiamtaiijed if the ohaprasBis love me, and 1 love them as man U> man. 
Fear cjmplex must be replaced by love.

Then 1 want to bring to the notice of this House the fact that the bigger 
an otiicer becomes the bigger becomes the number of his ohapraasia. There are 
some big officers who are misappropriating their chaprasais. Some officers are 
having their motor cars driven bj their ohapraaaia. The chapraaai is a govern
ment servant but he is driving his officer s car. Always, all the twenty-four 
hours that government chapraaai is utilised as a driver, wUoh means that that 
big officer is drawing his pay, and over and above that, the pay of his driver 
also. There are many such things that have come to my notice, but 1 don’t 
want to name all of them. There are many people who are using them as 
khanaamaa in their houses. That must stop. 1 cannot tnist any such big 
official to hold any post here in the Secretariat. 1 therefore submit that this 
•ort of superiority complex must be completely shed. I  think my fiv^ minutes 
are just about to be over and I will finish with one sentence.

Mr. Obairman: Has he finished? His five minutes are over.

8hri Then it is all right. I  agree with all that has been said about
red tape and other things. I hope the sentiments and wishes of Parliament 
will always be respected by my hon. friend the Finance Minister. I was in a 
hurry and I um sorry I could not complete many of my arguments, but I hope 
my friend Dr. Matthai will not be hard on me. I also assure him that I «ni 
talking excitedly tmder emotion. I  am talking my sentiments out. I would 
only end by snying that our Ministers must behave as commoners and not as 
Lords.

Blizi Khunhed Lai: My hon. friend Mr. Sidhva complained that the pro
posal about the closure of post offices on Sundays was brought at the fag end 
of a day and that he was not given any opportunity to give his opinion on that.

Bhrl SldhTa: Not me but the House.
Bhri Khnraliad Lai: Well, the House. This decision was brought by the

(Government to the notice of this House exactly twenty-foin* hours after it had 
been reached and 1 do not know how much earlier it could have l>een brought. 
And the House had ample opportunities for discussing it because immediately 
followirig that were two days of general discussion on the motion to refer the 
Finance Bill to the Select Committee, on which any question could be raised, 
and today also when my friend Mr. Sidhva has raised it.

Confiing to the merits of the question, I  should think that my hon. friend 
Mr. Sidhva, friend as he is of all the down-trodden and poor, would have wel
comed the proposal. I t  is hardly necessary for me to emphasize that every 
man must have at least one day’s rest in a week.

8hrl Sidhva: I  welcome it, but what about the alternative anrangements?
Bhrl Khnnflied Lai: I  am ooming to the alternative arrangements. The

Tilternative nrrangements can be, first oi all, to increase the staff sufficiently 
so that we can give a holiday in a week to everybody and have at the same time 
the full complement of workers on a Sunday. We calculated that and it would 
irost us one crore of rupees per annum.

Bon. Xamban: No, no.
Bhll Xhnndiad Lai: 1 was rather surprised that Mr. Sidhva who is always 

very watchful over extra expenditure, even of a single pie, assumed in this 
case that this one crore should be spent. And for what purpose? Even now 
the mails on Sundays drop to one-third of the sise of that on a woridng day.
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All the o£&C68 aud business houses are closed on that day. Even if we had 
spent that one orore we would not have been able to give a holiday to the 
workers in post offices where we have only one or perhaps two or three clerks— 
the stafi is so meagre there that you cannot afford to add one more there for the 
purpose of handling the work on a holiday. To that my hon. friend Mr. Sidhva 
says “ Oh, in that case, give allowance for working extra time**. I submit that 
the giving of allowances is not any remedy for the holiday you deny. The idea 
of giving a holiday is to provide the worker with some rest. You don’t give 

him that rest if you make him work on the holiday on one rupee or two rupees 
extra. I therefore submit that the proposal which Government have brought is 
a  perfectly reasonable proposal.

Then 1 have read in some papers, and also heard from persons who ought 
to have been more well informed, that this is a retrograde step and that it is ru.t
prevalent anywhere. 1 have had enquiries made and I find that the practice
of closing post offices on Sundays prevails in such backward coimtries as the 
United Kingdom, New Zealand, Ceylon and also the U.S.A. I

Shzl SIdliva: The whole day? Arc you sure?
Bhri n u m b ed  L il: Yes. No delivery is there on Bimdays. My friend

Mr. Shiva Bao tells me that there is no clearance either. 1 am sure he knowa 
l)etter. I know my hon. friend Mr. Sidhva was saying that the hoqpttali work 
on Sundays. But there is hardly any comparison between hospitals and post 
offices.

Shri SidliTE: What about railways?
81iri Shwihed IM: I  have vexy limited time at my disposal. My friend

tried to raise a smoke-screen about the policy with regard to rural post offices. 
The position here is. as Government have repeatedly announced, that we open, 
as a matter of course; post offices in all villages or group of villages round about, 
which have a population of two thousand souIr find where the loss would not 
exceed Rs. 760 per year. This year we have opened 2,360 rural poRt offices as 
against a target of 2,000 post offices, and not in one of thefte 2,350 has any 
guarantee been demanded. The guarantee is demanded only where a post 
office is opened for a limited interest or where we find that loss exceeding even 
Hs. 750 per annum would be incurred. And I submit that we have got to have 
a iK)licy like that as there are a large number of post offices waiting to be 
opened and as funds available are limited. For this year I  may annoimce that 
there ore 8,600 villages with a population of about two thousand which need 
post offices, and it is the intentk>n of Government to open a post office in all 
these villages in the year 1960-61.

Dr. Matthal: I shall be brief in what T bave to my in reply to this deli»te. 
because T think many of the issues which have been rnised are issues wbirh 
have already been under consideration by the House in earlier stages of the 
debate on the Budget.

I will start with the point that Mr. Sidhva made regarding the question 
of reappropriation. I am afraid Mr. Sidhva is under some n^sapprehension 
regarding the real pf>sition.̂  We have bHsed our practice »n this matter, ns far

1 imderstand, on the practice which obtains in the U.K. As far as I  know, 
th e  procedure adopted in the U.K. with regard to the Appropriatk>n Act is that 
the Appropriation Act sets the seal of Parliament’s approval on *the total Grants 
m id e r ench D em an d . That is to say, Parliament votM upon the total amounts 
which are included under each Demand. I t  is perfectly true that for the 
informailon of Parliament, as for the information of our Parliament here, an 
analysis of the Demands in the various sub-heads is included In the Book of 
Demands, so that when Parliament is called iipon to express its approval of the
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total Grant proposed iuid<?r each Demand, it has an opportunity of judging o& 
the bHrtig of the analysis provided in the Book of Demands w-hether the total 
(^rurit is justified or not. But the House does not vote on each sub-item; it 
votes on the total Grant. Therefore, the «pproval of the House iis limited to 
the totttl Grant. If that is the ]>osition, then it necessarily follows that re
appropriation under the varioiis heads inchided under the main Demand is a 
matter that must be left to tlie Executive and the Executive makes certain 
rules under \Nhich the necessary re-approprifition under each Demand can l>e 
made.

Bhri Sidhva: But these rules are not before the House,
M attlu l: As the House knows, in the Rules of Procedure and Conduct

of Businesfc! there is a provision—^sub-rule (1) (c) of ruje 144—under which ii is 
the business of the Public Accounts Committee to go into the questuni of 
r/B-ap]>ropriMtion of the total Grant under each Demand and satisfy itself that 
the re-appropriation made by the Executive is in nccordnnce with tbe power 
conferred on the Executive. Thus, the o])poriunity that the House has for 
deternjininf.  ̂ whether re-appropriation has proceeded on right lines or not presents 
itiself, constitutionally, in connection with its examinntkm of the Public 
Accounts Committee's report.

n m  auuiva; That ie only after two years.
Or. Xatthai: May I go on? I have only a few minutes. It is per

fectly true—and I think that that is the implication of Mr. Sidhva's 
suggestion too—that when (loveninient themselves place before the House a 
list of the various sub-items that constitute the main Demand, although it ia 
primarily for the information of the House, yet the good faith of Government 
is involved in it—that is to say, Government persuaded Parliament to vote for 
a particular Demand on the basis of the various sub-items which it i^esented 
to Parliament; therefore, Government’s good faith is necessarily involved, 
because having got Parliament’s sanction on the basis of the information pro
vided for it, it is a moral obligation on the part of Government to see that the 
expenditure proceeds according to the information placed by it before the House, 
yhat part of Government s obligation, so to speak, is brought home to Govern
ment by the Auditor-Generars Beport presented through the Public Accounta 
Committee for the consideration of the House.

Of course, in regard to the United Kingdom, as my hon. friend Mr. Krishna- 
niMchari pointed out, this question of re-appropriation arises there in connection^ 
with Defence matters. As far as I am able to understand, the position in th^ 
United Kingdom is this, that although Defence is shown there under three 

—Army, Navy and Air Force—yet when the estimates are placed before 
the House, a gross ainoimt is shown against the three items together. The 
point of that is that in regard to a matter like Defence, it is generally in the 
interests of the country that a certain amount of latitude should be given to 
the Ministry for re-appropriations in cases of emergency. The pnxsedure adopt
ed there is this. When the Defence Ministry wants to re*appropriate amounts 
as between the Anny, the Navy and the Air Force, the Treasury in the first 
place has the right temporarily to accord its approval to a particular re-appro- 
priatton, but once it has accorded its approval to a re-appropriation that re- 
a])prc^riation must be reported to Parliament and Parliament has to confirm 
it ex pout facto. Here, as far as our accounts are concerned, that probk»m does 
not arise beoauae we show thret  ̂ separate Dennands—Army, Navy and Air
î or 'o—and a separate amount is shown against each Demand, so that the prob- 
ler» which îns necessitated this pi*ocedure in the United Kingdom doe» not 
ar se here. So I, submit to the House that although I quite appiwiate 
Mr. Sidhva s anxiety to see that proper control is maintained by Parliament
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over Governmeat’s expenditure, the procedure that he has suggested is noi 
really called for. I  would therefore suggest to him that, subject possibly ta
furtlitr coiwideration next year by him, he might withdraw his amendment now.

Thtj disc.uBsion this afteriwon related to questions of fundamental imp<^rtance, 
Th^ main point that seemed to exercise the minds of those who took part in 
the debate was the problem of co-ordination of policy and of administration. 
There is no question which presents greater anxiety to Government today than 
thi« problem of co-ordination. Beference has been made to the Eeport* which 
has been prepared by my hon. colleague, Shri N. Gopalaswami Ayyangar, oo 
the i*eorganisation of the Secretariat. That Report covers the whole field erf 
Secretariat administration......  -

ftof. Bioga: Will it be published at all?
Sliri Sidhva: Wil>l the House have an opportunity to discuss it?
Dr. Matlhai: May J proceed ?
.......... and the Cabinet has given a great deal of thought to the proposiHlg

contained in that Keport. We have covered nearly the whole sjiound and it is 
the intention of Government to t^organise and recast the structure of Govern
ment organisation, so that better co-ordination is secured. That is one aspect 
of q\J«fitioii. That is to say in order to secure co-ordination and more
speedy and ofticient w'ork one important factor that you have to take into
Recount is to set up proper machinery. But machinery is not the last word 
on the Rubjacjt, because the personnel who run the niacliinery are equally 
importKut. Anti nithongh 1 do not agree with Mr. Tyagi’s viewn in tho form 
in which he put them forward, I  think he hit the nail on the head when he 
said that the human factor in the administration of the Secretariat wa« . of 
first-class importance.

T think n particular point to which he referred was that we are having now 
in tlie Govenimeiit of India Secretariat a number of ci&o&hi who liave been 
here too long and who might therefore go back to the States with advantage 
botli to the states and to themselves. I think there is a good deal to be said 
for it.. That, of course, was the practice which obtained here before 1947. But 
theii one difficulty we are up against is this. After all is said and done, it is 
the Central Government which is faced with the most difficult responsibilities 
in respect of Government in the country and we are at present faced with a
serious scarcity in respect of senior and experienced personnel. Now, if you
have only a very limited number of senior, experienced officers and you have got 
to p\it them in positions where they could be most usefully employed, then the 
practical issue arises wh/;ther you should not confine the limited number of 
officers that you have to that level where the most seriotis governmental res
ponsibilities have to be undertaken. I t  is a question of balancing the various 
factors. But T do wish that the House should remember that it is not because 
we want to give the officers here a “ cushy'’ time at Delhi that they are being 
retained here. I t is a question which constantly worries us as to what exactly 
is the best way in which these officers could be utilised. Whatever you may 
say about the traditions of the T.C.S. officers who have been through the ex- 
perieT’ce gathered in the Indian Civil Service, these officers imder the new set
up are able to contribute to our new problems something of the experience, the 
tradition and the Sense of discipline which they develop^ under the old condi
tions .

A p  eat deal of reference has been made to the question o f Standing Com
mittees. I find it difficult to come to a decision on that questk>n as between 
the opposing views put forward by Mr. Shiva Bao and Mr. Krishnamadiari. 
Most erf my experience has been confined to the Standing Finance Committee. 
As far as that Committee is concerned, I  do not think we have ever had to 
postpone a meeting went of a quorum. In fact, 1 have been impressed by
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the fact that every time I called a meeting of the committee even at very s h ^  
notice, practically the whole of the committee turned up. ^ d  I  have w b o  
been impressed by the fact that the members of the committee when they 
Attend these meetings seem to have given a good deal of thought and study to 
the papers circulated to them. I am, therefore, inclined to the view that the 
ittanding conunittees, apart from the question of opportunities for ed^alaon 
that they give to the members, from the point of view of the work of Qovem- 
iiient itself, judging entirely by my experience of the Standing Finance Com
mittee, serve on extremely useful purpose.

I think Mr. Shiva Eao raised the question of the control exercised by the 
Finimce Ministry. I am quite aware of the problem that he raised. I  think 
sometiinoR important proposals are held up because the Finance Ministry takes 
a certain amount of time in giving its final approval to the proposals. Before 
I joined Government I was of the same view as Mr. Shiva Bao that the time 
taken, the delay in the issue of financial approval, was one of the main factors 
in the dilatoriness which characterises Government decisions. But I  have seen 
a number of cases where complaints have been made to me of delay in the 
mattor of issue of financial decisions and jny own experience is that if there 
has been delay, on the whole the delay has been in the public interest, because 
a big machine like Government functions without much regard for those matters 
which have n ver>' important bearing on questions like economy and avoidance 
of waste and I think the control that the Finance Ministry exercises even hi 
oertiiin matters of detail have a deterrent effect which is not entirely to be 
disregarded. I agree there are cases where this delay has hampered public 
•work, but, on the whole. T think probablv more is to be lost tbar ga^nerl if T 
issue instructions to the Finance Ministry to relax its present methods of control.

Beth Govlnd Dag (Madhya Pradesh): So you believe in red tape.
Dr. Matthii: Well, I  do not know what my hon. friend understands by 

red tape. But I think some kind of a tape is very useful for binding things.
T am grateful to Mr. Krishnamachari for drawing my attention to the articles 

ni the Constitution relating to the contingency fund and the limit of borrowing.
1 Bhall certainly have these matters examined.

Two lion. Members have referred to the question of welfare work. I  am 
awjiro that the provision which has been made in the present Budget for welfare 
work is unsatisfactory. But that is no reason for me to express disagreement 
with the KuggeKtions that they have made, namely, that unless within the
Tiext few years we are able to devote more attention and more resources to
questions of welfare, we are likely to be faced by sjerious trouble. T ho|»e the 
diflficultieK that we are passing through at present in the matter of finance will 
not prevent us within a relatively short period to make amends for this.

My hon. friend Mr, Tyagi characteristically raised the question of prestige 
juid form. He will ho surprised to know that I am in entire agreement with 
him. 1 do think wo are losing a lot by our having unconsciously been driven
into the position of liaving to accept the traditional forms of the old Govern
ment. It is possible that we may be able not merely to change our attitude 
iî  tliifi nuitter. If I may express a personal view, T think many of us when we 
joined the Government in 1946 did so with the idea honestly of getting away 
-as quickly as possible from the traditional forms of Government which we have 
inherited. But having accepted New Delhi as our hefldquarter«, it l̂eeuiR to  
me, without our being aware of it, we have been landed in a position which I 
iigree with Mr. Tyagi, is not in aco>ordance with the spirit of the kind of Govern
ment that we are trying to run. That, I  think, is all that I  have to say.
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Mr* Ohairman: The question is :
"T hat the Bill to authoriae payment and appropriation of oertain «uma from and out 

of the I oriKolidated Foiui ol Lnaia for the service of the year endius on the 3l8t dav of 
March, 1951, h f  taken into consideration.’*

The motion was adopted.
Mr. qhalrman: There are amendments to this Bill standing in the naiue 

of Mr. Bidhva. I want to know whether he is moving them.
Shri SidliYA: I  am not moving them.
Mr, Ohairman: Since there ore no amendments to be moved by any Member^

1 will pin aii thi) cirtiibefe and the Schedule together.
The question is:

**That clauseH 1 to 5, and the Schedule stand part of the Bill.’*
The motion lvoh adopted.
Clauses 1 to S and the Schedule were added to the Bill.
The Title and the Enacting Formula were added to the Bill,
Dr. Matlhai: l  beg to move:
“That the Bill be passea.”
Mr. Ohairman: Motion moved;

**That the Bill be paaMd.'*

8hri B. X. Ohaadhnri: I  wish to.........
Mr« Ohairman: You have got only four minutes.
Shri B. K. Ohaudhuri: I  congratulate the hon. Minister for havix^ piloted

this Bill without much trouble. But, in the words of my hon. friend Shri 
T}̂ agi, 1 would like to ask the hon. Minister to have a careful watch so that in 
the name of appropriation mis-appropriation may not be committed. I  would

• like to iK?int out that when we raised the postage from one and a half anna to 
two anna.s we undertcK)k tx) can*}' all post by air-mails, but ultimately instead 
of expeditious despatch of mails by air, we met with great delays in the transit 
of mails. That is a sort of mis-appropriation. The other day a letter box was 
found open by some lawyer friends and inside it some 200 letters were found. 
Those letters had been lying there for three months and they were handed 
over to post-office officials afterwards. This is a clear case of mis-appropriation
of public moneys. You take money for the stamps for carrying the letters and
do not send the letters.

There is another case of breach of trust. I believe I  can call it breach of 
trust. The hon, the Finance Minister had given to the Province of Assam some 
assurance that money would be paid and on the basis of that assxiranoe, they
framed a Budget. But now we find that they have a deficit of 87 lakhs. The
hon. Finance Minister of Assam says that all that defioit would not have been 
there if the Gk)vemment of India h ^  not committed a breach of trust.

I hope these two instances are sufficient and trust that the hon. Minister 
will see that in committing appropriation he does not commit mis-appropriation 
or does not encourage the commission of mis-appropriation and that he does 
not commit breach of trust. .

Dr. Matthal: I  think my hon. friend Shri B. K. Chaudhuri put it in a
somewhat vivid way when he described it as breach of trust.* I am in corres
pondence with the Chief Minister of Assam cm this matter. There are of course 

certain differences of opinion between us. But I  hope in course of
® time we shall be able to settle these differences to our mutual

satisfaction. }
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Mr. CnuUmua: The question is:
“That the Bill be passed/’
The motion was adopted.
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IMPOBT OF PREFABBICATED TIMBER STALLS FROM SWEDEN

Mr. Oliairman: The next item is Mr, Kamath to raise diBcusflioii on the 
following matter aiising out of answers given to starred question No. 007 a4dced 
an the March, 1950:

"Government’s scheme of ordering timber stalls from Sweden with a view to providing 
•displaced patrittalas (stall keepers)with stalls.**

[M r. Speaker in the Chair.]
Shrl Kamatll (Madhya Pradesh): Soon after the passage of the Appropriation 

Bill, it is my painful duty to raise a discussion on a matier which, if a private 
individual had been responsible for it, would have been called misappropriation 
of funds. However, what is called misappropriation in the case of a private 
citizen goes by the name of high finance in the case of a Minister of Government.

The discussion that I wish to initiate is about the prefab timber stalls, whose 
sister scheme, the prefab houses, this House has interested itself in of late. These 
stalls which have become a veritable eyesore—I had a look at thdm only this 
morning, or rather a look into them -^nd I woutd request my cofteagues also 
to pay a visit U't these stalls so that they may satisfy themselves what stuff 
they are made of.

A question was asked in Parliament on the 2nd of March, and Mr. Santhanam 
answering th(̂  question and the supplementaries on behalf of the Minister of 
RehftbiKtation left many points obscure, naturally, because he was not furnish^ 
with all the materials necessary for answering the questions. !Mouy points 
were left in complete darkness, and the points on which I would like any hon. 
friend Mr. Saksenu to throw light are particularly these:

Fiwtly, who advised the import of these prefab stalls f^om .Sweden. 
Secondly, what kind of Iwnber was imported and why it is superior to Indian 
timber. Thirdly, which experts were consulted. Fourthly, whether tenders 
were invited l>efore orders were placed with the Swedish firm. Fifthly, the 
flamnge to these stalls during import or transit. And lastly, the dimensions 
of eacn stall, its cost and other cognate matters.

I am given to understand that these stalls were imported on the advice of 
the honorary Technical Adviser to the Minister of Rehabilitation who also 
liappens to be the Managing Director of the Oovernment Housing Factory*, the 
same person—.Dr Ivoenigsberger. The Ministry placed on 18t4i June, 1949 an 
order with the Swedish firm for the supply of one thousand one-room huts 
and six thousand i*oofB. This order was placed without even calling for tenders 
and..........

Sbrl (Uttar Pradesh); What was the value of the order?
Shri Kam»0^: I  am coming to that. This order was placed witheut even 

calling for tenders, on the plea that an emergency existed, to provide accommo
dation for refugees living under canvas tents. I t  was expec^d that the huts 
w o u ld  arrive before the advent of the monsoon. I t was said at that time that 
some ambitio’iB Swedish businessmen were ruBgotiai>ing with tha Htmorary 
Technical Adviser to the NHnistry of Rehabilitation. Well, the co^t of these



xnaterialg, the huis and the roofs is 11 84 lakhs of rupees, f.o,b. Swedish port; 
inclusive of the landing charges t-he total cost has come to over Bs. 18 lakhs. 
The order was supposed to be completed or executed within six weeks from the 
date of placin*  ̂ the order. But the materials arrived only after tix »*u>nths, 
instead of su  weeks, long after the monsoon had passed away. The timber 
used for the prelab stalls is soft pine grown in much abundance in the jungles 
of Sweden, aaid miraculous properties are attributed to this stulT. The timber 
is called “ treated" and it is siipposed to be termite-proof, lire-proof, weather
proof. Now, this consignment is lying, most of it, with the Executive Engineer 

^  the Eehabiiitation Division. This Engineer had a look at this consignment 
and th-i stalls and his opinion was and is that whoever ordered these totalis had 
committed a grave blunder, an error of judgment.

I t appears that a sample shed was put up by this very Swedish firm at 
Karachi last year and the stall or hut was found to be absolutely unsuitable by 
the Pakistan Government. It was turned down and the same firm exported 
the same kind of hut to India cuid our Ministry of Behabilitation swallowed 
the whole thing. Attempts were made to induce the Faridabad Development 
Board to take the roof at a cost of Bs. 150 each against the indigenous pine- 
wood one, which costs them only Bs. 80. The cost of construction out of local 
timber will work to only 60 per cent, or less of what the foreign firm had charged 
Government. The New Delhi Munioipal Committee held a meeting recently 
in which they have condemned the hut as worthiess and their Engineers who 
inspected it explained that apart from t-he doubtful durability of the niaterials 
used in the stall, the structure had quite a few structural defects. The Com
mittee said that the two reasons originally advanced in favour of the imported 
stall and against the local manufactured ones had not been adhered to, .is the 
original estimate of Bs. 400 per piece had now been raised to make it Bs. 800 
whereas a brick structure would cost only Bs. 600. That is the Committee's 
own opinion. Then the time being taken to raise the structure which was the 
second factor actually came to be the same as will bo required to put up a 
brick stall, because instead of six wedrs, it has taken six months.

Therefore it appears that so far as the advice to import is concerned, it was 
not in the national interest and it has resulted in national waste. The Muni(M- 
pal Committoe expert says that the timber imported from Sweden may riOt be 
able to stand the climatdo conditions of India and in a heavy downpour, the 
wood used in it would completely collapse. In summer, it will be too stuffy 
and hot and there is no ventilator provided in it. I do not know which e: ]jerts 
were consulted by the Ministry ^fore this advice was finally accepf^d and the 
order was placed with the Swedish firm. Another point is, tenders were not 
invited at all. I don't know whether Dr. Koenigsberger straij^taway negp- 
tiate<l the deal wit^ the firm, and the Ministry agreed without going into tlie 
matter of whether a cheaper or better timber stall could not be had from 
Sweden or Finland, if they at all wanted to bring from outside. In ray judg
ment, o\n* timber is good enough for the refugee hut«. I don't know what 
made the Ministry import these timber stalls from abroad. Tenders were not 
invited. T have also been t̂ old thftt during import, some damage has resulted 
to these stalls either through water or something else which has again resulted 
in waste of public money; and lastly I would only refer to one more point, viz., 
some definite structural drawbacks are reported. I t  appears to be a gross 
oversight on the part of whoever was in charge at the time when |»lans were 
approved; and the oonelusion in therefore irresistible that somebody hfl« badly 
bungled. The latest information in my possession is that the Cpntrfll (lovem- 
ment having realised the blunder, have now advised the State Governments of 
Bengal and perhaps TI P. alao. who were thinking of hnporting the«e hut^ fron  ̂
abroad, not to pioceed with tbeir purchase. I  mm centtrain^d to sa^~!o6Wng 
a t this sorry episode^that whoever advised the Ministiy in this fashion advised
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[Shii Kamath]
very badly. 1 must nay thiit soiac loieigu crooks aud their ludian dupes are 
bent on making a mess of our national finances. Whoever gave this advice to 
the Ministry and bamboozled Government into accepting this advice and 
placing an order with the Swedish firm must be brought to book without further 
delay. If the Minister has not got the guts to order an inquiry..............

Mr. Speaker: Order, order. Let him not use such words.
SIhrl KamatlL: 1 withdraw the word, Sir. If the Minister is not disposed to 

order an inquiry into this matter, it would, I am afraid, show that the Govern
ment of the day is as imperviouH and even as callous, to public < pinion, to 
Parliamentary opinion, as the predecessor British Government was. I feel and 
I hnve no hesitation in saying that the Minister, if he does not order un inquiry 
mto this waste of national finances, has no other course but to resign,

Kr. Speaker: The hon. Minister '
The Miniiter of SUte for BehabUitatioii (Shri Mohan Lai Bakieiu): There 

are two other Members..............
Prof, Banga (Madras): We should have the reply of the Minister first.
Mr. Speaker: That is why I called him. The nature of this discussion 

seems to havvi been misunderstood. The proper and the fair course w^uld be 
not to come immediately to such conclusions, much less to express them in 
such strong language, but to obtain information first. The object of the dis
cussion is to obtain information, and Mr. Kamath would have done better if 
he had waited for the Minister to reply and then come to his conclusions and 
judgments. ‘

Sltfi Mbhan Lai Saksena: The facts, briefly stated, are that last year about 
this time we were faced with the situation that there were about ‘20,000 persons 
in tents which had become tattered and we were just trying to put them in 
some form of shelter or roof. I gave an assurance to this House that I \vould 
iriake an effort .to do so. We tried to put up brick construotions, one-rooni 
tenements. Still we foimd that it would not be possible for us to build the 
required number of houses for the simple reason that our allotment of asbestos 
sheets had been cut down from .500 to 250 tons. We required roofing und 
corrugated iron sheets were also not available. We also planned the building 
of mud houses. We built mud huts; but still we were informed by the State 
Governments, that the\ would not bo able to provide the roofs, and some arrange
ment had to be made. At thî  ̂ time it was brought to our notice that there 
was a firm which could supply ur with hard board tents. The firm was M/s 
SveneTport, Stockholm 16, Sweden. This firm was also recommended to us 
by our Ambaiyiador. We took particular care before coming to any decision 
to iisk them to put up a prototype of this hut or tent, and this was put up in 
the Purana Kila Camp. All of us ŵ ent there—the Chief Commissioner, the 
technical staff and the other members of the stalf—and later on on the 11th 
May 1040 we had a meeting at which the Chief Commissioner was present, the 
Deputy Commissioner was present, the Chairman of the Improvement Trust 
was present. The Deputy Commissioner was there in his capacity as the 
Chairman of the two Municipalities, the New Delhi Municipal Committee and 
the Notified Aren Committee. And there were also the officers of the Ministry. 
At this meeting, the hut which was putup in the Purana Kila was found to be 
satisfactory. This firm was prepared t̂  ̂ supply us with these huts and also 
the roofings which we required for our mud houses which we put up. We 
thought we should accept this offer and this decision was t îken. So, we cannot 
hold the Technical Advieerff or any other person responsible for it. If there 
is anvbody responsible for it, T think T should take the responsibility, and I 
do §0 ImoWing all We consequences of it. I  know if these huts had arrived in
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time, they would have saved a lot misery. We Inaow what sufferiDg people 
were facing during the monsoons. Then again we were blamed for not doing 
anything.

ShYi Kamath. Why didn’t you cancel the order?
Shrl M<Aan Lai Sakaena: As regards inviting tenders, there was no other 

firm from which tenders could be invited. Our Ambassador happened to be 
here then and this firm was duly approved of, and recommended by our 
Ambassador.

Vfot. Banga: What is his name?
Shrl Mohan Lai SakMna: His name is E. K. Nehru, hot .̂ friend Mr. 

Tyagi put a question whether it was put before the Standing Committee. There 
was no time for it in the emergency. I  should have been the last persop to 
import anything from abroad but for this emergency. We had an assurance 
that the-50 huts will be coming before the monsoon. I t so happened that in 
spite of our quick decisions, the matter had to go through the Industry and 
Supply WTinistry and the order could not be placed till the end of June. Whet' 
the ord^r was placed and when these roofings and huts were ready to ha 
<)xported to India, there was a fire there and we had to give more time. Even 
now, it has been pointed out by my hon. friend Mr. KtUnath why I  should not 
put up brick structures. Nobody ^ill permit me to put up brick structures 
along the Queensway. After all these squatters are there exposed to sun and 
rain. I am prepared to put up brick shops. But, you have the plann 
Delhi and they would not like Delhi to be disfigured by shops of that kind. 
The Chief Commissioner said that he would not mind these temporary structureB 
being put up. That was the one incentive befor© me fo» agreeing to the 
import of these huts.

I t haq been pointed out that there is no ventilation. As a matter of fact, 
two of these huts that were put up first had a window provided. But, the 
•shopkeepers themselves j>ointed out that it will not suit them to have a window 
at the back side because it would malce the hut? open to the dangers of burglaty 
and theft. Therefore, we decided that there will be no windows at the oaclC 
side. We are putting up these hutn in the site near the Bed Fort which 
belonged to the military. They agreed to the erection of these stni(*ture^ 
because they happened to be huts; they would be the last persons to permit 
ns to put up a brick structure. In a sense they have beep useful in this way. 
For three or four jears at least, these huts would be available to these persons 
who are just on the streets. As a matter of fact, we had sanctioned five lakhs 
of rupees and asked the Chief Commissioner to go ahead with the construction 
of mud huts. Later on, it was pointed out that it was not possible to put up 
mud huts as there was not epough mud available as wmild ne fequired.

Coming to cost, it was Rs. 470 per tent and for the roofing, it was Bs. 119 
f.o.b. In addition, there are the import duties, transport freifjht ntid the 
putting up charges and plinth. The total comes to Bs. 900 or T̂ s. 1,000. I 
know that for this price or a little more we can put up brick Rtrurfcures; but II 
would not have been possible to put up before the monsoon. Even now if we 
can do it, we will not be permitted to do so.

8bri Bhttatl (Madras): What is the plinth anea? ^
BM  Mohan Lai 8|Jpwa: It is 16' x i r  and the hoight Ir ten feet*.
I t WAS then pointed, out that it is made of pine wood imd that we are pasiiii|^ 

this on to Faridabad. I t is not a question of passing on. T kn »w it will 
be possible to put up any other roofing. We have f?ot them; money has heem
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[Sk i Mob HQ Lai Soksena]
spent. Does my hon friend Mr. KamaUi suggest that this should not b® 
utilised, having been imported? After all, that was a mistake or s  blunder; 
that has been committed. Does h© mean to say that we must allow this to go 
to waste?

Shrl BaatfUngm Oh»tti«r (Madras); What is the total number?
Shil Lai SakMna: One thousand. Each tent will be converted into

two shops. There were 6,000 roofings.
Sliti Soadbl (Punjab): Who were the engineers concerned?
Siurl DMbbandhn Oupta (Delhi); Was there any time limit fixed?
Sbil Kotaan Lai SakMut: A time limit was there and it was expected to be 

finished before the monsoon.
Several Hon. Membeni rose—

Mr. Speaker: Order, order. Hion. Members who wish to participate in the 
discussion ought, under the rules, to give notice. The rule is specific on that. 
This discussion is not intended to be analogous to a question being answered, 
so thftt supplementary questions can be put by anybody and everybody on the 
spur of the moment. I  have received notices from two other hon. Members 
and I must give them a chance within the time at our disposal. Other hon. 
Members will not be in a position to participate in the discussion but th e y  may 
take advantage of the discussion and table motions for further discussion if they 
like.

Shri BeBhbandhu Qupta: Is that your ruling, Sir?
Mr. Speaker: It- is not a question of ruling but it is a clear rule.
Shri DegHbaiuUia Gupta: Is it your ruling that even for clarification of

aome point no Member can ask any supplementary question or any question 
of the Minister?

Mr. Speyer: I think I must rule that out sternly; otherwise \mder the guise 
of clarification, every Member will try to put in questions and take part in the 
discussion. Tne rule is very clear. The hon. Member may read the rule. If 
the House feels that any idteration in the rules is necessary, I  am going to 
appoint a Buies Committee, where the rule may be changed and the scope of 
the discussion widened. The present provision is that, it is open to those who 
take interest in the subject, to give notice and then participate in the discussion.

Shzi Mfilun Lai Saksena: As regards the specific question which my hon. 
triend Mr. Kamath asked, namely who advised the Board, I  say that we all 
considered the proposal and we take the responsibility for having token the 
decision. There is no question of advice. Whatever advice was given we have 
accepted it.

The next question wag, what timber was imported. No timber was imported. 
These huts and roofinge were imported.

He asked which eirpeits were consulted. Our own experts in the Ministry 
were consulted. The Chief CommlBsioner and the Chairman of the Municipal 
Committee were also present.

Were t^̂ nderg invited was the next question. There was no question of 
t«inders. First of ail there was no time. I^ere was no other firm which was 
•T'ailable. We only consulted our Ambassador, who happened to be here at the 
#hne, whether tho firm was reliable and they would be able to deliver the goods.
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Was there any damage diiring import or transit? This was the next question 
Mr. Kamath asked. Chir information is that there has been no damage.

As regards the dimensions of each stall, the measurements were 1 6 'x l l ' 
and the height ten feet. Each of them will be converted into two shops and 
the measurement of each shop will be 8' x 11'.

Ag to whether they have been allotted, I  may say they have been allotted. 
I eanijot say how many are going to be put up on the Queensway and how 
many on the Irwin Eoad and also how many near the Fort...

Shrl Kamath: That is not necessary.
Mr. Speaker: Any hon. Member who has given me notice of his desire to 

participate in the discussion may now put his question. One is Mr. Prabhu 
Dayal Himmatsingka, who, I  find, is not in his seat. The other Member is 
Sardar Hukam Singh He may ask the hon. Minister for such information as 
he wants or he may participate in the discussion.

Sardar Hiikam S in^  (Punjab): Sir, I  am thankful to you for giving me this 
opportunity. I have heard the hon. Minister with rapt attention and I must 
confess that 1 am not convinced even after listening to him or considering 
the method the Govomment or the Minister adopted to order for these stalls. He 
has takan upon himself the sole responsibility and I am satisfied about his 
hona fiden. I  have nothing to say it but so far as this question is concerned
I  again say that there has been criminal wabte of public money. There wus no 
justification at all and the hon. Minister has not given any reasons how this 
hard board was superior to our timber.

That is the question that we have to consider today: How is this
superior to our timber and why did we not order our needs from local people? 
In regard to tiiat we have been told only this: that we wanted it in a hurry, 
because there were so many people lying in the open and we wanted to 
rehabilitate them. Of course, that was a noble consideration that guided the 
Ministry, but may I ask them—if this is not in any way superior—^why could 
not we have got these stalls made in a local factory at the rate of at least 50 
a day? We could have given employment to our carpenters and we could hnve 
got much bett<ir stalls by spending only 50 percent of the present; cost. The 
hon. Minister said that he went to Putana Kila and satisfied himself that these 
stalls were all right. The sample he saw, but he has not stated the test by which 
he satisfied himself about these stalls. Was mere site inspection sufficient to 
satisfy himself? Should he not have found out whether these stalls provided 
protection against weather, against fire and against rain ? If he does not know it,
I mav tell him that these hute give no security at all; they afford no protection 
at all. The hut is closed from all sides. There is absolutely no ventilation, 
lliese poor people rather like to sleep inside during the nij^ht, for they have no 
other place. When the door is shut, there is absolutely no chance of air comipg 
inside and I  dare say that it* would be very uncomfortable during the day and 
absolutely suffocating during the night. So far as the roof is concerned, it is 
flat and the joints are loose. That would mean that when rain falls, water 
would trickle inside. Even for storing goods these stalls would be no good and 
the refugees will have to incur further expenditure by having to put on iron 
sheets to prevent leakage. That is another difficulty.

Then, again, I  submit that there is one thing very peculiar about ihiR m»tt«r 
which T want to know. I  feel that there was lack of imaginAflon when tbe«e 
huts were ordered. Even small polew which are uned to support them hnvp f een 
imported. They are small ordinary pieces of timber and could have ennily been 
obtained here. I f m r  hon. friend would tell ns wUat ihe cost of fhewe. mrludinir 
ttie freip^t and other charges, is. probably the House will he mirf)n;<ed to «ee
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[Sardor Hukam 8iugh]
how we have squandered away all that money. These poles oould have been 
obtained here for just eight annas each and I daresay that they must have cost 
us as it is at least three or four rupees each. I  wonder how the finances have 
baea managed so far as this particular matter is concerned. I  fail to see how 
our Governmert felt impelled to import these when I  am convinced that they 
are no better than ordinary timber stalls that oould be made her© within a 
shorter period at a lower cost and yet would be more comfortable to the refugees,

Shrl K uiath : May I ask whether the Ministry’s Engineers, after the erection 
of these stallB. huve even now certified them to be termite-proof, weather-proof, 
fire-proof and water-proof? Lastly, the Minister admitted that somebody had 
bungled somewhere. Is it the ]>olicy of Government to allow this kind of 
bundling and blundering to continue without calling anybody to book or without 
any action being taken at all?

"Ptof, Banga: He has not admitted.
Mr. Speaker: Order, order. Let the hon. Minister give the reply.
Shiri Mohan Lai Baksana: There are two points which have been raised by 

my hon. frieni Sardar Hukam .Singh. First of all, he said that timber stalls 
could have been put up here, perhaps at cheaper prices than we have paid. I 
may inform him that at t*hat time timber was also scarce in Delhi and was not 
available; and even for our houses we could not get it in sufficient quantities 
in spite of the good offices of the U. P. Government.

Secondly, he said tlipt these stalls in which people sleep suffer from Ir.ck f>4 
ventilation. May I point out that we are erecting tents for residential purj>oses 
where we are providing windows? If these stall-keeperg want to use the stalls 
for their n^idential purposes and if they want window^ to be provided, we have 
no objction to do that. I t  was at the suggestion of the stall-keepers themselvesi 
that we did not provide for windows

Slirl Kamatli: Was the Btandbig Finance Committee consulted?
Prof. Banga: There was no time..
Shri Mohan Lai Sakaena: I have already said that there was no time. After 

all, I would not have placed this order, but for the rains which were coming.
That was the only consideration. There was no other consideration; and there
wufii np time.

As regards the roof etc., T am informed by the engineers that there v/ill be 
no difficulty like the one suggested by my hon. friend, Sardar Hukam Singh; 
and if there is any, it will be of course for the engineers—the Rehabilitation or 
the Municipal Engineers—rto rectify it.

As regards the Municipal Board, something has been said to criticize it. But 
there were ô many persouK wlio were there sitting as squatters and they were 
undergoing so much nardfihip. We notice it every day. The refugee aK.socia- 
tions and others come to us, and wt had to intervene. I t  was with very great
difficulty we could persuade the Local Administration not to evict anyonf of
them wiiho.it providing alternative accommodation. Then it was pointed out 
that no alternative a<*commodation was available. So they came to us. nnd 
wc had to provide alternative accommodation in some form or other. Tt Ik 
very well for them, when they have got the Btalls. to think that if they make 
ftome noise. Government may give these stalls by way of grant. I know that 
these huts are going to fetch rent; and probably the co«t would be reaiised within 
four or five years. I  have been guided by what the Municipal Board has said.
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their awn Chaiiman was present; and he was a party to the order being placed. 
And in faot both the Chief Gonunissioner, and the Deputy Commisfiiouer, in his 
oapaoity ag Chairman, offered to take them. Otherwise we had no need to take 
one thousand of them. I wanted roofin^t for the mud houses. It is very well 
to be wise after the event. In emergencies you have to take the risk and I take 
the lesponsibility.

Hr. Speaker: That ends the discussion. The House may adjourn.
The House then adjourned till a Quarter to Eleven of the Clooh on Saturday, 

the m h  Maroh, 1950.
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